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LEGISLATIVE ASSEMBLY. 
Tvudag, 24th Marc"" 1936. 

The Assembly met in the Assemblv Chamber of the Council House at 
Eleven of the Clock, Mr. President· (The HonourabJe Sir Abdur Rahim) 
in the Chair. 

MEMBER SWORN. 

Mr. Arthur Shelden Hands, C.I.E., M.L.A. (Government of India: 
Nominated .Official). 

QUESTIONS AND ANSWERS. 

V AOANOIES IN OERTAIN DEPARTMENTS OJ' THE GUAT INDIAN Pl!ININSULA 
RAILWAY. 

1425. *Khan Sahlb :Rawab SiddiqUI .All Khan: (a) Will Government be 
pleased to state how many vacancies in the cadre of the subordinate staft 
in the following Departments of the Great Indian Peninsula Railway 
occurred during the year 1935; 

(i) Transportation Department., (ti) Commercial Department, (iii) 
Engineering Department, (iv) Medical Department, (v) Me-
chanical Department, and (vi) Interlocking Department? 

(b) Were these vBcancies in diflerent Departments advertised in papers? 
(c) Were any of the vacancies referred to above filled by direo' 

recruitment? 
( d) Were these posts directly filled advertised in papers? 
(e) How many of t.he total number of the new appointments, either 

by direct recruitment or by promotion were Muslims? 

'!'he Honourable Sir Muhammad Zafrullah Khan: I am collecting in-
formation and will lay 81 reply on· the table of the House, in due course. 

ASSISTA.NCE TO BRITISH SHIPPING. 

1426. *1Ir. S. Satyamurt1: (a) Will Government be pleased to loy on 
the table Il copy of the communication received by them from the Secre-
tary of State regarding the need of assistance to British shipping on the 
part of the Government of India referred to in the reply of the Honourable 
the Commerce Membc.r to sub-clause (b) of starred question No. 24 put 
by me in the Assembly on the 4th February, 1936? 

(b) Will Government be pleased to state whether in a letter addressed 
by the Commerce Department of the Government of India to the Indian 
Chamber of Commerce, Calcutta, on the 26th January, 1985, it WQ'B siat€-d 
that the Government of India were not required to take any action in 

( 3115 ) .\ 
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regard to the despatch sent by Sir John Simon on the subject of Empire 
maritime policy and that consequently they did not see any necessity of 
consulting Indian commercial opinion or Indian shipping interests in 
the matter? 

(c) Will Government be pleased to state whether the action taken by 
them in issuing II circular to Local Governments, Municipalities, Port 

Trusts, etc., to support Empire shipping is not in pursuance of their 
support to an Empire maritime policy, and if BO, whether they consulted 
Indian commercial opinion before issuing the said circular l' 

Th6' Honourable Sir Muhammad. Zafrullab nan: (a) r regret 1. am 1Iot 
III a position t.o do so, as the document iR confidential. 

(b) Yes. 

(c) As regards thto first part of the question, the Honourable Member's 
uttention is invited to the reply given by me to the supplementary ques-
tions uBked by him on thl' lath ~ , 1935, in· connection with 
:Pandit Sri Krishna Dutta Paliwal's starred question No. 369. The reply 
t,o the second part is in the negative. 

Mr. S. Satyamurtt: Was the document referred to in part (a) of the 
{Juestion treated as confidential from thfl very bpginning, or was it marked 
l'onfidential after my question '! 

The Honourabl6' Sir Jluhammad. Zafrulli.h Khan: 1 am afraid J do not 
npprecillw the distinetioll, but it is Ii confidential document, 

Mr. S. Satyamurti: What I want to know iR, whether. all (llong, the 
Government treated this as IL confidential document,-l take it that they 
haVto got two setR of paperH, confidential alld non-Clonfidcntial--or whether 
they treated it. lis eonfidential after the l'eeeipt of my ()uestion. 

The Honourable Sir Muhammad Zafrullab Khan: As 1 have said, I am 
unable to appreciate the distinct,ion. I do not know whether thE' mc.thod 
is that, immediutely a documE'ut is received, it iR docketed either aR con-
fidentiu'l or nOli-confidential. The question has arisen whether the con-
t,ents of it can or cannot be disclosed; the document being of a confidentiRI 
nature, 1 am afraid the eon tents (lanllot be diselosed. 

Mr. S. Satyamurtl: Apart from its beina confidential, lllay J know 
whether Bnypublic interest is likely to be affected adversely by the Rouse 
being told of the contents of a document f!l'orn the Secretary of State 
asking them to aRRiRt British shipping? 

The Honourable Sir Muhammad. Zafrullah Khan: After all, it is always 
a. question of individual judgment, and I am afraid that in my judgment 
public interest does lIot require that t.he contents should be disclosed, 

Mr. S. Satyamuttl: With reference to the answer to part (b) of the 
~ , may I know whether Government received any such written 
.:!ommunication as is referred to in the question? 

fte Honourable Sir Jluhammad Z&fral1Ill Khan: I am afraid there 
nas been Rome confusion with regard to these two documents. 
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( b) refers to It despat.('.h by Sir J ~  Simon ul:I.Foreigll Secretary; no 
~  document· hUR been receiv('rt by the Government of India. 

Xl. S. Satyamurti: With reference toO the answer to part (c) .of the 
<lucstion-I presume the Honswer to the second part is in the negative--
rimy I know why Government, did not eonsult Indian commercial opinion 
before issuing the circula.r? 

The Honourable Sir Muhammad Zafrullah BhaD.: The action taken bv 
OovernnlPnt did not in Itny manner involve a departure from their policy 
in theSe mat,ters, and, t.hereiore, it ~ lIot considered necessary t.o 
,colllmit Indian commercial opinion. 

Xl. S. Satyamurtl: Did Government consider their policy in the light 
·of t.he need for encouraging Indian t;hipping, which has got a very small 
IHlrt of Empire shipping in issuing the circular, and in that; connectioll 
why did , ~' not· consult Indian commerl"iul IIpillion·.' 

The Honourable Sir Muhammad ZatruUah Dan: 1 have explainecl, in 
:am;wering )lrcvioUf; 8upplementuril'tI, t·hnt the term "Empire' shipping" 
in,·lurles Innian Ahipping as such, und, therefore, if Local Governments 
and :\1unicipulitif'R were to enconrage t.he \1RP of Indian shipping as rlistinct 
.even from other gmpire ~ . the purpORe of thnt. ~ ~ ' J ~  
"'ould be TIIlfillt'd. 

Qazl Muhammad Ahmad ltazml: YesterdA.Y WE' were told by the 
Honouruble the Home Member thut, they make up their mind as t.o the 
IldviKuhilit;v of iRfming a IJUrticulllr docnment l() the public aUer reading it. 
In ~ J ~ .  Cllf>C', did Goyerlllnent makt" lip their mind that the 
,rlocnment waR confidential after it \\"I\S received from the Secretary .of 
St·atp and "end ~' t·he Government., or from t.lw very heginning? 

The Honourable Sir Muhammad Zafrullah Khan: What stage was the 
very beginning? The VE'ry heginning of the Rt,age would he the reading 
of the donllment. 

Qazi Muhammad Ahmad Kuml: Ho far as the nature of the question 
is concerned, it is Q questi.on of publill importance. If, in the natural 

-<"(Jurse .of events, a document was .of public importance, there would be 
no haTm in showing it at least to the Members of the Assembly, but as it 
is being said that it WBS a confidential document, may I ask whether itR 
being confident·inl waR discovered nft.er it WfiR "('nn hy the Government .of 
India? 

The Honourable Sir Muhammad ZafrulIah nan: The nature of each 
-document iR to be decided and appreciated after it has been read. You 
-do not know what, n docnment is before you read it. 

Qui Kubammad Ahmad KumI: Does it cont,ain any information or 
'any instruct.ionll ng-ainst, t.he interests of India? 

The Honourable Sir Muhammad Zafrullah Khan: That is putting the 
question in a different form 8S to the contents of the document which I 
lIBve refused to disclose; but t,he answer ill no. 

" , 
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Qui Muhammad Ahmad Kuml: Will Government state the reasonlJo 
for treating the document as confidential? 

The Honourable Sir Muhammad Zafrullah lDwI.: Certainly not. 

ASSISTANOE TO BRITtSH SHIPPING. 

1427. *1Ir. B. Satyamurti: (a) Will Government be pleased to state' 
what final action has been taken by them in connection with representa-
tions received hom the Indis Office in regard to travel of civil and military: 
officers serving under the Government of India and receiving the benefit 
of the Lee passage concessions referred to in starred question No. 640 by 
Mr. K. C. Neogy asked in this House on the 6th March, 1983? 

(b) Will Government be pleased to state whether these representa .. 
tions have now been accepted by them and whether they form part of 
the integrul, policy of the. Government of India t,o assist British shipping?' 

(c) If the answer tc part (b) be in the affirmative, will Government be 
pleased to state ~  have consulted Indian commercial bodies,. 
including Indian ~ mterests, in this connection and if so, what 
were the views submitted by them? 

The Honourable Sir Henry Oralk: (a) and (b). I would refer the-
Bonourll'ble Member to paragraph 1 of the Commerce DeIlartment letter 
of the 22nd March, 1935, a copy of which was placed on the tahll' in 
reply to starred question No. 369 on the 13th September, 1935. I also-
lay on the table a copy of the circular referred to in that letter dated the· 
17th March, 1934. 

(c) No. 

D. O. Xo. 1<'. 55/33-Ests. 

' ~  OF INDIA. 

HOME Dv.p.mTMENT. 

New Delhi, the 17th March, 1934. 
Dun 8m, 

The Secretary of State and thl' Oovemmcnt of India have rec"ntly had under' 
conaideration the question of tht' arrangements regarding passages provided for olfieera. 
at Government ~ . It haN bt,ton urged that the promotion lind development of. 
Imperial Trade are dependent to a large extent upon the maintenance of the shipping 
of the Briti.il Empire; and that at 1\ timt' when Impel'ial Rhipping ~ meeting with 
silvere and unequal competition from State-aided foreign lines it is reasonable that 
officers who receive granta from G(lv.Jrllmellt in respect. of '~  should Le required1 
in the interests of the Empire to travel by Empire-ownt'd ~ ' . 

The Secretary of State and the Government of India woulrl be reluctant to impose' 
restrictions on the freedom which officer!! of the Indian Servilles (,ntitied to La..-
(1011 cession passages have hitherto enjoyed as regards ~  of vesbel. At the saml'" 
time the maintenance of Imperial shipping is an interest of the whole Empire and any 
tendency on the part of officers of the Indiall Ben'ices to TJUtronise State-aided foreign 
lines when travolling to or from India id detrinwntal to that interest. The Secretary 
of Btate and the Government of India therefore hope that all officerR entitled to 
concession palAges will bear these important considerations in mind a!ld travel only 
hy Empire lIhips, Rave in exceptional cases where thE're art' \'ery spe<!HlI reasolls fo!" 
tr&.vellinlJ hy forE'ign lines. 

Yours sincerely. 
(Bd.) M. G. HALLET'!'. 

Secretary to the Govl'mment of India. 
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Mr. S. Satyamurti: May I know why they did not consult Indian com· 
mercial bodies, including Indian shipping interests, in this connection? 

'l'he Honourable Sir Henry Or&lk: My Honourable friend, the Com-
merce Member, has just explained that. 

Ill. S. Satyamurtl: No, this refers to the Lee passage concessions, that 
refers to Empire shipping and encouragement by local bodies and Local 
(Tovtll'nmetlts. 

The Bonourable Sir Henry Oralk: The circulaT did not refer to British 
shipping; it referred to Empire shipping. I cannot see any neoessity t,o 
~  Indiun commercial opinion. 

Xr. S. Satyamurtl: But, does the order relating to the benefit of the 
Lee passage concessions being availed of refer to British shipping or Em· 

~ shipping a8 B whole? 

The Honourable Sir Henry Oralk: Empire shipping. 

INSTRUCTIONS TO HIGK OFll'ICIALS NOT TO OOLLECT MONEY FOR PtmLIC 
INSTITUTIONS. 

1428. *1Il. S. Satyamurt1: Will Government be pleased to state 
whether they have issued or propose to issue instructions that high officials 
should not go about collecting money for public in8titutions, as it gives 
rise to misunderstanding? 

The Honourable Sir Henry Oraik: The Government of Indi8' have not 
lSRued. and do not consider it necessa.ry to issue, instructions that high 
<>ffic:al!:' should not go about collecting mone,)' for public institutions. But 
the Government Servants' Conduct Rules, 1935, contain certain rules 
which.resVict the freedom of officers subject to those Rules to collect sub· 
'3criptions. I invite attention to Rule 4 (2) (c) and Rule 6; the former 
rule enable8 local Governments to issue general or special orders on the 
point. J have no doubt they have done so when necessary. 

Mr. S. SatyamurU: Will Government consider the specific point of 
18811ing rules p'rohibiting police officers and judicial officers from going 
about collecting public Rubscriptions? 

"!'he Honourable Sir Henry 0r&1k: It is for Local Governments to 
:consider that-. 

Mr. S. Satyamurtl: Will the Govemment of India say whether their 
-attpntion has been drawn to the fact that the Chief -.Tustico of the 
Lah<>rc High Court has been going about collecting subscriptions for the 
Boy Scout movement, and that one litiga.nt offered Rs. 10,000, and that 
·.this WQS in the first instance refused and accepted afterwards? 

'l'he Honourable Sir Henry Oralk: I understand the Honourable 
:Member put down a question on that point and it was disallowed. 

Kr. Pnatdent (The Honourable Sir Abdur Rahim): The Chair thinks 
it dil!lallowed that question. 
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STBNOG1U.PlIBBS:or T1IB GOVBRNMENT OF INDIA. DEPABTMBN'l'S. 

1429. ·SIr Kubammad Yakub: ~  Will Government be pleased fie> 
state how many stenographers there are in all the Departments of the-
Government of India, including the Defence and the Foreign and Politi-
(Jal Departments and all the attached offices? 

(b) How many of them are: 
(i) Muslims; and 
(ii) Hindus? 

(c) If the answer to the prececli.n.g part shows that the representation" 
of the Muslims is below the percentage fixed by the Government of India 
for services under them, will Government be pleased to sta.te what step .. 
they are talPng to make up the deficiency? . 

(d) In how many Departments of the Government of India are there 
no permanent Muslim stenographers? 

The HonourablG Sir Henry Cr&ik: (s), (b) und (d). The inforruution 
is being colll'ctcd and will be laid on the table in due' course. 

(c) I would invite atteution to pRl"sgraph 5 of thE' Supplementary 
instructions issued in connection with the Resolution of the 4th July, 
1934, u copy of which is in the Library. It will be seen that the percent. 
Ugfls Ilpply to vHcancies lind 110t to posts. I would alFoo invite atkntion. 
to my reply tc part!" (d) und (e) of Mr. Allwar·ul·Azim·s starred questlion 
~ . 770 011 t,he 9th March, 1935. 

OPIUM ~  A.MONG THE WOBKIDB8 IN BUBHA. 

1430 .• Kr. Bam :RaraJan Singh: Has the attention of Government 
been drawn to the report of the International Labour Office in connec-
tion with the increasing opium evil among the workers in Burma, and, 
it so, whBt is the step or steps they Bre proposing to take to remove this 
evil ? 

'!'be HOD01lf&ble Sir !'rank :Royce: The Honourable Member is 
presumnbly referring to the InLernational Labour Office Report entitled 
"Opi\llll and Labour", which is a documentary investigation covering 
yurious countries and prepared for submission to the Twentieth Session of 
the Int<'rnat,ionlll Labour Conference in June, 1986. I cannot find any 
reference in it to the increase of the opium habit, but if the HOD'Ourable 
Member refers to the report he will find references to the control ~ 
by the Local Government, who Bre concerned: in the matter, and to theIr 
views on the subject. \ 

RA.TIO FOR RECRUITMENT OJ' INDIANS A.ND ElTROPIIANS IN THE RAILWAY 
GAZETTBD SUVIOBS. 

~  •• PaDdft SrI 1D'IIIma DUtta Palhral: (a) Is it a faoct that in the 
matter 'jf recruitment the prillciple of 75. per cent. IncliQ.a QIld ~ per 
cent. Europeans and Anglo-Indians was clearly laid dc;>wn for the Railway 
gazetted saniee? 
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(b) Are Government aware that the Railway lower gazetted service 
has been established recently? H so, why? .. 

(c) Are Government aware that in this lower gazetted service, the 
ratio of 75 per cent. Indians and 25 per cent. Europeans and Anglo-
Indians is not maintained? If so, why? 

(d) What is the total number of men recruited directly or by promo-
tion to this lower gazetted service. and what is the ratio of the Indians 
~~  . 

(e) Will Government state why the ratio of 75 per cent. Indians in 
the matter of recruitment to this lower grade service was not maintained? 

The Honourable Sir Muhammad Zafrullah Khan: (s) No. So far 8S 
recruitment to the l:)uperior Railway Services is concerned 75 per cent. 
h8s been fixed for Indians, including Statutory Indians, and 25 per cent. 
for Europ.eans. 

(b) This service was constituted in. March, 1981, as a result ~  the 
re-organisation of the gazetted cadres of the State-managed Railways. 
81"d also with 8 view to provide an incentive to deserving subordinates. 

(c) and (e). The reply to the first part is in the affirmattive. As 
regards the latter part recruitment to these servi!,les is mainly by promo-
tion in which communal considerations do not arise. 

(d) The information is not readily available and Government do not 
consider ~ expense and labour involved in collecting it will be com-
menSl1Tut(' ,,;t,h t,he results likely to be obtained. 

Prof. N. G. Ranga: Does t.he term "Statutory Indians" cover Anglo-
Indians also? 

The Honourable Sir Muhammad Z&frullah 1Dwl: Yes, Sir. 

C.oNSTITUTION OJ' SlrB-CoXMl'l'TBlllS ON WIDDAT, PADDY AND RIOB. 

1432. -Prof. IT. G. BaDea: Will Government be pleased t.o state: 

(a) how they propose to constitute the sub-committees on (I) paddy 
and rice, ani (2) wheat; 

(b) whether the Local Governments will be represented on these 
committees through their Ministers and Directors of Abl'hml-
tura; 

(c) whether the peasants raising paddy and wheat will be represented 
on those committees; 

(d) if BO, whether the Local Governments will nominate the m8J1D-
bers to represent the producers of paddy and wheat; and 

(tl) whether Governmt'nt arp. prepared to conRider the advit;uhilitv (Jf 

perm.tting the Peasants' Associations, wherever they rxist to 
elect the members of the committees for their respective 
provinces? 

Sir Gfr1a ShaDkar B&jpal: (a) to (c). I would invite the Honourable 
Member's aUent,ion to the press communique dated the 19th February, 
19.136, issued by the Imperial Council of Agricultural Research Depart-
ment. 
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,(d) Yes. 
(e) It, is for the Local Governments to consider this suggestion. 

Prof. B. G. BaDia: Is it not a fact that in the case of Chambers of 
Commerce an'd Merchants' Chamber, whose representatives are given a 
place in some of the Government Committees, that the Government of 
. India themselves stipulate how they are to be elected? 

Sir Gir!a Shankar Bajpal: It does not stipulate how they are to be 
elected, but tit calls upon a Chamber to nominate a representative. The 
explanation of that is that these Chambers are well established and 
recognised institutions. 

Prof. B. G. lI.anJa: Will Government consider the advisability of 
Tecognising peasants' association in the same way as these Cha.mbers of 
Commerce and Mercha.nts' Chambers? 

Sir Glrla Shankar Bajpai: My Honourable friend will appreciate the 
fact that it is not possible for us sitting here to ascertain what exactly the 
strength or representative character of a peasante' association in a pro-
vince is. I am quite prepared, if my Honourable friend ~  give me 
t·he name of a. province or two whose peasants' associations he wishes to 
be recognised, to ('cnsult t.he Local Governments on the point. 

UNsYlIIPATHETIC AND ANTI-INDIAN ATTITUDE o.r T&:E EDUCATIONAL ADVIsn 
FOR INDIAN STUDENTS AT OXFORD. 

l4:33. ·Prof .... G. :aanga: Will Government be ~  to state: 
(a) whether they are aware of the fact that Mr. Williamson, the 

Educationllll Adviser for Indian students at Oxford was ~ 
8 Punjab Civilian, 

(b) whether he retired on proportionate pension 011 the advent ·)f 
the Montagu-Chelmsford Reforms, as he was unwilling to 
serve in the Indian Civil Service owing to the Reforms; 

lc-j whether they consider such a person to be suitable to be 
sympathetic towards Indian students seeking admission into 
Oxford and studying at that University. :md; 

(d) whether they are ·aware of the fact that great discontent 
prevails among the Indian students at Oxford against his 
l1usympathetic and anti-Indiau attitudtl? 

Sir Glrja Shankar B&jpal: Enquiries on certain points have been made 
and an answer will be furnished in due conrse. 

PREVALBNOE 011' .~' . IN CERTAIN PARTS OJ' THE MADRAS PRBsIDBNCY. 

1434. ·Prof. If. G. BaDga: (a) Will Government be pleaRed to state 
whether they are aware of t.lle prevalence of malaria in several parts of the 
Madras Presidency, sU(lh as Kurnool, Vizagapat&m, Nellore, Salem, Tanjore 
Districts? 

(b) Do they propose to allot and, if 80, in what proportion, the 
flpecial grant for fighting malaria in Madras and other provinces? 
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Sir Glrja Shankar Ba1pai: (a) Yes. 
(b) By a special grant, I presume, the Honourable Member has in view 

the grant of Rs. 10 lakhs to the Indian Research Fund' Association men-
tioned in the budget speech of the Honourable the Finance Member. 
The mode of applying the grant is under consideration. 

Prof. :R. G. ltanga: Has any survey been made in the Madras Presi-
dency into the incidence of malaria and the spread of malaria? 

Sir Glrja ShlUlkar Bajp&i: I do not know that I\ny survey into the 
incidence of malaria in the Madras Presidency has been made by the 
Government of India: but whether tbe Local Government have ~  so 
or not, I am not in a position to say. 

Prof. :R. G. Ranga: Will the advisability of making a survpy be 
considered? 

Sir Glrja Shankar Ba1p&i: I will p'ut that, suggestion to the Committee 
which the Indian Research Fund Association intends setting up to go 
into the question of the utilisation of this special grant. ' 

PN"EMI'J.OYMENT PRoUT.ElIf. 

1435. ·Prof. :R. G. Ranga: (a) Are Government aware of the fact: 
(i) that the United Provinces Unemployment Committee (President 

being Dr. Sapru) has stated that the Government of India 
tlhould and could alone take the initiative in taking action 
on an All-India basis, to supplement the action taken or to be 
taken by Provincial Governments in fighting the unemploy. 
ment problem; 

(ii) t.hat the Committee has, after surveying the steps taken by 
Local Governments, concluded that the problem of unem-
ployment hilS hecome more serious since the Resolutions on 
this question were discllssed in the Assemhly and the Council 
of State; and 

(iii) t.hat they recommended to t,he Government of India to take 
the initiative in solving this problem to the extent possible 
and necessary from their side and thus give a lead to the 
Local Governments·? 

(b) If so, are Government prepared to consider the advisability of 
appointing B Committee with' a majority of elected Members of the 
Assembly, B'B was suggested hy the Assembly in its Resolution, to consider 

flDd recommend the steps to be taken by tbe Government of India to solve 
this unemployment problem? If not, why not? 

(c) What other steps do Government propose to take to solve this 
problem? 

The Honourable Sir J'raDk :Royce: (a) Yes. 
(b) and (c). Government have not yet reaohed conolusions on the 

report. 
Qail Muhammad Ahmad Kum1: When are they likely to come to & 

conclusion in this matter? 
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The Honourable Sir 1'r&Dk Boyce: I may mention for the ~  
o£ the Honourable Member that there is a debate on the subject of this-
~  in the Council of St,ate tomorrow in which Government's 'lttitude' 

towards it will be fully e-xplained. I would suggest. a.that he awaita the' 
result of that debate. 

Mr. B. V. G&difl: May I know whether Government accept the posi. 
tion and responsibility that the unemployment. problem is their concern, 
and they must do something l' 

The BODou&ble Sir 1'r&Dk Boyce: I would refer the Honourable 
Member t,o the reply I have just given. 

ESTABLISHMENT OF VILLAGE POS'f OFFICES. 

1436. -Prof. •. G. Bang ... :. Will Government state: 
(a) how many of tho promised 400 new village post offices were-

established Rinc-p the lst April, 1935, and in which provin·· 
ces; and 

(b) how many ne,," post offICe!;, and in which provinces, are pro-
posed to be opened during the llext year, with the special 
grant of rupees five lakhs allotted for this purpose during the' 
next year? 

The Honourable Sir :fr&Dk Boyce: (R) No promise was given that 400, 
!lew village post offices would be opened. I would, however, invite the 
attention of the Honourable Member to the reply given to a supplementary 
question put by him on the 26th March, 1935, in connection with his 
starred question No. 1028 when, I stated, that with the provision of 
Re. 50,000 made for t.he extension of postal fHcilities about 200 post offices 
would Ll' opened in ~ nt·CIll'. Aduully 213 new post officeo; were· 
opened during the period from the 1st AJJril, 19B5, to the 31st, .Tanuary, 
1936. A statement showing the number of post offices opened in each 
Circle is laid on the table of the House. 

(b) A BUIll of Rs. 2 lakhs only has been set II.side for this purpose in 
the budget for 1936·37. New post offices are opened as and where justi. 
fied and no d£'finite number of new post, offices 00 be opened is fixed for 
each year in advanoe . 

.!caNWI .. e .AmDing ~ number 01 new fIOIt office. openld in rural IJf'Itu dK...., eM 
pr;riod IrMA tAe lat .4."",, 1986 toO tAe !l11t /(IfII.U1f'1/, 19!6. 

Bihar and Ori_ 
Central Circle 
Bombay . 
Burma 
Belll!'al and Aaaam 
Punja.b and North"West Frontier 
United Provinces 
. Sind and Baluchistan 
Madl'llll 

Total 

14 
S8 
22 

\I 
II' 
39. 
16 
II 
44 

21S 
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lb .•. AnaIlthalayanam Ayyangar: How many pos.t offices were-
closed during that year? 

'!'he Honourable Sir Prank Boyce: I should require notice of that 
question. 

Mr ••• ADaIlUluayauam Ayyaqar: Do 
addition? 

they counterbalance the 

Mr. Pr881dent (The Honourable Sir Abdur Ruhim): The Honourable 
Member says he requires notice of the question: unless he gets notice, 
how can you get an answer? 

Mr .•. Ananthasayanam Ayyangar: May I exphun, Sir, that, it might 
he t,hut I\(' might lIot 1)(" Ilhle k> ~ rletailed figures but he can say 
approximatdy w}u,ther t.here is really u surplus of the 'Jne over the ~ , 
or whethp.r they cancel each other. 

The Honourable Sir Prank Noyce: That is covered by m,Y provious 
answer. 

1Ir. N .•. Joah1: May 1 ask how many new p'ost offices Government 
(;xpect, t.c open out of the grant of two lakhs of rupees? 

The HODourable Sir Prank Boyce: My Honourable friend can work 
that out for himself. 213 offices were opened with a grant of half a 
lakh. I think it might reasonably be concluded that somewhere about 
800 cOllld he opened wiih u grant of Rs. two lakhs. 

Prof. If. G. BaDga: Were any rural post, offices abolished during the 
last year? I do not want the number: I want to know if any were 
abolished at all. 

The HODourable Sir !'rank Noyce: I understand that a few were 
abolished. 

I 
Prof. N. G. Ranga: In "iew of the fact that it was' published in the 

newspnperR that the Honourable the Finanoe Member proposed to make 
a grant of R!1, five IRkhs for this particular purpose how is it we Bre told 
now thnt there is to he only two lakhs? 

1Ir. G. V. Bewoor: The Honourable the Finance Member did not 
mention five lakhR a.t aU: he mentioned Re. Ii lakhs more grtlnt as 
compared with the previous year, or a total ~  of ~  lakhs. If the 
Honoumble Member will refer to the speech he WIll find It SO. 

,-- Prof. :N. G. Ranga: Is that to be a recurring grant or a non-reourring 
grant-this Ii lakbs? 

The Honourable Sir J&mea Grlg.: I am not responsible for what ap-
pf'SrR in newRpRperR: I have never used the figure of five ~ . .  in this' 
matter. 
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Prof. 5. G. Jl.aDga: All right, Sir: is this Ii lakhs going to be & 

recurring grant or a non-recurring grant? 

The BODoarab1e Sir !'rank Koyee: That depends on the finanoes of 
the Posts and Telegraphs Depart,mont.: Wf' hope that thev will be in such 
a condition that it may be possible to luake IL grant of uthis character in 
future years, but obviously neit,her my Honourable colleague, the Finance 
Member, nor I can give any undertaking on that point. 

NON-REcOGNITION 0)' THE ANDHRA RAILWAY PASSENGERS ASSOCIATION. 

1437. *Prof. 5. G. B.anga: Will GG'Vprnment he pleased to state: 

(a) whether they are aware of the filet tbat the Andhra Railway 
Passengers Associatbn. which hus beeu fJ]nctioning for the last 
six years and more, has not yet been ~ ~  by the 
Madras and Southern MahrllttR Railway; 

(b) whether they are awure that the Agent of the Madras Rnd 
Southern Mahratta Railway refused to answer th(' rommuni-
cations of the said Association; 

,(c) whether they are aware that. t.he complaints made and l\ugges-
tions offered by the Association were referred baek to it with 
the order that the Association should communicate them only 
to the Local R.ailW11y Advisory Committee; 

(d) whether they are aware t,hat there is no recognised office for 
that Committee; 

(e) whether they are aware that the President of that Committee is 
the Agent of the Company himself; and 

(f) if so, whether they are prepared to consider the ~ of 
advising the Agent to take advantage of the co-operatIOn, 
criticism and assistanoe offered by the RnilwRy Passengers 
Association? 

The Bcmourable Sir lIul1Ammad Zafrullah JOlan: (11), (b) und (c). 
eovernment have no information. 

(d) The office of the Agent functions I\S f.he office of the Advisory 
.committee. 

(e) Yes. 
(£) I will convey the Honourable Member's suggestion to the Agent 

·of the Madras and Southern Mahratta Railway for comfideration. 

Prof. 5. G. BaDia: Is it not a fact t,hat with reg8l"d to parts (a) (b) Ilnd 
(c) of this question, questions were put here in this House by myself and 
information was supplied: to Government, and Government then admitted 
that it was a fact that the Agent had refused to reply to .the communi-
cations sent to him by the Railway Passengers Association, and the Gov-
ernment then-saw no reason why tlhey should interfere in it, and, in 
spite of it, I requested the Government of India to. reconsider thi" ques-
·tion? 

The Bonourable Sir lIuhlllDmld Zalrullab Dan: The Honourable 
Member is now being informed that tate suggestion shall be brought' to tbe 
notice of the_ Agent. 
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IIr. Sami Vencatachelam Chetty: May I know if the represclltntion 
of the Andhra Chamber of COlllmerce 110 includ-e them in the Local Advi-
sory Councils of the Madras and Southern Mahratta and South Indiun 
Ruilways is being considered by this Government? 

The Honourable Sir Muhammad Zafrullah Khan: -As regards that, r 
um sure, the Honourable Member is aware that the whole question of the 
modification of the constitutionN of thesE" advisory committees will be' 
tnken up in the Central Advisory_ Council of ~  he is II. memhf'r. 

Prof. If. G. Banga: Will Government consider t.he Ildvisability of 
recognising this Passengeal.' Association in Sout,h-ern India for th'3 S. T .. 
nnd M. R. M. Railways? 

The Honourable Sir Muhammad Zafrullah Khan: My reply is the SUUlP 

:If; t.iw reply which I have given to the previoull supplementary questions-
h:,- another Honourable Membor. 

J J ~ OF '~ ANn THIRD Cr.ASS PASSENOERS ON THE' 
ADVISORY COMMITTEES FOR THE MADRAS AND SOUTHF.RN ~ ' 
AND SOUTH INDIAN RAILWAYS. 

1438. *Prof. If. G. ltaDga: (a) Are Government aware of the fact that 
neither the peasant,s, nor the third class passengers who are organised in 
the Tamil Nad Passengers Association and Andhra Provincial Passengers-
Associations are represented on the LocRI Railway Advisory Committees 
for the Madras and Southern Mahratta Railway and South Indian Railway 
Companies? 

(b) Are Government 11repared t,o consider the B'dvisability of so altering-
the rules laid down for the constitution of these Advisory Committees as 
to make provision for the members representing the Passengers Associations 
and peasants organisations, which do exist in the Madras Presidency? 

The Honourable Sir Muhammad Zafrullah Khan: (a) No organisation' 
()f peasants has a representative on the Advisory Committees of the two· 
Railways referred to but Government understand that the Agents have 
nominated a representative on each of their Committees from a Passenger' 
AS80ciu tion. 

(b) I would refer the Honourable Member to the reply given to his 
supplementary questions by Mr. P. R. Ra.u in connection wit;h Mr. C. N. 
Muthuranga Mudaliar's question No. 786 on the 9th Maroh, 1985. 

Prof. If. G. Banga: Is it not a fact, Sir, that one Sundara Varadulu 
was' Dominated a member of the Local Advisory Committe.. fl)!, ~ M. 
S. M. Railway in his capacity as Secretary and member of the Andhra 
Peasants' Association? 

The Honourable Sir Muhammad Za!ruIlah nan: I am afraid I have 
no information. 

Prof. 5. G. BaDga: Will Government consider the advisability of see-
ing that the representatives of these Peasants' Associations a8 well the 
Railway PassengQJ'S' A8sociation are not nominated by the Madras Govern-
ment, but are elected by their respective associations? 
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The HODourable Sir M1Ibammad Zafrallah lDlI.Q: This question is 
,(,overed by the replies given by me t,o the supplementary questions to t.he 
previous question. 

FAILUlU!: OF CROPS AND DISTRESS OF PEASANTS IN TilE SOUTHERN PART 01' 
, TIn: GANJAM DL'ITBlCT. 

14:39. ·Prof ••• G. Banga: (a) Are Government aware of the fact; 
(i) that 8 serious state of drought and the consequent failure of 

crops and the dist.ress of the-peasants prevails in the southern 
part of Ganjam District of Madras Presidency; 

(ti) that there is widespread unemplo,vment. and scarcity of fodder 
for cattle; and 

(iii) that the Local Government have been obliged to take "orne. 
special steps to help the peasants? 

(b) If so, are Government prepared to consider the advisability of 
.extending the salt concessions to the peaSu.llts of that District and lowering 
the freight charges upon the- transport of paddy and other cereals and 
fodder to that District? 

Sir Girja Shankar Balpai: An enquiry has bee II ma.de froll1 t.he (loverll-
mont of Madras and the result. will be' , ~  to t.he HOIIRt· ill 

,due course. 

PBn ALEN'CE OF DRO'(TOHT A NO DISTRESS OF PEAS.ANTS IN BEBAR. 

1440 .• Prof, •• G. Banga: (a) Are Government aware: 

(i) of the prevalence of drought for the P8'8t five years in Berar; and 
(ii)that the Local Government and His Excellency the Viceroy have 

admitted the existpnee of u widf'Hpread u.grariall distress a8 a 
result of that drought? 

(b) If so, in which parts has famine actually broken out? 
(c) Will Government be pleased to state what steps are being taken 

'by Local Government and themselves to relieve the distress of the 
peasants? 

With one alteration, Sir, I ask t.his, it, is ment,ioned here "HiR Excel-
lency the Viceroy", it is not. the "Vic£'roy". hut. it RhouM hI' thE' 
.. Governor", 

Sir Glrla Shankar Bajpai: In either case, the answer iR that 'an inquir:'i 
has been made from the Central ProvinceR Government. Bnd t,hl' rE'Rult 
will be communicated. to the House in d.ue course, 

Prof. •• G. Ban .. : Will Govemment consider the advisubility of 
extending the sa.lt concessions in those areA.S in vieW' of th£' fnct that therf' 
iR general agrarian distress there? 

Sir Glrja ShaDbr B&lp&l: That is a suggestion for the consideration of 
my Honourable friend, the Member in charge of the Central Roard of 
Revenue. • 
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Mr. A. H. Lloyd: I am not aware, Sir, that salt concessions have heen 
withdrawn there. 

Prof ••• G. BaD,a: If salt concessions have not been withdrawn, will 
.(Jvvemment conSider the IIdvil'ability of ext.ending thcRe eom'cFlsiotls to 

,~ III'PIlS where tht'I'£:' i!" general ugrarilm distresR? 

IIr. A. H. Lloyd: That seems to mE' to he a. . ~ .  questioll. 

Prof. N. G. Ranga: In view of t.lle ~  thui there is agTllrilln distress, 
will Govel'nmpnt ("onsidnr l.h(' advi;mlli1ity of pxhmcling thp ~  ~ ' ~ ' J  
t,o those areas? It is not a hypothetical question. 

Mr. A.. H. Lloyd: I have sa.id that I have no reason 1,0 believe t.hut 
sRlt concessions have been withdrawn from those IIreas. 

Prof. •• G. BaDga: It was not extended- toO thoRe Ilrnas, and 110 how 
·enn the,\" hE' withdrawn? 

IIr. A.. H. Lloyd: There is no question of withdrawing. 

Mr. Prea1dent (The Honourable Sir Abdur Rahim): If it has not, been 
withdrawn, the question of extending the BaIt concession to those &reas 
doeR not arise. 

~. N. G. lIanga: Mil" I ask for information, Sir? Is it or is it n)t 
a fact, that! sa.lt can he manufactured in all those parts of India wherefrom 
t.bis privilege of manufacturing sRlt has been definitely banned? 

Mr. President (The Honourable Sir Abdnr RRhim): That, dOPR not arillE' 
·out of this question. 

RETRENCHMENT ON RAn,WAYS. 

1441. *Mr. Muhammad Alhar All: Has the attention of the Honourable 
Member of the Government for Railways been drawn to the Press state-
ment published in the HinduRtan TimeR, Delhi, on the 12th March, 1936, 
under the ca.ption "Retrenchment on Railways"? If so, will he please 
. state: 

(a) the arrangements made by the Railway Board for discussion 
of the subject-matter (retrenchment) with those Unions of 
Railway employees which are not affiliated with the All-
India Railwaymen's Federation; 8nd 

(b) the proposals of retrenchment as contemplated; 

'8nd la'V on the table the copy of the communication addressed to the 
Genera'! Secretary, All-India Railwaymen's Federation, 8S received by 
him on the 9th March, 1986? 

The Honourable Sir lIuhammad Zafrullah Khan: (a) The Railway 
Board are discussing with the All-Indio. Ra.ilwaymen·s Fed-eration the 
principles to be.followed fo; selection of ~  for disoharge ~ ~  

-wit.h future retrenchmentAll In accordance Wlt.h t,hE' undertakmg contained 
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in paragraph 21 of the Government of Indil\ communique, dated. the 6th 
June, 1932, a copy of which is in the Library of the House. Government 
are not prepa'l'ed to enter into any discussion with individual unhns. 
whether they are affiliated to the All·India Railwaymell's Federation or 
not. 

(b) Retrenchment proposals will be submitted by Agl'utt; of t:;tate-
managed Railways after the principles have been settled. 

I lay on the table of the House a copy of the letter referred to. 

Ooyy of lette,. Nu. E. 86 R. E. 1 (L.), dated tAe 9tA MQ7'cA, 1936, IrOtA tAe Sec,.eta,.y 
Rail·way Board to tAe General ' ~ , All· India Rail'u'ayme7I'/I }'ede,.ation. ~ 

I much regret to inform you that it will be necessary in the near future to effect " 
further retrenchment (If railway staff. Doubtless the Federation would like t<.> discu8B· 
the subject. with the Board and, if 50, I am to suggest thu. a special meeting be 
arranged u. permit of thill. I am to ask if it would be couvenient for the Federation 
to meet the Board in the Chief Commillsioner's room at 11 hourll on Saturday, March 
28th. 

STATEMENT OF :aUSINESS. 

The Honourable Sir Krlpendra Slrear (Leader of the House): Sir, with 
regard to the House sitting on the 4tJl of April, 1 have inquired in the 
matter, and I am given to understl\nd thut Memh<!rs of the House are 
nob to sit on the 4th of April, lind also on the 31st of March. We have 
agreed to observe the Slst of March, as a holiday on account of Ram 
NGfJQ.mi. I presume, therefore, that the HOllse will not sit either on the 
Slsb March, or on the 4th of April. 

P&ILdlt Labhml Ea.nta Kalva (Presidency Divil:!ion: Non·Muhammadan 
Rural): We could not hellr what the Honourable Member said just now. 

The Honourable Sir Kripendra Slrear: YOIl will be delighted to hear 
that you have not got to come here either on the 31st of March, or on thb 
4th of April. (Laughter.) 

Dr. ZJauddln Ahmad (United Provinces Southern Divisions: Muha.m-
madan Rural): Does the Honourable Member know that we cannot meet 
on the 8rd of April, BS we have to observe Muharram on that day. We 
oannot meet on the 10th of Muharram. I think he will perhaps look 
into this matter now only. 

The Honourable Sir Kahammad Zafrullah Khan: If the House is not 
sitting on the Slst March, 1st of April, 2nd of April, 8rd of April, 4th of 
April, and 5th of April, surely the 10th of Muharram is included. 

MOTION: FOR ADJOURNMENT. 

SIR OTTO NlIDrIEHR'S REPORT ON FRDERAI. AND PROVINCIAl, F1NANCB. . 

1Ir. PnIldent (The Honourable Sir Abdur Rahim): 'Fbere are two-
motions for adjournment of the House, one by Dr. Banerjea relating 1;0. 
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Mr. l:iubhash Chandra Bose, that is barred, und another bv Mr. S. 
Sat/yamurti relating to the same subject, that is also barred bi yesterd'8.y's 
decision. 

Another notice has been received from Mr. Satyamurti to this effect, 
thut he intends to ask for leave of the Honouraple the President and of 
the House today for moving a motion that the House do stand adjourned 
to consider a matter of urgent public importance, namely, the failure of 
the Government to provide a suitable opportunity for the House to pro-
nounce its opinion on the proposals to be made by Sir Ott<> Neimeyer 
with regard to the Federal and Provincial Finance under the Government 
of India Act, 1935, before final orders thereon are passed by His Majesty's 
Government, and the British Parliament. Is there any objection? 

The Honourable Sir lfrlpeDdra Snar (Leader of the House): ~ friend 
hus not moved it, Sir. 

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): Sir, I 
usk for leave of you Rnd of the House for moving t.his motion. 

The Honourable Sir lfrlpendra Sircar: Sir, I have objection, Sir, to this. 
The questions and answers in the House will show that my Honourable 
friend's grievance is that no Special Session is going to hf' called to l'!nahll'! 
t.his Honse toO discuss this question ... 

1Ir. S. Sat.yamurt1: On a point of personal explanation, Sir. I have-
110t nsked for a Special Session, I want an opportunit.y, either now or in 
Himln, hefore final orders are passed on this subject. I am not anxious 
for It Special Session at all. My grievance is that this House has no 
opportnnity, after the proposals are published and before final orders are 
}18ssed by the British Parliament, no discuss this question here. That. 
it'l my only grievance. 

The Honourable Sir lfrtpendra Sircar: That is a circumlocutory method 
of pntt.ing t.he thing. It means there must be a special Session ... 

1Ir. S. Satyamurtt: No. 

The Honourable Sir Krtpendra Sircar: Then, what is the suggestion?' 
So fur as the Report is concerned, it is not going to he submitted to us: 
it; is going to be submitted to somebody else. The date has been fixed 
by somebodv else. The dates of Orders in Council are not to be fixed bv 
u's, tIJf'.v are" noI, ulldel' 0111' control. The only thing that can be done here 
is to summon another Session before Orders in Council are passed. There 
;s no other way. 

1Ir. President (The Honourable Sir Abdul' Rahim): The Chair RUPTIOSC'R 
t.here is no knowing when the Orders in Council will be passed. • 

ft. Honourable Sir lfrtpendra Strcar: No, Sir; 8S a matter of fact, if 
i.he ReTJort is m.a.de while the Honse is sitting, there will be no obstruction 
at all. 

• 
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Kr. Preaklent (The HOl'1ourable Sir Abdur :&ahim): Does the Chair 
underRtand the Honourable Member to sa.y that the Government of India 
cannot allow this to be discussed before or after the Report is submitted 
to t.he Secretary of State? 

The Honourable Sir James Grlgg (Finance Member): Sir, it is a Report 
to the Secretary of State, and we know from press reports that it is hoped 
that it will be in the Secretary of Stabe's hands by the end of April. After 
that, the Secretary of State has got to decide when he will publish it. 
Aft.er tthat, he has got to decide when it will be laid before the House 
of Commons in thE' form of OrderB in Council. All we can infer here is 
that it will have to be laid before the BritiBh Parliament in the form of 
OrderB in Council before the HouBe riBes which will be about the' end' 
·)f July, which means that the Report, in all probability, BO far aB we have 
any knowledge,-we have no more knowledge than the Honourable Member 
himself,-will be publiBhed certainly not earlier than the end of the preBent 
SeBBion Qf thiB Assembly, and that the final deciBionB will. be taken by 
the BritiBh Parliament befo!"e we meet in Simla, and that iB the rea.Bon 
why my Honourable colleague, the Leader of the HouBe, BaYB that the 
only posBible way of meeting the wisheB of t.he Honourable Member, so 
fflr as we can see, is to call a Special SeBBion of the ABsembly. That is 
the baBis on which my Honourable colleague iB arguing. 

The Honourable Sir :Rrlpendra Sircar: If I may continue, Sir,-if my 
Honourable friend, Mr. Satyamurti, will BuggeBt what elBe can be clone by 
liS in the Bituation which haB been explained by my Honourahle colleague. 
f can then give an anBwer to him, but BO far as we can see, nothing 
else can be done except calling a Special SeBBion, and, if that iB so, I 
submit that is a matter for the Governor General in hiB diBcretion, lmd 
that cllnnot be the subject-matter of an adjournment motion. His failure 
to call, or deciding now that he will not call, a Special Session of the 
HouBe cannot be a matter for an adjournment motion. May I re.fcT' to 
page 18 of the DeciBionB from the Chair, Volume I .... 

Kr. President (The Honourable 5ir Ahdur Rahim): The Chair cannot 
·disallow a motion on that ground; it if; only the Governor General who 
~  do BO. 

The Honourable Sir :Rripendra Sircar: That is where a matter is not 
pt'imarily the ~  of the Governor General in Conncil. I am not ~
ing on that. It. 18 always open to the Governor General to do that; if 
he thinkB fit, he can de it now. I am not· diRcllRsing that at all. but I 
draw vour attention to page 18 of the DeciBionB from the Chair, Volume 
I, ~ No. 20, Becond paragraph: 

"Diwan jlahadur JI. Ramachandra Rao Bought to . ~  the . ~  of the 
House to ~  the action of the Government of IndlR In accordmp; sanction to the 
Burma Government's propoRals to impose a tax on sea pa.ssengers. 

The ~  wanted to know where the QQvemor General in Council came ~  the 
matter. all di8tinct from thl' QQvernor General whose previous assent was requIred to 
the Bill; ... 
J)i1ttt1n Ralwrlur JI. Ramachanrlra Rrr" maintaininlt his position, the ~  ~  : 

<The Honourable Member is not entitled to ~  it in order to diBOUM the actIon of 
the GovE'mor Goneral. -"my ac·tion tnken hy t.he QQvernor General ~  from the 
Gov(>rnment of which he is the hpad-thl'se are the words thRt appeBI' In the rule-
is ~  the 9COp€: of debatl' in this House'." 



MOi'lON FOR ADJOURNtlENT. 3133 

1 wish to draw your attention to these words, .• Any action taken by 
.the Governor General apart from the Government of which he is the 
head-these a1'C the words that appear in the rwle-is outside the scope 
-of debate in this House". Therefore, what applies to his action equally 
.applies to his failure to call -6 Special Session. The second point which 
I take is this. If this is not so, that is to say, if my Honourable friend 
has something else in mind than a Special Session, what is the urgency 
of this motion? Why should it be discussed today by interrupting the 
proceedings of this House, and not tomorrow, or next month, or next 
year? 

Mr. S. Satyamurti: With regard to this ruling which my Honourable 
friend read froDI, I submit that it has nothing t.o do with the matter under 
discussion. I MIl not suggesting. and indeed it is not my purpose to 
.suggest, that the Governor General should or should not summon a 
Session of the House. I am not his adviser, and I am not L'Oncerned 
with that. My real point is this, that. this House should be given an 
upportunity of pronouncing its opinion on N, matter of fundamental finan-
~  importance to the country, that is to say, the allocation of Federal 
-and Provineial Sources of Hevenue. 

Kr. President ('1'he Honourable Sir Abdur Hahim): The Leader of 
the House and the F'inance Member have given facts relating to this, which 
show that it. does not lie with the Governor Genera.l in Council. 

IIr. S. ~ It is not as if it is going to be reported, without so 
much I1S a reference 'to the Government of India. As a matter of fact, 
the gentleman who is now reporting . . . . . 

Kr. President (The Honourable Sir Abdur Rahim): Surely, his report 
will be presented t.o the Secretary of State. 

Mr. S. Satyamurti: This ~  's enquiry was paid for by the Indian 
taxpayer, a supplementary demand was made last S'eptember, this House 
granted the money, he toured the whole of this country, and he is making 
his report after ~ the Local Governments and the Central Govern-
ment, and we, in this House, as representing the people of India, are 
interested in the question of how these resources are going to be allocated. 

Kr. President (The Honourable Sir Abdur Rahim): The Chair sees 
t.lle great importance of the question; there is no doubt about it. But the 
l"eport is to be made to the Secretary of State, and not to the GovenlOr 
General in Council. 

Mr. S. Satyamurft: At that rate, the Hammond Committee, the 
'Simon Commission, the Joint Parliamentary Committee-all these reports· 
were made to the Secretary of State, and yet this House has consistently 
dil'lcussed an of them. 

M.r. President (The Honourable Sir Abdur Rahim): That was after the 
Teport was made. The real object of the Honourable Member il'l thnt the 
merits of the rpport should be discussed, and this House should have nn 
oD'Portunitv to express its opinion. A mere motion like this is of no use 
The Goveroment of India are helpless in the matter. 
. n 2 
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1Ir. S. Saiyamurti: They are not so helpless. What is the helplesli-
ness? Where tilere is a will, there is II, way, as the Leader of the 
Independent Party said the other day. What is the difiiculty, Sir? 

. J[r. ~ . ('l'he' ~  Sir Abdur Rahim): How can they give 
time to discuss a document which they cannot themselves discuss? 

Mr. S. Salyamurti: 1 am not suggesting that for one moment-l cannot 
discuss a matter when I do not know anything about it, but they can 
certainly represent to His Majesty's Government that final orders ought 
not to be passed, till this House has had an opportunity of pronouncing 
upon it. It is undoubtedly open to the Government to make such a 
repl'esentation, a'Dd that is the object of my motion. 

Ill. Pr88tdent (The Honourable' Sir Abdur Hahim): That request the 
Honourable Member can very well ll1uke to Government. 

1Ir. S. Satyamurti: How? 

1Ir. President (The Honourable Sir Ahdl1l' Hahim): By means of 
questions. 

1Ir. S. Satyamuri: They are rarely ullswered. (Luughtel·.) 

Ill. President (The Honourable Sir Abdur Rahim): This ill not It 

matter for the Governor General in Council. 

1Ir. S. Satyamurti: My object. is this, that the House must have !til 

opportunity of expressing its opinion before the British Parliament passes 
final orders, and the Governor General ill Coullcil comes in in this way. 
They can COIl1Il1unicate that to the British Parliament with their recom-
mendation that they support the demand of this Houso that they should 
stay their hands till we have pronoullccd on this matter. 

lIIr. President (The Honourable Sir Abdul' Hahim): The report will not 
be made till the end of April, and the chances are that the Secretary of 
State's Orders in Council will be passed by July. 

1Ir. S. Sat.yamurti: Why should it be? They simply said, they had 
some vague information. Even the Honourable the Finance Member said 
that he understands, and it is now open to them to represent to His. 
Majesty's Government the feeling in this House tnat they should stay 

• their hand till thev have received our opinionI'. That, certainly, is in the-
hands of the Government. 

The Honourable Sir Nripendra Sircar: If my Honolll'abip friend's soIl" 
desire is that we should communicate to the Secretary of Stnte that. 
there is 0. strona feeling in this House that the Orders in Council should 
be made at slv:'h n time thnt there enn be a discussion in this House, 
we have not the slightest objection to doing m. But, for that there 
need not be a discuRsion for two hours on an ndjoumment motion. 
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Kr. Prutdent (The Honourable Sir Abdur Rnbhn): The Chait· thinks 
that ought to satisfy the Honourable Member. 

JIr. S. SatyamUlti: If the Government will agree to ~  the 
-opinion of this House that His Majesty's Government should take such 
:steps as are in their power to withhold t·he passing of Orders finalJy ti1l 
the House has had an opportunity, I am quite content. 

The Honourable SIr 1fr1pendza Sirc&r: 'fhat is what I said. 

Mr. S. Sa'Yamurti: I am quite content. 

Kr. Prealdent (The Honourable Sir Abdur Uahim): The Honourable 
-Member does not want to move? 

111'. S. Satyamuni: No; I have got what I wanted. 

Kr. Preaident ('fhe Honourable Sir Abdur Hahirn): There is ~  
~  from Dr. KharfJ. 

Some Honourable Members: He is absent. 

Kr. President (The Honourable Sir Abdur Rahim): As regards this 
notice, although the Honourable Member is not. here, and, therefore, it 
fails, still the Chair wants to say something with reference to it. In the 
notice, he proposes to 8Bk for leave to move an adjournment of the 
business of the House on the ground that the Honourable the Commerce 
Member gave certain replies to certain questions asked by an Honourable 
-Member, referring him to the replies given by him on the 26th February. 
"The Chair really dQes think that it is an absolute waste of time to ask 
for an adjournment of the business of the House to discuss an answer 
like that. n was a perfectly legitimate answer which was given-refer-
ring him to replies recently given. The Chair disallows the motion. 

THE INDIAN FINANCE BILL. 

Mr. President (The Honourable Sir Abdur Rahim): The House will 
now reFmme considerRt.ion of the Indian :Finance Bill. 

lIr. P. :I. James (MadrAS: European): Sir, I beg to move: 

"That in Schedule I to the Bill, in the proposed Fil'llt Schedule to the Indian 
Poet Office Act, 11198, for the entrieR under the head 'Book, Patelm mill 8amtple Packetl' 
-the !ollowing be subltituted : 

, For a weight not ~  two and a half tolal Six pies. 

For a weight exceeding two and a half tolas, but not 
~  five tolal Nine pies. 

For every additional five tolas, or fraction thereof in 
eX<'e&8 of five tolaB Six pies'." 
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[Mr. ]f. E. James.] 
This is a!l. ~  modest aud moderate proposal. 'fhl;: book packet 

rate was ongmally raIsed .from half an anna to nine pies on the ground 
that ~  ~  of ~  matter through the post was being abused 
by sendmg postcards m envelopes at the half anna rate. Now, Sir, we 
~ ~  always ~  out that. this increase in the book packet rate has. 
m:Blcted a conSIderable hardshIp upon the retail traders in this countr)', 
b<?th the large retailers and the small retailers. I think my Honourabl& 
frIend, Mr .. &woor, has already received a number of representations in 
regard to this matter. He received, when he was in Madras, a deputation 
~  the Publishers and Booksellers Association of Houthern India and they 
pOInted out that they were representing in this matter, not. the capitalist·s 
in any sense of the term, but the small retailer Hnd the small establish-
ment. He has to advertise. He t:annot help it. It is true that the 
result of the raising of this rate has been increase in revenue. But the 
Honourable Member cannot argue from that that there 'is no hnrdship to 
trade. As a mattcr of fact, the t,rade is obliged 100 advertise, and I mllV 
point out that my Honourable friend, the Director General of Posts and 
Telegraphs, himself, is endeavouring to  encourage that, kind of' a.dvedise-
menii. I have here one of his own advertisements in which he if: trying 
to encourage the small trader to use the post office as a means of adver-
tisement. He says 'Trade follow'S tho !Uail'; and then he put-s an iIH'reaSe 
of 50 per cent. on the rate! It. Reems a little hard on the trader. T would 
point out that t,his amendment strikes a middle course. It does not ask 
the Government to revert t.o the original rates. It. reduces the weight 
level from fiVE! tolas to ~ t(llas and puts the rate at six pies on the 
first 21 tolas. Thereafter, up to five tolas from ~, nine Jlies. and after 
the limit of five tolas back again to six pies. I Hm quite aware that I 
shall be told that this will cost money, and that, in the present state 
of the post office finances, they cannot even contemplnte any 10RS under 
this head. Well, Mr. Presid,ent, my answer to that argument is twofold. 
In the first place, ~ rate was not increased for revenUl' purpoRes 
originally, and, in the second place, although there may be some loss I 
am very doubtful as to the possibility of the department estimating to Rny 
great extent what that loss would be. Last year, they estimated a loss 
of, I think, 6i lakhs. We expressed our doubts at that time as to whether 
that was an accurate figure and the Honourable Member, t,he Direct.or 
General of Posts and Telegraphs, had to admit that. it was onl.\' Tlossible 
to arrive at thnt figure by some rough and ~ !TIot·hod. Thl'refore, 
we do suggest t,hat in thh; matte]' Government, might wHII af'fOl'd to give 
BOrne relief to a clnss of persons in this count.ry who are ~Q  dessl'Ving 
of this considerat.ion. After all the authorities have t·hen· own means 
of dealing with the matter of evasion of the increased post eard rate. 
They have their methods of detection by post office officials and they have 
punishment laid down bv the infliction of double rates. ThereforI'. I do 
suggest that they should revert to. the old rate as far as ?1 tolas is con-
cerned.. It will be a. very great rehef to those who are obbged, under. an, 
circumstances, to advertIse, and who, in fact, live in their small ~  of 
trading by means of the circular advertisement. My Honourable friend, 
the Finance Member, said the other day that he ~~  the European 
Group would have a little If comprehension and chanty . May I suggest 
to the Honourable Member for Industries and ~ th!i't our ~ 
hension will be greater if his charity can be exten(led In thIS matter. S1r. 
I move. 
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Kr. Prelidellt (The Honourable Sir Abdur Rahim): Amendment moved: 
"That in Schedule I to the Bill, in the proposed Fint Schedule to the Indian Post 

Office Act., 1898, for t.he entries under the head 'Boole, Patte", anti Sample PattleetB' 
the following be substit.l1ted : 

• For a weight DOt exceeding two and a half tolas 
For a weight exceeding two and a half tolas, but not 

exceed.iDg five tolaa . • • . • . • 
For every addit.ional five tola" or fra!'iion theJ'flof in 

excels of five tolas 

Six pies. 

Nine pies. 

Six piel '." 

Kr. Sri Prakaaa (Allahabad and Jhansi Divisions: Non-Muhammadan 
Rural): Sir, though it was our misfortune that the European Group was 
not able to support our amendment about postcards, I am here to tell 
the House that in thp true Christian-cum-Congress spirit of "Do good 
unto those who do ye evil", we are .going to support their amendment. 
When the House has carried the amendment about postcards. it is naturftl 
that this amendment should also be accepted. So far as I remember, 
the packet rate continued to be half an anna for a whole year after the 
rate for postcards had been raised to three pice. An Honourable Member 
of Government said in thiR House that this has led to a certain amount' 
of fraull, and so the packet rate was also enhanced. 1 believe the fraud 
was due to the fact that printed postcards, when put in envelopes, were 
Ilarried for half an anna, whereas they required three pice when sent as 
mere postcards; and, thereupon the rate on book packets was also raised 
to three pice. Now that the rate for postcards hss been reduced to half 
an anna .... 

Dr. p. 11. Banerjea (Cal.cutta Suburbs: Non-Muhammadan Urban): 
Has beenl' 

Mr. Sri Pr&kala: At least so far as the House is concerned, it is right, 
I think, to say that the rate on postcards has been reduc.ed; and so the 
rate for book packets should also be reduced. Our own Congress amend-
ment on the subject was that the minimum weight for a book packet 
to be carried for half-an-anna should be five tolas. The European Group, 
however, rightly desires to try and meet the Govei'llment half way; and 
I may only hope that Government will also meet it half way; so that ,at 
least for light packets, like printed circulars, press manuscripts, notices, 
bills, and receipts, we should have the lower rate and be enabled. to send 
little packets up to two and a half tolaR at six pies. Above that, the 
European Group recommends that we ~ '  have ~ pies .uP to five 
tolas. As matters stand, I hlrVe no objectIOn to acceptmg thiS and my 
Party is going to support the European Group. 

So far as the question of expenses is concerned, I really think the 
Department should consider one aspect of the matter. I fear that though 
this Department is a very important Derartment of the ~ ~, 
it is really regarded as the Cinderella of the ~  and very often ~ IS 
imposed upon by other Departments. There IS a lot of wast.e, I thmk, 
in this ~  on huge buildings ~  .ccrta!n big plllfes. Thus, I find 
it difficult to believe that a huge bUIlding hke the ]',astem Court was 
necessary for a Telegraph Offic·e in n small place lik.e ~  Delhi: and !f 
the Depft:.'tment is not very careflll, r am sure, wlthm t,en years, thIS 
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very building in which we sit will be forced upon it and another big 
Chamber constructed for the Legislative Hall . 

.AD BoIlourable .ember: Why? 

Kr. Sri Pr&kala: Because they will say that there are more legislator. 
8D.d more seats are necessary; and the only Department they will find on 
which to force this Hall would be the Postal Department. I, therefore, 
think that a great deal of saving can be effected ill this Postal Department 
is really worked as a commercial department and does not allow itself, 
as at present, to subserve imperiali!'t purposes. Sir, I have seen ma.ny 
postal buildings that are too big for the purposes which they a.re supposed 
to fulfil. Let me take the huge Post and Telegraph Office at Lucknow 
which is. an a.bBollltd:v IIselt·ss hui\(lillg. bllt ~  Lucknow is di' facto _the 
f1s.pital of the United Provinoel, they evidently thought that they ~ 

have an imposing post office. Knowing Renares better than he can ever 
expect to tio, I ~' wlRo t.ell my friend, Mr. Bewonr. that it. i,; ubsolutely 
useless to  embark upon the huge expenditure on which be is thinking 
of embarking, for the conRtruction of a large building in t,he City of 
. Benares as, a new telegrltph office. M ucb ~' cun thuFI he RRved; 
and money so saved can he utili!'ed for giving (loncessions to people who 
use the postal services. 

My friend, Mr. Rmnsaj' ~ , yel>terday, complained that there are 
many post offices that are very dirty; Ilnd that it is not. possible to be 
efficient when working in such places, Well, I am no supporter of dirt 
anywhere. Still, regard being hud to t.he houl>es of the majority of our 
people, I do nl't think that there is any post. office in lndiu that 'is worse 
than these. In London. Sir. t,here Ilre heaps of post, offices in chemists' 
shops and grocers' shops; and they worlc quite . ~ . There, they 
have to get sixteen Illlnas worth of return Ior every rupee that they spend. 
There they have no imperialist purposes to subserv!"; hut. ill India, the 
ideu ill that nil buildings that have anything to do with Govemment must 
he so const.ructed that t.hey may impress l,he people with the might of the 
British Govemment. That is the reason why in villages practically the 
only pucca buildings we come RCrOFlf: are police stations and schools. Sir, 
thii policy should be given up; and. if the Goverrlment liS 1\ whole refuse 
to give it up, at least this Department must put. its foot down and s"y 
thAt, when they are expected to meet their own expenses, they should 
not he forced to take upon themselves the responsibility for the construc-
tion of buildingFl far beyond their means and needs. Sir, if Rystematic 
economy is pra,::tised in this matter, then there will be sufficient saving in 
this Department. to enable it to afford some ~ relief to the 
public. Without taking any more time of the BOIlIK' , I, on behalf of my 
Party, support the amendment moved by my Honourable friend, Mr. 
James, and I alro hope th a.t , after this gesture of our goodwill, he will 
be able t.o support some of our amendments later on, (Laughter.) 

Several Honourable .embers: The question may now be put, 

Kr. G. V. Bewoor (Director GenerS'l, Posts and Telegraphs): Sir, my 
Honourable friend, Mr. James. who has moved this amendment, has him-
1Jelf admirably summarised the objections aga.inst it. The book packet. 
traffic rate was revised in the year 1934. Prior to that the rate of half an 
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:anna for the first unit of weight had been unchanged since 1878. Between 
1878 and 1921 the rate was half an anna for ten tolas, and, in 1921, the 
,rate was retained at the same figure but the first unit of weight was reduced 
to five tolss. In April, 1934, the rate was raised by one pice for the 
first unit of weight only. Considering that all other traffic rates had been 
raised. i.e., t.hose on letters und postcllrds, and those for registration, etc., 
it appears to us thut this increase was not unjustified. There is the 
further point that when this rat.e was raised, we anticipated a reduction 
in the traffic by at lelmt 20 per cent. Our actual experience showed that 
the fall bad been very much less, thai is to say, the traffic had borne 

;the rate. The figures for 1934-35 for inland book packets were 98 millions 
and during the current year 1935-86 we anticipate about t.he same traffic, 
viz., 97 millions. It is true that. the rate was not put up for the purpose 

.of getting more revenue, but the fact remains that the traffic ha.s borne 
the rate, and ill the present state of the finances of the Department, 
.especiall:v. after tht' huge cut that has been imposed upon the Department 
of about ;'i0 lakhs, it wil1 be unwise to add to that big deficit another 
loss of ahout eight lakhs. For the next year we have estimated a traffic 

:in the book packet class of 112 millions, that .is to say, we ~  Q 

14 pCI' cent. increase, and, for the re8'Sons which I mentioned yesterday, 
T do not think that the reduction of the ra.te, which this &lnendment seeks 
to seClIrl', cun give liS uny further increase. If it does, it will be of very 
small proportions. 'fhe reduction in the revenues of the Department is, 
.as I have !lllid, anticipated to be of the extent. of eight lakhs if there 
ill no increase in the traffic that we have estimated for the next year. 
But if the traffic increases by five per cent. we will get roughly Ii lakhs 

·of rupees more, that is to say, if w(' have to recover the whole of the 
.cight lakhFl Joss, the trllffic must. increase by at least 15 to 20 per cent. 
As our estimates already provide for an increase of! 14 per cent. this melJlls 
that the traffic would huve t.o increase by 30 per cent. or even more, if 
we have to get the sume revenue on the new rate as on the present rate. 
I do' not think it 18 necessary to deal with this matter any further . We 
fully recognise that a low rate for book packets is of great advantage to 
the trading community. We do not rleny that, but it is merely a question 
of whether we can nfford to rlo it at thp present moment. 

J do not wish to go into the whole matter of economy again, but as 
12 NOOR my Honourable friend, Mr. Sri Prakas8, has raised the ques-
. . tien of buildings, 1 would just mention to him that before 

.embarking upon any building programme, we examine it especially from 

.the financial point of view. I quite admit his criticism regarding the 
Lucknow building, but it is no use going into ancient history. That WRS 
.started some yearl! ago, but at the present momeut, Honourable Memhers 
who are in the Stunding Finance Committee wOlild be aware that we 
,put up ail major building projects before them and place before them all 
.the necel'lsary facts showing why the lIew buildings are necessary. 

1Ir. Sri Prakasa: Whut ahout the Eastern Court in New Delhi? 

1Ir. G. V. B,woor: It WitH constructed long ago. It does not· merely 
;accommodate ~ Telegraph Office. There t.he Honourable Member is' 
'lllistaken. It accommodates thE: Telegra'ph Office, the Post Office and the 
-Office cfthe Divi"ionai Engineer nnd quarters for certa.in members of the 
'l'Ibff whose residencE' on thE' premises is in the interests of service Bnd 
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[Mr. (r. V. Bewoor.] 
efficiency. It was not put up for the purpose of the Telegraph Office. 
It was a building which we found convenient to occupy instead of con-
structing another building. As l'egards the Benares building, this pro-
posal was put up before the Standing Finance Committee and approved by 
them. In Benares, we have a Post Office building which has proved to be· 
llbsolutely inadequate for the prescnt needs. We had, therefore, to rent 
another building, acros., the road, and that building is on the first :Boor 
and is inconvenient to the public as well as to the staff. We, therefore, 
utilisEJd an existing site and are now going to construct a building which. 
will accommodate the Post Office and the local combined office. I think 
it would Le worthy of the City from which my Honourable friend comes. 
It is not & question of extro.v.agance in these matters. Certain 
other H,onourable Members criticised us for having bad buildings, ill 
ventilated. 

III. Sri Prakua.: No modern building CUll be worthy of my city. They 
aTe all of bricks, while myoid city is of stone. 

II\,. G. V. Bewoar: But bricks can be as lasting as stone. 

Ill. Sri Prakaaa: But not so beautiful! 

Ill. G. V. Bewoor: However, I I;D.ay assure the House that whether in 
the matter of building or in the matter of any ext.ra expenditure we have' 
to incur, or we are now incurring, the question of economy is always con-
sidered. Our present expenditure in: the budget hl\'8 been framed on lines 
which I consider are still economic. Nothing ean be more satisfactory to, 
me, as the head of the Department, than to have more post offices, longer 
hours of work, more ddiverieH on holidays and cheaper rates. But in this. 
matter, we must always see what it is going to cost.. We must cut our 
coat according to our cloth. People who aosk us to open more post offices 
should not forget that it. means expenditure. We are fully aware, we' 
are fully conscious of the fact that in recent years the number of post 
offices in rural areas hUI:> been badly restricted. The number of postmen 
has gone down. It is our desire that our rural population should receive 
fuJl facilities both in the way of post officeR and in thc way of postmen. 
How would it benefit a villager if he is given a half anna postcard Rnd at 
the same time if his neal'est post office is 10 to 15 miles awrry or if he gets 
delivery once a fortnight or once a month. The cut which this House 
seeks to impose on the revenues of the Department is, I am sorry to say, 
~ '  to restrict this beneficial expansion act.ivities on which I am sure' 
Honourable Members on the other side of the House are as keen as we 
are. It was, therefore, for that re01lon, that I appealed to the House not 
to force Bny further cut on the revenues of this Department, but to wait 
until we have built up our finances on a sound basis and until we. are 
satisfied that these revenues have come to stay. 

:Mr. II. A. oTiDDah (Bombay City: Muhammadan Urban): Will' you 
accept the cut that has been made with regard to postcards? 

¥r. Q. V. Bewoor: That is not a matter with which we are dealing 
now. 
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Ifr .•. A. J1nD&h: The Honourable Member said, "Do not make· 
further cuts". That means, will you accept the cut already made with 
regard to postcards. It may influence me to a very great extent as to· 
how I should vote on this cut. If the Honourable Member will give me 
8n assurance that the Government are prepared to accept the cut that. 
we have made with regard to postcasrds, I shall consider how I have to-
vote on this motion. 

Mr. G. V. Bewoor: I am not in a position to give any assurance ~' 
Government will accept or not accept the cut already made. 

Mr. M. A. JiDDah: What am I to do then? 

1Ir. G. V. Bewoor: J am giving the effect of the cut which has been. 
imJlosed by this HOllse on the revenues of this Department. 

1Ir. II. A. JlnDah: The Honourable Member wanted to impress upon: 
this HOllS£> that we should not make any further cuts. 

Mr. Q. V. Bewoor: That is right. I said the House has already cut 
the revenues of the department to the extent of 50 lakhs. 

1Ir. M. A. Jinnah: Then why say do not impose any further cuts. 

1Ir. President (The Honourable Sir Abdur Rahim): It is only a matter 
of language. 

Mr. G. V. Bewoor: I merely said that this further cut will add to-
that loss. It is ror that reason that I desire to oppose this motion and' 
not for any other reason. 

Sir Darcy Lindsay (Bengal: European): Sir, I spoke on this subject 
last year, and I would like to say a few words in support of the amend-
ment moved by my Honourable friend, Mr. James. The Honourable· 
Member who just sat down reminds me very much of the Bengal tiger. 
Having tasted blood, he wants more and more and he finds that this eVEm' 
incrcasing source' of revenue, however wrong it may be, is very pleasant 
tl' his tuste. His figures and his method of arriving at those figures are 
not "ery understandable. I think I saw words of his last year in which he 
said that the reduction in carriage of book post was only by about one 
per cent. In 1935, he said that the loss was only one per cent., and then 
in another speech, he told us how in a test, conducted in the Calcut,ta. 
Post Office, in the month of August, t,he postcards went up from 94 lakhs 
to 98 lakhs during ont> week in August, whereas the number of book 
packets, at the same time, fell from 481akhs to 45Ia'kbs. Now, Sir, Jam· 
not a mathematician, but a rough calculation seems to show that it is sil!! 
per ~ . depreciation and not one per cent. 

1Ir. G. V. Bewoor: Those figures, may I explain, only related to· 
Calcutta General Post Office. They were merely mentioned as an example. 
The figures which we are now comparing are for the whole India . 

• f 

Sir Darcy Lindsay: I shf)uld have t.hought that the Caloutta figures 
would have given a very good test for the whole of India. 
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Mr. G. V. Bewoor: Not necessarily. 

Sir Darcy LlDdlaJ: When this new charge wus imposed, my HODour-
.able friend, Mr. James, explained that it W8'8 to counteract the diversion 
·of posteo.rd traffic by the ordinary user of the postcard to that ·of book 
post. I have never understood whether the users purchase a postcard and 
put it into an envelope und send it as book post. If my Honourable friend 
means that they write a letter and put that in the envelope and send it 
instead of a pOllt card, that is underf!tanrlable. Hut he does not say so. 

Mr. G. ~ Bewoor: Sir, I may say that 1 have not brought that argu-
ment in opposing the motion of Mr .• James t.oday. 

Sir Darcy LInda,.: If the postcard is used ill these tmvelopes, why 
not ordinary correspondence? Why did they fix on tlw postcard af; the 
·cause of this incr£lase in the buok post postngtl '! 

Mr. James has dealt fully with the questiun of ''It pay!; to advertise". 
In the course of my visits to establishment!; in Calcutta, both Indian and 
European, I am Rssured that this extra IJostage is felt as u very great 
hardship on their advertising, and any relief the Honse ean give would 
be most welcome. My Honourable friend has just told \18 that all ratel! 
were raised in order to get more revenue. What about t.he press rates '! 
What sbout the rate of a quarter of an 111ma for newspaper postage? He 
.complains that he has not got !'!ufficient money in the department to pay 
his way and to expand. 'Vhy does he not !!gain press upon the Govern-
ment of India to refund to the department the 25 lal,h8 lost on pres!' 
telegrams? 

There is one little matter thai 1 shoilid like to() rct'er to lmd it should 
have b€'cn brought Ull under the question of postcards. ~'  is that an 
-effort should be made to reduce the cost to the poor man of the writing of 
his postcKrds. If the department could Bee their way to employ writers Kt 
.a reasonable rate Itnd make the charge to the users of the postcard and 
letters less than a minimum of one Wl1ns, it would be a very great. boon. 
With these words, 1 support the amendment. 

Dr. Zlauddin Ahmad (United I'rovillces Southern Divisions: Muham-
:madan Rural): Sir, I wish to draw attention only to one point. My Hon-
'Curable friend, Mr. Bewoor, in his speech said that, when he increased 
the rate, he expected u fall of 20 per eont. but the fall was less than 20 
per cent .. This shows a peculiar mentality of .the Postal Department, which 
I want to protest against. The thing is that the Postal Department is 
not a purely commercial concern. It is intended for service t,o the public. 
That is a point which should not be ignored. The second point which 8'lso 
should not be ignored is that t,hey have a monopoly, and there is nobody 
·else who can run the department for postal communications. Had tbere 
been no monopoly and had the question of service to the public not been 
taken into consideration, then the principle that the rate should be iu-
·creased to the extent which the traffic could bear would be true. There-
.fore, this principle of increasing the rate to the extent which the traffic 
.ean benr cannot be applied to the Postal Department for· the two reasons 
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I have just indicated, namely, that they have a monopoly and bec8'Use 
t.hey are primarily intended for the benefit of the public. The principle' 
which WP. ought to follow is to reduce the rate to such an extent that the· 
post offiCle may be run without any definite loss. The principle should 
be to reduce t,he rate as far as possible and not to incr88'Se it to an extent 
that the traffic can bear. 'fhat is the point to which I wish to draw atten-
tion. 

'!'he KoDourable SJr I'rank Noyce (Member for Industries and Labour): 
Sir, I have very little to add to the exposition of the Government case 
which has been put forward by my Honourable friend, Mr. Bewoor. 
Some Honourable Member, in the course of this discussion, referred to, 
Mr. Bewoor as being like a Bengal tiger. I think that charge. could 
more fairly be levelled against my Honourable friends oppusite. Having 
consumed the cow of the postcard, they now proceed to devour the calf 
of the book packets. Our position in this matter is clear. After making 
the change which we thought ,!ould appeal most to this House, the rais-
ing of the weight for the MUla letter from half tola to one tola, we had 
a surplus of two lakhs left. You cannot do very much with that; and 
the effect of the change which my Honourable friend, Mr., James, advo-
cates, would cost eight lakhs,. and, therefore, leave us with 8 deficit bal-
anC(> of six lakhs. We, therefore, felt that we could go no further than 
we halVe already done. I have considerable sympathy with my Honour-
able friend's amendment but as it would involve the department in B. 
deficit budget, I am constrained to oppose it. 

Mr. Prelident (The Honourable Sir Abdur Rahim): The question is:' 

"That in Schedule I to the Bill, in the proposed First Schedule to the Indian Poat 
Office Act, 1898, for the entries under the head 'Boo1., Pattern and Sample Packet,' 
the following be substituted: 

• For a weight not exceeding two and a half tolas Six pies. 
For 8. weight exreeding two and a half tolae, but not 

exceeding five tolas Nine pies •. 
For overv additional fh'e tolas, or fraction thereof in 

excess 'of ft va tolaR Six pies.' " 

The Assembly ,divided: 

AYES 30. 

Abdoola HRToon, Seth Haji. 
Bajoria, Babu Baijnath. 
Bhagchand Soni, Rai Bahadur Seth. 

BURS. Mr. J... C. 
Chnttopadhyaya, Mr. Amarendra Nath. I 
Chetty, Mr. Rami Vencatachelam. I 
DeSouza, Dr. F. X. . 
Gidney. Lieut.-Colonel Sir Henry. /' 
Hudson. Sir J ~ . 
James. Mr. F. E. , 
Lahiri Chaudhury, Mr. D. K. I 
Lalchand NavRlrai, Mr. I 
Leach. Mr. F. B. I 
Lindsa'v, Sir Darcy. I 
Malaviya, Pandit Krillhna Kant. 

Mangal Singh, Sardar. 
Millijlan, Mr. J. A. 
Morll'Bn, Mr. G. 
Paliwal, Pandit Sri Kri.hna DuttA, 
Parma Nand, Bhai. 
Rajah, Raja Sir Vasudeva. 
Sn.n.t Singh, Rardar. 

Scott, Mr. J. Ramsay. 
Sinp;h. Mr. Ram Narayan. 
Born, Mr. Suryya Kumar. 
Sri Prakall8., Mr. 
ViR88nji. Mr. Mathuradas. 
WitherinQ'ton. Mr. C. H. 
Yamin Khan,' Sir Muhammad 
Ziauddin Ahmad, Dr. 
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NOES 36. 

Aoott, Mr. A. S. V. 
_Umad Nawaz Khan, Major 

Nawab. 
Allah Bakhsh Khan Tiwana, Khan 

Bahadur Nawab Malik. 
Aminuddin, Mr. Saiyid. 
Ayyar. Diwan Bahadur R. V. 

Krishna. 
Ayyar, Baa Baha.dur A. A. 

Venkatarama. 
'Bajpai, Sir Girja Shankar. 
Bewoor, Mr. G. V. 

-Craik, The Honourable Sir Henry. 
Dalal, Dr. R. D. 
Daa-Gupta, Mr. S. K. 
Dash. Mr. A. J. 
Grigg, The Honourable Sir James. 

-Grlgson, Mr. W. V. 
Hands, lIfr. A. S. 
Hutton, Dr. J. H. 
Jawahar Singh, Sardur Bahadur 

Sardar Sir. 
Joshi, Mr. N. M. 

-Khurshaid Muhammad, Khan Baha· 
dur Shaikh. 

The motion was negatived. 

Lal Chand. Captain Rao Ba.badUl' 
Chaudhri. 

Lloyd, Mr. A. H 
MacDougall, Mr. R. M. 
Metcalfe, Sir Aubrey. 
Mukherjee. Rai Bahadur Sir Satya 

Charan. 
Noyce, The Honourable Sir Frank. 
Rajah, Rao Bahadur M. C. 
Rau, Mr. P. R. 
Row. Mr. K. Sanjiva. 
Sale; Mr. J. F. 
Surma, Mr. R. S. 
Sher Muhammad Khan, Captain 

Bardar. 
Singh, Rai Bahadur Shyam 

Narayan. 
Sircar, The Honourable Sir 

Nripendra. 
Spence, Mr. G. H. 
Tottenham, Mr. G. n. F. 
Zafrullah Khan, The Honoura.ble Sir 

Muha.mmad. 

Kr. Preaident (The Honourable Sir Abdur Rahim): That disposes of 
'Book Pattern and Sample Packets. We next come to Registered News-
]lapers. Does any Member want to move 81ny amendment with respect 
~  it? 

Pandlt Srt ltrlBhDa Dutta Paliwal (Agra Division: Non-Muhammadan 
'Rural): Sir, I beg to move: 

"That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post. 
. Office Act, 1898, in the entries under the h('ad ' ~  N ews1K'PPTII', for the words 
'eight tolas' the words 'ten tolas' be substituted." 

My amendment is a very simple one. It does not involve any very 
-great loss for the Department. On the other hand, it. will prove 81 great 
'boon to newspapers and to the newspaper industry. The present postage 
rate operates as a hardship on that industry, and I say so from my per-
sonal experience as a journalist for the la'Bt twenty years. Let me take 

~ case of the lleWlolpaper which I happen to have with me, Praia 
Bllndhu. Its price is two pice. and it is Rbi-weekly newspaper. What 
does the present rate mean? It means that, out of the totwl value of 
-the paper, 50 per cent. goes to the post office, that is to say, 50 per 
cent. of the total value of the paper is a recurring charge which is in-
curred with mathematical certainty on every copy of the paper sent out. 
But, for my present purposes, let me take the illustration of a' one anna 
'Weekly newspaper consisting of 82 pages, that is, eight forms, weighing 
-eight tolas. If the paper wants to increase its size to 36 pages, the price 
would at once go up to five pice because of the postage. If you want to 
add one more form, the newspaper will weigh more than eight OO18s and 

·the cost will go up by 20 per cent. on I\'Ccount of the postage. This is 
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:a very great hardship whieh operates oppressively upon the llewspaper 
industry, and I think the matter has escaped the notice of those who 
have no experience of the newspaper industry. Therefore, in ~  days 
(If broadcasting, etc., when Government are so very keen about the pro-
pe.gation of knowledge and useful inform8.'tion, it should not be impos-
·sible for them to accept my amendment; and this amendment has got 
no political motive or objective behind it. It is equally beneficial to all, 
to the friendly press as well as to the free press; from the Congress 
Socialist down to the State8man, ull will be equally benefited by this 

;amendment, and I hope that the Government will accept it. With these 
words, I commend my amendment to the acceptance of the House. 

Mr. Prealctent (The Honourable Sir Abdur Rahim): Amendment moved: 

"That in Schedule I to the Bill, in the proposed Firat Schedule to the Indian Post 
'Office Act, 18118, in the entries under the head Regutef"etl N &lD8papef"", for the worda 
'eight tolas' the words 'ten tolns' be sub.tituted." 

Ill. G. V. Bewoor: Sir, the newspaper rate in India is one of the 
-cheapest in any country of about the same size as ~  . 

.Au. Honourable Kember: Why do you always compare? 

Ill. G. V. BeWOOl: The newspa.per rate has remained unchanged since 
1898. In 1898, the first unit of weight which was allowed for one pice 
was from four tolas; it was raised to six tolas in 1906, and to right tolas 
in 1909. In Great Britain, the rate for a newspaper is one penny for a 
weight of six ounces, and in the United States it is one cent for two 
ounces-roughly equal to 8'7 pies for about five tolas. In Canada, it is 
Ii eents 11er pound. i.e., one anna and one pie for about 88 tolas. I do 
not think there is any justification for giving a cheaper rate in the form 
of raising the first unit of weight from eight to ten tolas. It is difficult 
"to say what exactly would be the effect of calTying out the suggestion 
made in this amendment. Unfortunately, we have not got any statistics 
showing the different categories of weight in which newspapers posted in 
the post office go. Actu8l11y, a very large number of newspapers go by 
railway. This traffic is a losing traffic: it is a concession traffic so that 
for every newspaper that we carry we are actually losing. The cost of 
handling a newspaper in the post office is very much higher than tlie 
postage tha.t we recover upon it. The concessional rate has been given in 
the interests of the press and the public, and, we consider that the con-
cession given is sufficiently liberal and that there is no justification to 
go beyond what has already been given. The weight of eight tolas is 
quite sufficient for all the poorer classes of newspapf"rs, und I must 
therefore, oppose this amendment. I can only sa., what the loss would 
be on a more or less guess work; but if Honourable Members require 

·some figure I can state that, assuming that 56 per cent. of the traffic 
will be within ten talas and 24 per cent. within 20 tolas, and also that 
there would be no increase iq traffic, we anticipa.te, that the loss to the 
revenues would be about Rs. 74,000; but, as I have already stated, the 
traffic is a losing one, and any addition to losing traffic is not to be wel-
comed. As the rate is sufficiently generous, I am sorry that I shall harve 
:to oppOSe this amendment. 
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PancU.t .llakul'tha Du (Orissa Division: Non-Muhaxnmadanl: Sir, this. 
is pErhaps the only item here, where there is lIome contemplation of 
helping people towards their education: this is a kind of ~ amenity 
atforded to the people in rural areas, and this is a matter of Rs. 74,()()()o 
only. I am simply surprised that our friends on the opposite Benches. 
always compare our rates with rates in England and Americ91 and France· 
and other countries like that .... 

1Ir. G. V. BeWOOl: I do that because Honourable Members themselves. 
frequently quote England against India. 

PancU\ .llakulUia Du: Yes: but, I1re they not aware of the fact that, 
particularly in this business of taxing newspapers, we should have a' 
special schedule for ourselves. and we should not go on comparing things, 
particularly with those in England and other like countries? If they tax 
their newspapers more, it does not matter. For the people there olre 
anxious themselves to purchase newspapers. But what are the circum-
stances here? lIere our object is to introduce newspapers in the vil-
lag£B by every means possible. Hence, in 0. matter like this, if we pro-
pose to make the experiment of raising this weight by two tolaB to ten 
tolas, I think Government should not grudge this Rs. 74,000 in the in-
terests of our t:ural population and the cultural amenitiell which will thus. 
be afforded to them. "' 

Prof ••• Q. Ranga (Olllltur ('llln ~ ' '  Xon-Muhtmmmda.n Rural): 
Sir, I wish to support this motion, and, in doing so, I would. like to ~' 
that, while in other countries 90 per cent. of the paper circulation iF. 
being sent through railwuys, here more than 75 per cent. of it goes 
through the post; and the largest amount of circulation, especinlly of our' 
vernacular newspapers, is to be found in rural areas. If you do not re-
duce your rates, you will be preventing the rural public from getting the 
benefit of newspapers Bnd all that they can get from newspaper reading. 
It may be that Government are thinking of developing their broadcasting 
in order to help the rural masses. Sir, it is the Government which 
manage broadcasting, and therefore, we cannot he quite sure what sort 
of propaganda will be carried on by Government. Government them-
selves have stated that they will restrict themselves to non-political pro-
paganda. Therefore, it is necessary that there should be newspaper 
reading, especially on .political questions; and if there is any nerd today 
for the rural masses more than anything else, it is political education. 
and political education could be imparted to them mostly through news-
paper reading. Therefore, in the interests of the rural ma'Sses, and in 
the interests of the advancement of their political consciousness, I wish 
that this House would support this amendment and give the benefit of 
cheaper newspaptr service to the peasant and workers. 

Kr, Presldent (The Honourable Bir Abdur Rahim): The question is: 

"That in Schedule I to the Bill. in t.he propolled }'ir .. t Schedule to thE' Indian Post 
Office At't, 1898. in the ~ under th., head ' ~  ,V'".Rl'"p,rs' for the wordlf 
'eight tolas' t.he words 'ten ~' hE' Rubstituted." 
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:The Assembly divided: 

AYES 84. 

. Aaron, Mr. Samuel. 
Abdoo)a Haroon, Seth Haji. 
Aney, Mr. M. S. 
...Aaaf Ali, M.r, M. 
Ayyangs.l·, Mr. M. Ananthaaayanam. 
Azh.r Ali, Mr. Muhammad. 
Ba lSi, U. 
Badi-uz-Zaman, Maulvi. 
Hanerjea, Dr. P. N. 
Bhagllovan Dal, Dr. 
Bhutto, Mr. Nabi Baksh Dlahi Baksh. 
.Chuttopadhyaya, Mr. Amarendra Nath. 
ChBttiar, Mr. T. S. AvinashilingaDl. 
Chetty, Mr. Sumi Vencatachelam. 
Chunder, Mr. N. C. 
Das, Mr. B. 
Das, Mr. Basallt.a Kumar. 
:Das, Pandit N Hakantha. 
Datta, Mr. Akhil Chandra. 
Deshmukh, Dr. G. V . 
. Issak Sait, Mr. H. A. Sathar H. 
Gadgil, Mr. N. V. 
Giri, Mr. V. V. 
Gupta, Mr. Ghanshiam Singh. 
Hans Raj, Raizada. 
H06maui, MI'. S. K. 
James, Mr. F. E. 
Jedhe, MI'. K. M. 
J ~ ,  Singh, SirdaJ'. 

~  B(,huri Lal, Babu. 
Khall Hahih, Dr. 
Khare, Dr. N. B. 
Luhil'i ChaudflUry, Mr. D. K. 

Leach. Mr. F. B . 
Maitra, J'andit LakBhmi Kant. 
Manpl Singh, Sardar. 
MilliJt8ll. Mr. J. .A .,' . 
Mucialiar, Mr. C. N. Muthuranga. 
Muhammad Ahmad Kazmi. Qazi. 
NagBBwara Rao, Mr. K. 
Paliwal, Pundit Sri Kriabna Dut.ta. 
Pl1Ilt, Paudit Goviud Ballabh. 
Parma Nand, Bhai. 
Raghubir Narayan Singh, 
dhuri. . 

Rajan, Dr. T.S. S. 

Chou-

Raju, MI'. P. S. Kumaraswami. 
Ranga, Prof. N. G. 
Suksena, Mr. Mohan Lai. 
SantSingh, Bardar. '. 
Satyamurti, Mr. S .. -
Scot.t., Mr. J. Ramsay. 
Sham Lal, Mr. 
~  A.li, MaulaD' •. 
Sheoda8s ~, Seth. 'I.'., 
Siddique Ali Khan, Khan Sahib 
Nawab .. ' c· 

Singh, Mr. Ram Narayan. 
Sinha, Mr. Anugrah NarlU'3ll .. I.. 
Sinha, Mr. Satya NamYAlt. 
Sinha, Mr. Shri· Krishna. '  . 
Som, Mr. Suryya Kumar. 
Sri Prakasa, Mr. 
Thein Maung, Dr. 
. ~. Aly ~ , . J4r .. :, .. : 
Wlthermgton. Mr. C. II. 

NOES '41. 

Acott, Mr. A. S; V. 
Ahmad Na\\az Khan, Major 
Nawab. 

Allah Bakhsh Khan Tiwana, Khll,n 
Bahadur Nawnb Malik. 

Aminuddin, Mr. Saiyid. 
Ayyar. Diwan Bahadur R. V. 
Krishna. 

. Ayynr, RlLo Baho.dur A. A. 
Venkatarama. 

Bajpai, Sir Girja Shankar. 
Bewoor, MI'. G. V. 
'Craik, The Honourable Sir Henry. 
Dala.l. Dr. R. D. 
Das·Gupta, Mr. S. K. 
D •• h, Mr. A J. 
. De..o;;oul/;a, Dr. F. X. 
Gidney, Lieut.-Colonel Sir Henry. 
Grigg, The Honourable Sir James. 
-Grigson, Mr. W. V. 
Hands, Mr. A. S. 
Hudson, Sir I,eslie. 
. 'Hutton, Dr. J. H. 
. Jawahar Singh, Barelar Rahadur 

Sardar Sir. 
Joshi, Mr. N. M. 
'The mctioD was adopted. 

Khurshaid Muham'Diad, Khan Baba-
dur Shaikh. . 

Lal Chand. Captain Baa Be.hadur 
Chaudhri. 

Lloyd. Mr. A. H. 
MacDougall, Mr. R. M. 
Metcalfe, Sir Aubrey. 
Morgan, Mr. G . 
Mukherjee. Rai Bahadur Sir Satya' 
Charan. 

Noyce, 'l'he Honourable Sir Frank. 
Rajah, Raja Sir Vasudeva. 

Rajah, Rao Bahadul' M. C. 
Rao, Mr. P. R. 
Row. Mr. K. Sanjiva. 
Sale, Mr. J. F . 
Bher Muhammad Khan, Captair, 
Sardar. 

Singh, Rai Bahadur Shyam Narayan. 

l!Iircar, The Honourable Sir NripendrG. 
Spence, Mr. G. H. . 
Tottenhaa, "1'. Go·, ... F, 
Yamin Khan, Sir"""' ... m"' . 
Zafmllah Khan, Th. HCIIIOUabl. 
Sir Mu.ha!mmad. 

a 
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Kr. Pre81dent (The Honourable Sir Abdur Rahim): The Chair Iioes not 
know if any other Honourable Member wishes to move any motion re-
garding .. Hegistel'ed Newspupers". 

(No Honourable Member stood up.) 

Then, the Chair passes on to "Parcels". Does any Honoura.ble Mem-
ber wish to move any motion regarding "Pareels"? . 

The question i.: 

"That Scho;,dule I, 1108 amended, stand part of the Bill." 

The motion was adopted. 

Schedule I, as amended, was added to the Bill. 

Mr President (The Horiourable Sir Abdur Rahim): The question i8: 

"That clause 3 stand part of the Bill." 

The motion W8'i adopted. 

Clause 3 was added to the Bill. 

Mr. Pres1dent (The Honourable Sir Abdur Rahim): Clause 4, Schedule-
II. The question is: 

.. That Schedule II stand part of the Bill." 

1Ir. Jlathuradas VlaBanil (Indian Merchwnts' Chambt'r and ~ 

Indian Commerce): Sir, I move: 

"That for Schedule II to tht' Bill, the following be 8ubstituted : 

IOBBDULE D. 

(Su Section 4.) 

PoUT I. 

Rates oJ ' J "~. 

A. In the case of every individual. undivided Hindu family. unregistered firm an. 
other aaeociation of individuals not being a registered firm or Company :-

(1) When the total income is Rs. 2,000 or less. 

(2) When the total income is Rs. 2.000 and upwards. 
but is let18 than RI. 5.000. 

(3) When the tol.al income is Rot. 6.000 or upward". 
but ia.leMthan RI. 10,000. ' 

RATB .. 

No tax. 

No tax upto the first RI!. 2.000 
of the income, and the tax at 
the rate of six pies in the rupee 
on the portion of the income 
between Rs. 2,001 and Re. 5,000. 

No tax on the first RB. 2.000 of the 
iuoomE'; talC at rate of l'Iix pies 
in the rnpetl on the income be. 
tween Rs. 2.001 and RR. 5,000 
.and at the rn.te of nine pies in 
the rupee on the inoome be-
'ween Rs. 5,001 and Rs. 10.000. 
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(4) When the total income is Rs. 10,000 and upwards, 
but is 1E'118 t.ban Rs. U5,OOO. 

(6) When tt,e total income is.Rt. 16,000 or nowards, 
but is 1II1II ~ Re. 20;000. 

(6) When the totaJ income is Re. 20,000 or upwards, 
but is lee. than Rs. 30,000. 

(7) When thfl total income is Rs. 30,000 or upwardp. 
but b lees than Rs. '0,000. 

No top on tho til'Rt. Rs. 2,000 of 
the income; tax at the rate of 
Bill: pies in the rupee oil h 
portion of the inrome betweea 
Rs. 2,001 and Rs. 5,000; at 
the rate of nine pies in the 
rupee on the portion of t.he 
income between Rs. 5.001 and 
RH. 10.000; and at the rate 01 
one anna in the rupet' on ~ 

portion of the incomE' betweea 
Re. 10,001 and RH. 111,000. 

No tax on tI·p first Re. 2,000. 
tax at the rate of aill: piE's in 
the rupee on the portion of the 
income between Rs. 2,001 and 
Rs. 5,000; at nine piea in the 
rupee on the portion of the in-
come between Rs. /),001 and 
RH. 10,000; at one anna in t.he-
rupee on the portion of the 
income between Rs. 10,001 and 
Rs;' 15,000; and at the rate of 
siEtcen pies in thc rupee on the-
portion of the income between 
Rs. 15,001 and Rs. 20,000. 

No tax on the fint R •• 2.000; tax 
at the rate of six' pies in the 
nspee O!I. the· porti()ll of the 
income between. Rs. 2,001 aDd 
Rs. 5,000; a.t thO rate of nme 
pies in the rupee on tlie portion 
of the income between Rs. 5,001 
IIIrld Rs,. 10,000; at ·one _a 
in the rupee on the portion of 
the income bt'tween Rs. 10,OOt 
ud RII. 16,000; at lIixteen piee 
on the portion of the inclHDe 
between Rs. lli.fJO.l _Gl 
Rs. 20,000; and at nineteen 
pies in the rupet' on the portien 
of the income between 
Rs. 20,001 and Rs. 30,000. 

No tax Otl the'first Rs. ! 000: ilp 
at thl! rate of six pies in the 
rupee on the portion ·of the' 
income between Hs. 2,001 anc! 
Rs. /),000: at nine pies in thf' 
rupee on the portion of the 
in<'Ome between Rs. 5,001 and 
RII. 10,OOIt; at one anna in 
the rupee on the portion of the 
income between Rs. 10.001 and' 
Rs. 15,000; at sixteen pit'B in' 
the rupee on the portion of th& 
income between Re. 16,001 
and RII. 20,000,. at aifteteen 
pies in the rupee on the por-
tion of the income bAtwePn 
RH. 20,001 and Re. 30.00'; 
and at tW'l\Rtly-three pies in the 
rupee en the portion of ~  
nom... between RB. 30,001 and 
Ra.40,Ooo. . 

Ii' 
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(8)> When the total inoome i. RI . .0,000 or upward ... 

but ill. than Rs. 1,00,000. 
No tIlE on the fil'llt R.. 2,000; tax 

at the rate of Biz: pie. in the 
rupee on the portion of the 
income between Ra. 2,001 and 
R!I. 5,000; at nine pies in the 
rupee on the portion of the 
income between Ra. 5,001 and 
RII. 10,000; at one anna in 
the rupee on the portion of 
the income between 1\a. 10,001 
and Rs. 15,000; at sixteen pies 
in the rupee on the portion of 
the inoome between Ra. 15,001 
and Ra. 20,000: at nineteen 
pitltl in the rupee on the por-
tion of tho inoome between 
R8. 20,001 and R8. 30,000; at 
t,w.:Jnty-three pies in the rupee 
on the portion of the income 
between R8. 30.001 and 
Hy. 40,000; and at twenty-five 
pies in the rupee on the por-
tion of the income botween 
RB. 40,001 and RB. 1,00,000." 

In submitting this amendment, my msin object is to point out that 
the income-tax as it stands today, though apparently a progressive tax, 
is in reality not progressive as between the vaTious stages of the incomes 
-at which succesqjve and progressive rates commrnce to operate. For 
instance, while up to Rs. 2,000 there will be no tax, between Rs. 2,000 
and Rs. 5,000 the whole of t.he income wonld he liable from Re. 1 to 
Rs. 5,000 at 6 pies, so that that portion of the income which is, by the 
fundamental principle of the law, exempted from taxat.ion, is also 
eh&Tgeable at the same rate as the surplus over Rs. 2,000 which is re-
gsrderl in the inter.tion of the law to he t.he incume open to taxation. My 
amendment seeks to maintain:-

(a) The minimum exempted from taxation to be always exempted. 

(b) To charge income-tax only on the surplus of the exempted 
minimum so that the felrl minimum of subsistence continues 
always to be exempted. 

(c) To commence each progressive rate of tax for each successive 
higher amount of income from the point, and only from the 
point, at which the increment in the income begins, and 
the rate is intended to increase. 

ft. Honourable Sir Krlpendra Sirear (LeJl.der of the House): On a ~ 
01 order, Sir. My HonourAble friE'nd has read onl.v what appears at page 
10, and he hlu: not read item No. 9 on page 11. which deals with income 
above Rs. 1,OO,OOO,-and that is the income, I believe, with which my 
Honourable friend iii concerned-nor the two provisos. Has he done it 
purposely, or wus it, due. to mere inadvertence? '. 
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1Ir. "\huradU VlI8aDji: I beg your pllrdon. I missed it. I will read 
it: 

(9) When .. he total income is Re. 1,00,000 or upwards The sa me grad\' &ted rate.' 
to apply a8 in (8) above 
up to the Bev .. l 
portions of the income' 
up to RI. 1,00,000 anet 
at. t.went.y-six pies in 
t.he rupee for all eXce .. 
above Rs. 1,00,000. 

Provided that., rebates llhall be given, un income up to B.s. 6,000 at. t.he rate of 
Ita. 1,000 free from taxat.ion in respect of every child under 18 years of age depending 
UpOh t.he assessee, and one wife of the assessee, subject to a. maximum of R.. 4,000 of 
the income for the purpose of calculating IUch rebate. 

Provided further that. rulell .hall be made under this Act permitting income derived 
from bUBio6ls to be 10 calculated, for purpoB8tI of aS8ea.ment, that an average of three. 
years may be declared to be the income liable to tuation." 

1 submit, Sir, this is not only a more rationa,J but also a more just 
method of taxing the incomes. It is impossible, in the st.a.t.is-

I ~. K. tics pubHahed by Government, to estimate exactly in a. compen-
dious form what will be the financial consequences of this alteration. I 
would, submit, however, that inasmuch as I make no chWlges in the rates 
of taxation themselves, lind exempt only the lower incomes at each 
successive stage from taxation, or from the higher rate, the Joss to th& 
}4'inance Department ought not to bf: very eOlllllderable. The practice, I 
understand, even now IS for the J ncome-t.ax Assel!sing Officers, in order to-
avoid the injustice which the pres(,nt system of avel'u,ge rating involves, to 
IJiHlrge the tu.': only up t() ~  l'xeess as vmuld nut mllkl>. the higher income 
upen to taxation IlcLually less to the indi"idunl receiving the income and 
paying the tux than th€' lower inc!)Ine not liable to i-·he tax or to the tax 
ut t.he same rate. 're illustrate my meaning, if a man has an income of 
Its. 2,010, at the mt,e of 6 pies in' the ~, whieh would mean a tax of 
Hs. 62-13-0, the uett· income NOllld be Rs. 1,947-3-0. Obviously this is 
unJust;, ilnd the I,ractiec of the Income-tax officers nowadays is to take 
away only thE ext.rn TIs. 10·1-0 nnd leav!:! t.he l'efll; of the income as int.ended 
by the law free from tax. 

The same prflctice operntes in the highl"r ~ '  of the income, sO that 
in the :ldminio;;t.rution n <lOl't. of rough fiud ready jUf;tice is afforded by the-
Administrative OAicers, whi('h practiclllly avoid!' some of the grossest 
injust,ice t:P which this mtlthoeJ of taxl\tion would be exposcd. 

By my arnendmcui I am seeking no more tlmn making more regular, 
lawful, and svstemnt.ic the assessment of incomeF; to taxation: and 1 submit 
that t·he loss ·likel." to result would be inconsiderllblt; in view of the practice 
alread,Y prevailing, whereby Income-tax Officers automatically afford j:ustiee 
of a rough and ready sort which I hll ... e already ment,ioned. Tn vi"ew of 
the very seriousobje(·tion to which t.he present " ~  i!l open, in view of 
the opportunity it aft'ords to abuse 01' discriminntion anel consequent 
disputes, wRste of time and lIloney both to the Government and to· the. 
Bssessees; Bnd in view of the essential fairness and justice of my sugges-
tion, I do hope that the Hotlile will agree to t·he . ~ , u,nd the· 
Finance Member wil! IWcept it. 

AFI for tb(! proviso!!, 110w that th£'.v hAve hE'en nilmiUed as being quite-
in ord'er. I may only point out that the intention of thp. proviso is to make-
the Indian In('ome-tl(X analagDul! to that prevailing in England, wherein on 
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:all ~  ~  up to t.he limit of £700 per annum, a rebate or allow" 
~  IS grant.ed lIt respect of ,every dependent or child und&r age living 
with the parentti and having to be maintained out. of that income. The 

~ ~  of Joint Family may render the liteml incorporation of the British 
provIsion s01:newhat difficult. I have, therefore, suggested only a rebate 
tn re$pect of on Iy three childrtm and one wife, and that too up to an inoomp 
01 Rs. 5,000 IJer annum from which a rebate llf no more than Rs. 4,000 
CRn be given. If th('!;jl' ~  adopted, the hardships to the lower smaller 
men would be very much minimised and the loss to the Finance Depart-
~  would not be very, considerable. 

As regards my second proviflo, which is meant for permitting merchant. 
to write off trade losses of one year against the profits of another, I may 
point out that this too is in virtue of previous R.8RUranCes given by the 
predecessor in office of the present Finance Member; it is analogous to the 
practice pravsiling in England, where trade losses are allowed to be carried 
forwRrd for a period, not only of three years but, of six years, and where 
'6OCOrdingl) t.he tax colll.'ction becomes both more just and easier to bear: 
I realise that, the adoption of this principle may involve a considera.ble 
sacrifice to the Finance Department, hut I submit that the iuherent justicp 
of m\' proposn! ought to mnke it welcome, if not immediately, at least in 
the neal' future to the financial Buthorities of this countTV and I can 
assure them that the facility which is Q·fforded to the ~  community 
will more than recompense it'llelf by the process of avera.ging which wil 
really result in no materia! )OS86S over a period of years, sny fly£, or six at 
the mORt· 
l hope the Finance Membrr would agree to my suggestion. 

Xr. President (Tltl.' Honourflble Sir Abdur RQhim): Amendment moved: 

"That fol' Schedul.· II to .~ Bill, the following be Rubstituted : 

SCHEDULE D. 

(See Seotion 4.) 

PART I. 

Rate. of Ineome.taz. 

A. In the O&S8 of Avery individual, undivided Bindu fa.mily, unregistered firm and 
.\her a!l8ooia.tion of individuals not being a registered finn or Company :-

RATE • 

(1) When the totalincome is Re. 2,0000r leu • No tax. 

(J) When the total income is Re. 2,000 and upwards. No tax upto the first Re. 2,000 
but is _ than Re. 11,000. of the income, and 'he tax at 

the rate of six pies in the rupee 
on the portion of the income 
between RI. 2,001 and Re. 11,000. 

(I) When the total income is Re. 11,000 or upwarda, No tax on the fin!; Ik. 2,000 of the 
bat if! 1_ than Re. 10,000. inoome; tax at rate of six pial 

in the rupee on the income be· 
tween Re. 2,001 and ~. 5,000 
and at the rate of Dine pi81 is 
the rupee on the income be: 
tween RI. 5,001 and Re. 10,000. 
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(') When the total income is RI. 10,000 and upwards, 
but ill leu thml"Ra. 15,000. 

(I) When the total income ia RI. 111,000 or upwards, 
but ia 1_ than RI. !C),OOO. . 

(IS) When the total inoome ill RI. 20,000 or upwards, 
but ill leu thea RI. 30,000. 

(7) When the total income ia RI. 80,000 or upwards. 
but ia leu than RI. 40,000. 

No tax on the first Re .. 2,000 of 
the income; tax at the rate of 
aix piaa in the rupee on the 
portion of the income between 
Rs. 2,001 and RI. 5,000; at 
the rate of nine piea in the rupee 
on the portion of the income 
between RI. 5,001 and RI. 
10,000; and at the rate of 
one anna in the rupee on the 
portion of the income between 
RI. 10,001 and RI. 15,000. 

No tax on the first RI. 2,000; 
. tax, at the rate of six piea in 

the rupee on the portion of the 
income between RI. 2,001 and 
RI. 5,000; at nine piea in the 
rupee on the portion of the in. 
oome between Re. 5.00 I and 
RI. 10,000; at one anna in the 
rupee on the portion of the 
income between RI. 10,001 and 
RI. 15,000; and at the rate of 
8ixteen pies in the rupee on the 
portion of the income between 
Rs. 15,001 and RI. 20,000. 

No tax on the drat Rs. 2,000; .ax 
at the rate of Bix piea in th., 
rupee on the portion of the 
income between Rs. 2,001 and 
Rs. 5,000; at the rate of niDe 
piea in the rupee on the portion 
of the income between RII. 5,001 
and RI. 10,000; at one anna 
in the rupee on the portion of 
the income between Ra. 10,001 
and Rs. 15,000; at aixteen piea 
on the portion of the income 
between RI. 15,001 and 
Rs. 20,000; and at nineteeD 
piea in the rupee on the portion 
of the income between RI. 
:lO,OOJ and Rs. 30,000. 

No tax on the first RI. 2,000 ; taK 
at the rate of aix piea in the 
rupee on the portion of the 
income between RI. 2,001 and 
Re. 5,000; at nine piea in the 
rupee on the portion of the 
income between Re. 5,00 I and 
RI. 10,000; at one anna in 
the rupee on the portion of the 
income between Ra.10,OOl and 
RI. 15,0&0; at sixteen pies in 
the rupee on the portion of the 
income between Re. ~,  
and Re. 20,000; at nineteen 
piea in the rupee on the portion 
of the income between 
Re. 20,001 and RI. 30,000; 
and at twenty.three piea in the 
rupee on the portion of the in· 
come between B.a. 30,001 and 
Re.40,OOO. 
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(8) When the total iooome ia Be. ~,  or upwarda 

. but ia _ thaD Be. 1,00,000. No tax on the first Re. 2,000; tax • 
at the rate of six pies in the· 
rupee on the portion of the-
ineome between Re. 2,001 and I 
Ra 5,000; at nine pies in the 
~ on the portion of the· 
moome between Re. 5,001 and.: 
Ba. 10,000; at one anna in 
the rupee on the portion oC-
the income between Re. 10,001, 
and Re. 15,000; at sixteen pies 
ill the rupee on the portion of.' 
tile· illOOme between B.a. 15,001 
and Re. 20,000; at nineteen 
pies in the rupee on the portion, 
of the inoome between. 
Be. 20,001 and Re. 30,000;. 
at twenty.three pies in the rupee' 
on the portion of the income· 
between Re. 30,001 and Ra. 
40,000; and at twenty.five· 
pies in the rupee on the portion. 
of the income between Re •. 
40,001 and Re. 1,00,000. 

(9) When the total income ill Re. 1,00,000 or \I pwards •. The 88me graduated rates to apply' 
&II in (8) above up to the several. 
portions of the income up to· 
Re. 1,00,000 and at twenty. 
aix pies in the rupee for all. 
exoeea above Re. 1,00,000. 

Provided that, rebates shall be given, on inoome up to Rs. 5,000 at the rate of Rs •. 
1,000 free from taxation in respect of every ohild under 18 years of age depending upon 
the __ e, and one wife of the &llsessee, subjeot to a maxinlum of Rs. 4,000 of tbe income 
Cor the purpose of oa1culating such rebate. 

Provided further that rules shall be made under this Act pennitting income derived. 
from buaineae to be so calculated, for purposes of 8ssellllmellt, that- an average of thre. 
pars may be declared to be the income liable to taxation '." 

The Honourable Sir .Tames Grigg (Finance Member): 1 understand 
from the Mover of this amendment that his intention is to introduce 
something which is on all fours with 'the present English income·tax 
system. Far be it from me to belittle the English income·tax system, 
but I do sny two things about his suggestion. The first is that he has not 
reproduced the English income·tax system in one very important parti-
cular, and, that is, he has made no provision for the English conception 
of the standard rate, and, if I may say 80 with respect, that completely 
vitiates the amendment which he has produced. Secondly, t.he carry 
forward of losses is another of his desires, and on that I made my pOSition 
quite clear on previous ocrasions. I am not going to attempt to produce· 
any single argument in theory against this question of allowing business 
firIlls and .comp.anics to /!arry forward ~ . 'rhere is no argument in 
eqUIty agamst It. The only argUIrent whIch hRs ever beE.'n brought": 
forward in recent years is the question of' cost, and:, of course, that. argu-
ment still prevails. I should think that the degree of carry forward,. 
which t.he Honourable Member desires in his proviso, will cost about ... 
crore a year, and when we c9me to examine the remaining part -of his 
schemE.', as far BS I can make out, the coat of the Schedule taken by ~  
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is about four crores a year, and the cost of his first proviso is about a. 
ClOre and n quarter. So, the totlll cost 0' his amendment, as a whole,. 
is five or six crC'reB, and obviously no Gonmment enn accept proposals 
of that SNt, but let me say this on the general question of alterations. 
of struClture or the introduction of the English income-tax eystem what. 
I said latlt year t.hat although I am very doubt·fu} whE'ther the English 
system is 'applicnble, readily or to any very large extent, to India, that is; 
obviously one of the questions which the income-tax experts who are now 
in India wiII com;ider and have been asked to consider. What the ultimate 
recommendation will be, I cannot Bay, but they have been Bsked to. 
consider this question. Sir, with that explanation and with the informeo-
tion before him as to what it will cost and the knowledge that· this amend-
ment very imperfectly cames out his desire, I hope he will agree not to-
press the amendment. 

Dr. P. If. Banerjea: On a point of information, Sir,-may I ask what 
the cost will be if the Finanoo Member accepts two of the w.ggestions made· 
by the ~ the Mover of thil; nmendment, 'Vi •. , first, that the 
exempted minimum Rhould be exempted t.broughout., Rnd, Recond, that 
rebut,es should be grnntcd in respect of wife and children '! 

The Honourable Sir lames Grigg: I cannot t1nswer the point about wife· 
Rnd children, in the absence of nny family statistics. I can answer the· 
other point regarding-the freeing of "two thousond" from income-tax for 
everybod,v; the cost of that would be two erores 11 ~ . 

Mr .•. Ananthasayanam Ayyangar (MudraR ceded Districts and' 
Chitt.oor: Non-Muhammadan Rural): Sir, on  a point of informa.tion, under 
the EngliRh Statute, we find a higher limit up to £700, then t.here is 8 
lowering or the exemption of £125. I shulI make myself clparer. The· 
first £l25 are absolutely exempt; if the incom(' is £200, .£H)() arE' exempted. 
if it is £300, .  .  .  . 

The Honourable Sir Jamae Grigg: The Honourable Member is talking 
about an income-tax scale tha.t was in flxist.ence before 1920 or 1921: the 
whole system has been changed since then. He is talking ip terms of 8-
system which hR.s not been in operation for at .Ieast ten yea.rs. 

Prof. If. G. Ranga: Sir, 1 wi'!!h to OPPORP this amendment. 

Mr. President (The Honourable Sir Abdur Rahim): 'rhe Honoura.ble 
the Mover does not perhaps wish to prl'fls this :.lmendment; and, if the 
Honourable the Mover does not want to press his amendment, there ~ n() 
need for the Hon/:;urable Member, Profess')r Hanga, t.o speak now. 

Mr. Kathuradaa Vlssanjt: Sir, in view of the stnt.ement made b'y the-
Honourable the Finance Member, I wish to withdraw my amendment .. 

1Ir. Preatdent (The Honourable Sir AbdUl' Rahim): The qUE'stion is: 

"That the Honourable Member, Mr. Mathuradas Viuanji, be granted leave to· 
withdraw the amendment, No. 77, standing in his name, which h&ll just been read out." 

The amendment W88. by leave of this Assembly, withdrawn. 
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Mr. President (The Honourable Sir Abdur RAllim): The questiuD ill: .' "That ~ II stand part. of the Bill." 

The motion' was adopt,oo. 

Schedule II WOS lidded to the Bill. 

The AS8embly then adjourned for Lund. till Half ~  'fwo of the 
· Clock. 

The AS8embly re-assembled aftf>r Lunch at Half Past Two of the 
· Clock, Mr. ~  (The Honourable Sir Abdur Rahim) in the Chair. 

Babu BaijD&th B&joria (Marwari Association: lndiun Commerce): Sir, 
· I beg to move: 

"That in sub-clauS«.' (1) of clause 4 of the Bill, a.1l the word .. occurring after the 
· words 'Second Schedule' be omit·ted." 

fYir, this question of removing the surcharges on ineome-tax has been 
discu8st'd, ut some length, in this House before and 1 do not want to deal 
with this matter in great dctnil. All 1 want to say is this that there i8 
complete unanimity amongst. all sections of the mercantJile community, 

· whether India.n or European, whether R full-fledged Congressman like 
my Honourable friend, Mr. SalDi Vencat&chelam ehetty, or a semi-
Congressman like my Honourable fricnd, Mr. Mathllradas ViRsanji, or 11 
moderak like myself or ~  like my Honourable friends of the 
European Group, wheLher Hindus, Parsis or Muslims all are unanimous 
that this slIrc:bnrge &hould be removed. This income-tux is puid mostly 

· by the trading community and two-thirds of the 'income-tax is realised 
from incomes ,)11 husin03ss. Sir, t.he rate of income-tax has also been 
incrf!ased during recent· years from 50 per cent. in case of lower incomes 
to one hundred per cent. in cases of higher incomes and this Ims a very 
distressint; effect on the general trade and industry of the country. Apart 
from +,he question of removal of surcharge, there are several other 
grievances in income-t.ax matters on which I want to draw the attention 
of the House. There is the question of the carrying over of business 
losses. The Honourable the Finance Member repJied that it would cost 
one crore, but the question is whether it is reasonable or not., whether 
our demand is reasonable or not. All the trading associations have 

· demRnded th;s. Government, so to say, is a partner in our business to 
· the extent of the income-tax. It is only reasonable that when there is 

IOS8 they should allow us to carry forward our 108ses to the next year so 
that we might recoup. Supposing, I lose Rs. 20,000 this yeal' and neXt 
year I ml\l;:e a profit of Bs. 10,000. Apart from the fact that I have not 
been able to recoup the 108S of the previous yeat, I have to pay income-

'tax to the Government. It has a very bad effect on my finances. Sir, 
· then t.here is t·he qncRtion of rebates for roamed men, maintenanoe for 
'cMldren nnd other things. The Honourable the Finance }lember jU8t 
now said that all these matters are 'being discufl8ed and examined by an 
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'e%l)ert committee of enquiry. ] must say frankly that the business com-
~  have got very little confidence in this Committee of experts 

.... hich is examiriing income-tax departmental affairs. No' commercial 
man, whether Indian or European, is associated with this expert enquiry 
.eommlttee. The Commissioner of Income-tax, Bombay, is associated 
with it. ana I am -sure that the exp.erts will see things only what the 
Commisliioner of Income-tax, Bombay, or other departmental officers 
--show to them. What was wanted \vllS that there should have been a 
pubNc enquiry commiUee in which bot,h EurollNlDS and Indians belonging 
-to the commercial community should have been represented and then we 
-could expect 80me justice from such a committee. 

There is another point J wish to bring to the notice of the Govern-
ment. There is the question of appeals. Section 23(4) gives arbitrary 
-power to the income-tax officers to assess summarily and arMtrarily and 
then there is no right of appeal to the assessee. This is very unjust. 
"rheru mIlE,! be 11 right of appeal and then app'eals in cases where they are 
-.allowed hnve to be made to the Assistant Commissioner of Income-tax 
or to the Commissioner of Income-tax. They are only departmental 
heads ~  they have also a hand ~  the 8fiS68sment in the first instance. 
Sir, I think that _ the appeal!! should be heard by a judicial tribunal 
. 'J'here art.; several of her anomalies in the present system of Rsseisment of 
income-tax and J tbink a public enquiry committee should be appointed. 
'Sir, I move. 

Mr. President (11te Honourable Sir Ahdur Rahim): Amendment 
moved: 
"That i'l ~ '(1) of clause 4 of the Bill, aU the words occurring after ~  

words 'Second Schedule' he omitted." 

The Honourable Sir James Grigg: Sir, us J ur.derstand the meaning 
of this IImendment----though the last part' of the Honourable Membtlr's 
iopeech l'l\sts some doubt, on his intention-the desire is to remove the 
rest of the !'Iurcharges on ~  and super-tax: I address myself 
solely to that iB!'Iuc !lnd not to the ones which he raiRed in the latter part 
of his spE·ech, thongl1, 1 would say, if hfl thinks that the business people 
in prfJetil'ully every import:mt. city in J ~  who have put their case 
before the Inc')rne-ta.x Experts hav(! mude such a poor show of it thllt these 
Expert!l fire not likely to be. impressed by them, . J ~  help J~ . T 
~ ,  that. abundant opportunities have ?een given ~  practically all 
'f-he big cities in Indio. for the commerCIal commumty and other re-
presentative bodies to place their case fully before the expert·s. However, 
~ , let lIB return to our muttons. 

-This is a proposal to remove the res\' of the surcharges on ~  

1ind super-tax. I dealt fully with this question in my ~ to the 
Leaaer of the Europeo.n Group unsatisfactory as those ~  were 
.aeemed to be, but the fact is that this would COBt one crore as lakhs and 
-in spite of the assurances to the contmry by pPOple who have .no 
:respon£lihilit,y for maliing the ~ , we, with th.e best informatlOn 
at our disposal and using the best intelhgence at our disposal, have come 
to the conclusion t.hat there is not a balance of a orore and ~ lakhs o.n 
tho 'budget., nor is there likely to be one. And that bemg so, thiS 
'.I-~ ~  ~  ttibe budget t,o a considerable degree, and, therefore, 
\wOUI.O 1lD_l\RWIIlIWJ>. -
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[8ir Jumes Grigg.] 

cannot be accepted. At the sume time, I should like to repeat wha' L 
have repeuted ~~ J ~ al!eady that we are very sorry that thia. 
should be so. Defimte ohltgatlOns have been undertaken in this behalf 
by my ~ , ~  I have no desire to escape from that obligation. 
At the. ~  hme, with the best will In the world, Government are of 
the ~  that we cannot do more thun we have done this vear and 
therefore, I will ask the House to ~  this amendment. •  , r-

Prof. N. ~. B.aaga: Sir, I wish to oppose this amendment. It is not 
~ ~ I do not want any section of our people tc> get any tax relieved,. 

but It IS because, 118 we are situated today, we are powerless ~  our fight. 
against this Government, and, therefore, we are obliged, in spite of our-· 
selves, to ~  some tuxes or other in order to maintain this Government. 
~  Government collect these taxes, not because we pay them voluntarily 
but because they have the power to collect them, und so this Government 
have to btl maintained and are being maintained. Who is to maintain1 
this Government '1 Somebody or other has got to pay the taxes. If thtia. 
particular tax remission were to be given to these payees of direct taxes, 
Government would be a loser of one crore and 34 lakhs and Government 
would ~  to wonder wherefrom thtly could get it. They would' 
eretllinly think of only one sectJion of the people, and that is the poorer' 
clasi>es of people in this country, as they havc always done in the past 
whenever t.hey wnnted additi(,no.l revenues: They would also hereafter 
try to get the major portion of it from the poorer classt's of this country 
if they were to need any additional income. Here, especially, when. 
rich people thems!!lves have to be given ~  remission, Governme?t 
cannot think or getting any more from the rICh people and so they. WIll. 
have to derive all tMs from the poor people. Is that fuir, is that just, 
toO permit this Government to pounce upon the poor and . grab these, 
1 34 lakhs more in addition to what the poor people are obhged to paJ 
~  at present? Sir, I think it is very unfair and vl'ry ~  on the: 
part of the rich people of this country to come forward With a dpmand 
like this. I do not hold any brief at all for ~  .Government,; I do not 
wish lJo pay any taxes to this ~  as !t IS .~  hut r Rm: 
obliged to pay, I cannot help it. And, 1Il p'aymg these taxes, I ~  
like the rich people to contribute very much more than. they. are domg 
today; heCRuse I know that the rich people are certamly In .a better 
position t.o pay these  taxes than we poor ~. And, ~  ~~ ~~ 
they are rleriving "ery much more benefit from th:s Governmen ~  
or ~  the ~  duties. It is the rich pooP.Ie ~ . w 0 ~ 

reing benefited lin this country and not the Phoor Peopb le, ta:d ~~ ~ ~  
h  t  " toO pay any taxes they oug t to ear e 
~ ~ ' ~~ ~ ~  ~  It:md, the truth is that they pay very . ~  ~ ~~~ 
what thf' ~  people are paying. They do not even pay iusin the last ~ 
the Bdditional income that the poor ~  ~~ ~~ ~ r ::a11y cannot be· 
years even in th? shape of custors u ~ ' ' J countr; ~  an additional-
a 'Party to saddling t,he poorer c asses I  . ett' At the same time, I 
tax burden of pne crore and 84 . ~ of rupe ~ ~  of money upon· 
do want this ~ . to. ~  . Imn;'-ense The have, within· 
. the- ~ . pubbc utilities III thIS ~~~~ ~ or subsidy of 
. the ~  two ~ . , ~ benefitlof \ rea! ~  have only made a. 
two creres of rupees to the nch poop e, we, .. 
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:cnon-recurring grant of ~ crores of rupees for the poor people. That shows 
now the wind blows. This Government is certainly on the side of the 
rich and not on the side of the poor; And if you want this relief, I can 
'Omy say that you are being very unreasonable ~ very unfeJir. But I 
"ask t.his Government to spend very much more money upon publie 
'utilities, specially on the rural development grant and such other public 
utilities. I expec..t this Government to get very much more money 
through taxRt.ion, but my rich friends here need. not get themselves fright-
-ened into thinking that I am asking this Government to impose an.v 
additional taxation on them. I would certainly like this Government to 
-impose additional taxation on them in order to make good the loss we have 
~ .  upon them by eutting down the Bait duty. But, in addition to 
,that 1l1so, I want thpm to raise some more money. How can they raise 
'it ? They can do it . . . . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
rMember need not go into all that. now. 

Prof. N. G. Ranga: Without raising the income-tax rates, they cnn 
Taise money. There is 8 lot of foreign capital investeq ~  this country 
which has cscaped the payment of income-tax. There are many 
Europeans and others who keep up a show of living in this country by 
investing their cupital in this country, but in companies, which are 
incorporated in England, and they are escaping t,he payment of their 
proper !!hllre of income-tax. In addition to that, there are now 100 
croreR ·,r rupees that, Indilms pay in the shape of freight charges to 
foreign shipping . . . . . 

Mr. President ('[,hl' Honourable Sir Abdur Rahim): The Honourable 
"Member is only opposing this !lmendment. He need not go into other 
'alternative suggestions. 

Prof. N. G. Ranga: Therefore, if only Government would direct t.he 
Committee, ~  is now inquiring into the working of t,he income-tax 
,law, to suggest ways und means by which tho Government of India will 
be able to stop all the leakages thah now occur in the collection of income-
·tax, to enable them to collect all the income-tax that they could certainly 
,collect, it would be possible for the Government of India to assure for 
themselves an additJional income of at least, eight crores of rupees 
through this means of income-tax alone. And if they w.ere to do it., they 
would certainly be able to spend vary milch more on public utilities and 
also help these rich people by not taxing them immediately to an;v greaLer 
-extent than at present. 

IIr. PHatdent (The Honcurable Sir Abdur ltallim):' The quest,ion is: 
"That in ~  (1) of clanse 4 of the Bill, all the words occurring after the 

''1I''ord. 'Second Schedule' be Clmitted," 
The motion WIlR negatived. 
Dr. P. N. Banerjea: Sir, I movl'!: 

"That ill lub-clau.e (I) of clause 4 of the Bill, for the word 'oDe-twelfth' the 
'Word 'one-sixth' be lubstituted." 

Sir, my object in moving this amendment is to insist that (lovernment 
'should. both at the time of imposing melt taxes and at the time of tax 
remISSIon, keep always in view the principle of ability to pay, which is 
'1'8cognised eve!1owhere to be 8 souna ~  just prinoiple. 
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lIr. Presld_t (The Honourable Sir Abdur .him): Does the Chair 
understand the object of this amendment to be to keep the law as it stands?' 

Dr. P. 5. Banerjea: Yea, Sir. Now if this principle is kept in view 
at the prt:sent moment tpe reduction in surcharges which affect the, 
poorer .classes of the populBtion should have precedence over reduction of' 
surcharges which affect the, middle and richer classes. The other dav . 
my Honourable friend, Mr. JlWles, waxed eloquent over the ~  
ties of the middle class. Now, to my mind, the poorer Pliddle clas8 have 
already been exempted from the scope of income-tax by reason of the' 
minimum limit ha.ving been raised to Rs. 2,000. If, however, this term 
"poorer middle clnss8s" be extended to eome extent, it might include 
those whose income'S range between Rs. 2,000 and Rs. 5,000. I would 
not ohject to the surcharge being removed on these incomes, but I would' 
certailllJ ,object, strongly to the surcharge being reduced at the present. 
moment on incomes ahove Rs. 5,000. In ~ connection, it is ':1 matter· 
of great regret to me to find that my European friends have always taken 
a very ~  attitude, not on the present occasion alone, but always in 
the past:. 'Vhen inC'.ome-tax was ftrst levied, the European community in 
India strongly objected to its imposHJon, and in 1866, Sir John Lawrence, 
the then Governor· General, wrote in a minute to Sir Stafford Northcote: 

"The English community have objected to the income-tax. It was mainly through 
their influence that it was not conHnued in 1865·66 . . . .. The En,::lish community 
almost univerllltlly lend their influence in favour of increased expenditure of varioul 
kinds, but when it ~  to taxation to meet the extra cost, they resist their shar. 
of the burden." 

On I,m other Occ3l1ion, ~  John Lawrence wrote that the English com-
munity always wanted that taxes should be levied only on Indians. This 
attitlJde is wrong. nnd I hope that the leaders of the European com-
munity, who are all enlightened. men, Will widen their outlook in future 
and enlarge their vision. 

This House has n0W d·_'Cidcd to abolish the salt duty and to reduce the' 
price of the post.card. It is now incumbent, upon us to ~ ' the Govern-
ment to br.lancE'! t,heir hu:lgo.et (CriCB of "Hear, hear"), find one of the 
means by which we cnn help Government to balance their budget is 
through my ame,ndments-this amendment and another which will soon 
be moved. If that is done, it will go some way towards balancing the 
budgoet. If G0vernment adopt the policy of ~  in all depart-
ments, the entire budg-et can be balanced without Bny difficulty. As my 
amendm£'nt is ~ ,  to help the Honourable the Finance Member, I 
am sure he will 'welcome it. Wit,h these words, Sir, I move my amend-
ment. 

JIr. Pre81dent (The Honourable Sir Abdur Rahim): Amendmen' 
moved: 

"That in sub-clause (1) of clause 4 of' the BilT, for the word 'one-twelfth' the· 
wot'd 'one-sixth' be IUbstituted." 

I'h. Honourable Sir .James Grigg: Tam properly-I use the word' 
dCllignedly-gratefut to the Honourable the Mover for his kind offer of' 
Q9s1staDce, but as lonce before quoted in this House II tag to the effect. 
that I fp.8r the flreekA tlSpeciaIly when they brfng gifts ill their' hands .... _ 
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"-Kr. S. Satyamurtt (Madras City: Non-Muhammadan Urban): Who is 

the Greek here? 

The Honourable Sir lamel Grigg: ... and, on the whole, I must say 
that I prefer the Government's own scheme of tax remission to the one 
which the Mover has offered to me. Sir, this is all part of the same debate 
which has been going on over the whole of the last two years about the 
question of priority of reduct:ons of taxation. In my view, as I have said 
over and over again, this question is settled by the pledges given by my 
predecessor and as, in 8'Ily case, I think the gift which the Honourable 
Member now brings is quite inadequate to repa:r the damage which he 
and his fl'iends haye done, I would ask the House to join me in reject.ing 
the gift which is now offerell, 

JIr, PreBldent (The Honourable Sir Abdur Rahim): The question is: 
"That in ~  (1) of c1aU8e 4 of the Bill, for the word 'one·twelfth' the word 

'one-sixth' be substituted." 

Thc motion was negutived. 

(Mr. l\Iathurudal! Vissl\llji stood up to move the next amendment.) 

The Honourable Sir lame. Grigg: This amendment was dealt with by 
rno with No.2\}. 

Mr. President (The Honourable Sir Abdur Rahim): Is this the same 
!l.S the other? 

The Honourable Sir lames Grigg: One is super-tax and the other in-
come-tax. In my reply, I dealt with both the points. 

IIr. President (The ITonournble Sir Abdur Rahim): But he -must move 
the amendment. 

lIIr. Jlatburadas VialaDjt: Sir, I move: 
"That in sub-c1ausl' (1) of ~  4 of the Bill, nil t,he words occurring aftl'I' the 

worda 'Second Schedule' be omitted." 

I shall be very brief in my statement, The BTguments for my umeqd-
ment haye been mentioned very clearly by the Leader,?f the ~ 
Group, nnd r do not wa,nt to repeat them. The present F mallce Member s 
predecessor had given the promise to remove the surcharge no sooner the' 
9mergency expired. ~  these few words, I move the amendment. 

Kr. Preatunt (The Honourable Sir Abdur Rahim): Amendment movecl: 
"That in Bub-clauR" (9) of clauRe 4" of the Bill, all the WOl'd6 occurring after the 

words 'Second Schedule' he omitted. "" 

The Honour&ble Sir lame. Grigg: Sir, if I may, without disrespect, 
~  that as the arguments wh:ch I used' o,! the occasion of the ~ , 
Member's furmer amendment apply to thiS equally I do not thmk I need 
say any more. 

Sir '(J(\W&8jt lehaDgir (Bomllay City: Non-Muhammadan Urban); Read: 
them out again. 
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Mr. PreIldebt (The Honourable Sir Abdur Rahim): The question iii: 
"That in Rub-clause (el of clauBe 4 of the Bill, all the word. occurring after the 

:words 'Second, Schedule' be omittl'll." 

'l'he motion was negwtived, 

Pudit RUuutha Das: Sir, I beg to move: 

"That iu lIub·clauBe (J) of clause 4 of the Bill, ftlr the word 'one·twelfth' t.he word 
4 one-sixth' be substituted." 

I know the fate of this amendment even before I move it. I am not 
-in a mood to make any offer of money to the Government for balancing 
their budget, nor, to repeat the words of my friend, Prof. Ranga, do I like 
to be a party in making mOlley for t,his Government in one way or another. 
Tht'y arc themselves highly equipped for it and don't need our help. - But 
T should Eke to take this opportunity to raise a voice of protest in clear 
terms-which has hardly been done. Whenever there arises an oceasion 
for reducing taxes, the first thought of the Finance Department is the 
eommercial classes, The Honourable the Fin8'Ilce Member has, in fact, 
lIaid that it is in response to t,he pressure from commercial quarters that 
these ineome·taxefl are being reduced. 

Sir Cowasji lehangil': When did he say that? 

Pandit K1la.k&Dtha Du: In his budget speech. I ha-ve not got it here. 
3 P.M. 

Re has suid so; and in t.he last paragraph, by way of apology, 
so to say, he has said 'I have done something for the agricul-

tural classes'. Perhaps he means thereby the village reconstruction grant,. 
I do not. think much of it, T know the effect of such grants and their 
'intentions; but the main . 

Mr. M. S. Aney CRerar RcprcAentative): What. is their .intention? 

Pandit RUakantha Das: Their intention may be half-political, and the 
effect is that all the money may not go t,o the benefit of the villager. It 
msy flow out on the way into ot.her channels. Whatever that be, the 
whole policy of taxing the country is rotten, and I just utter a word of 
\'Varning that we are heading towards an economic ruin, out of which neither 
the Government nor the commercio.listR will ever be able to recuperate us 
-slthough our power of recuperation, says the Finance Member, is marvel-
lous. Wo cannot revive. We are go:ng towlrrds such a situation. We are 
always cutting down income-tax like this, but the figures are appalling. 
We have been given figures from 1921-22 to 1936-37. In 1921-22 the 
figures for customs, indudingsalt, are 41 crores; and in 1936-37 for the 
same including salt the estimate is 64 crores, or an increase of 23 crores 
so far as the tll'X realised from the people by the Government alone is 
concerned, not t.o spenk of the amount that goes to the industrialists. 
But look at the income-tax figures. From 22 crores in 1921-22 it is 
mow less than 16 crores . 

.An BOIlOar,b1e Kember: Due to reduction of taxation? 

·Pandlt lmaJrIDUla Du: Yes, year after y8f!lr • , .• 
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Mr. A. B. Ll0y'4 (Govemment of India: Nominated Official): The rates 
are much higher now than in 1921. 

Pudlt lIUak&Iltha D .. : But you must compare the rate in both C8ses. 
You must compare at what rate the villager is paying todwy. The man 
who pays indirect taxes pays at a much heavier rate today; and another 
factor is that he has no money to pay. I know, in our villsges,even men 
owning hundreds of acres of land Bre unable to pay their land revenue out 
of their produce; ILnd, in many instances, I can show to the Honourable 
the }'iDl\nce Member, if he comes with me to my villages, that people 
Bre earning money outside the province /Lnd in foreign l.bour centres only 
to pay the land revenue. So the rates does not matter: the money must 
be found out from Romewhere; and that 'somewhere' is not in going on 
piling indirect tax on the people. Anotoher factor in this indirect tax is 
that this increase of 23 crores is not the only money that the villager, the 
indirect taxpayer, is paying. This is his payment to the Government. 
alone. He ~ paying much more tlltln this ~ crores: perhaps the industrial-
ists and the commercial quarters, 8S the ~  the Finance Member., 
calls them, pocket; more than even 23 crores out of the payment of the 
indirect taxpayer; in no case it is less than 23 crores. The Finance Member 
himself admits that only in textiles and sugar 84: crores are paid by the 
vi11agerR and the people of t.his country by way of indirect taxation, out 
of which he himself gets only seven erores for the State Exchequer. 27 
crores goes into t,he pockets of these commercialists, and we may calculate, 
the price of sugarctlne. the ~ of cotton, the ~  of labour-every-
thing told, let us say, 20 crores goes: nnd at least seven crores, that 
is, as much again as the Government gets, is being availahle fin the com-
meroial interests in this country. Where then is the logic? Where is ~  

reason, tha.t, whenever there is Ilny occasion for reduction of taxes, we 
should always look tc; the pMtection of thesE' ~  interests, who can 
malee their voice better heard, while Government pose themselves to be 
the custodians of the interests of the poor masses of this country? Do 
they ever ~ t.hat the mass of the population are, on account of this 
unequal trea.tment, going to rack and ruin ?-And all this is being ~ 

in tlbe name of protection of our industries? Of conrse in principle, T 
may not be against protection as such; but the method and· manDer of its 
implication Dnd application mURt undergo a radicnl change. The inci-
dence must be carefully calculated, and in this connection facts must, 
be faced. If you go on protecting like this, and H for that you look t,o 
organised commercial and industrial interests in t;his country, /lnd in th", 
manner-I do not go into the detailed implications 88 this is not, the occa-
sion for that-but if you do it lilte that, you d'O not· know that either 
knowingly or unknowingly the Govemment are a party in killing all our 
industries and all our real wealth in this countr,.. Interested parties talte 
advantage of all the protection and they use it ~ . for their own 
henefiti to the detriment of the real industrial interests of this .. ~ land. of 
rndia. I can show you particular examples .... 

Mr. Prasldent (The Honourable Sir Abdur Rahim): The Chair does not,. 
think the Honourable Member can dillcu88 these things now. 

P&Ildlt Imakalltha Du: I ·lmo\Y this is nnt the OOOBtnon tor it (LstJj!'h-
ter). but I could not get an ~" ' ~  during the discUMrion df the 
budget. But, 10· tar .. If; 1. reI8\'IDt .  .  .  .  • 

. ... 
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Mr. Prealdenfl -(The Honourable Bir Abdur Hahim): No, .it is not rele-
vant at alL 

PlDdit lfUulIltha Du: When we are going to cut down direct'taxes, 
I shall speak this much, that I know, in the management of their sales 
of industrial products, combines and many other like devices, they are not 
only pocketing nll thtl ~ out 'Jf which they pay nothing to the Siatt! 
coffers, but they are out to kill the very industries of this country, the 
cottage and small industries which were the mainstay of India's economic 
structure from time immemorial. I shollld like the Finance Member to 
realise this fact and that it is time for him to cry halt to this unholy 
alliance with the organised commercial quarters. He should never think 
of reducing direct taxes, but rather to devise ways and means for, putting 
more and more of direct taxes and talee at least some amount from the 
pockets of pcople who are making large profits and in this way to give 
relief to the poor villager in this country. On this occRsion I cannot say 
anything more and I move this amendment, though I know its fate. 

Mr. Prea1dent (The Honourable Sir Abdur Rahim): Amendment moved: 

"That in 8ub-clause (3) of clausll 4 of the Bill, for the word 'one-twelfth' the word 
'one-.ixth' be substituted." 

The BOIlOUrable Sir lames Grigg: Sir, with much of what my Honollr-
aLle and, if I call him 90, Cl\ssandrl\-like friend, said, I am in agree· 
ment; but with a great d'6al of what he has said I am in profound dis-
agreement. However, after the broad hint from you, Sir, that a great 
deal of what he said was not relevant to this amendment, I think I might 
~  well ask him if I may be allowed to make the same-- reply tl) an 
amendment, whid.! deals with tho question of not reducing the surcharge 
on super-tax, as I made in dealing with a similar amendment on income-
tax, and ask the House not to agree with the Honourable Member OIl 

this oce&sion. 

Mr. Saml Venca\achelam Ohetty (Madl"as: Indian Commerce): Mr. 
President, I should like to say 8 few words in answer to my friend, Pandit 
Nilakantha Das. I am sorry that he has introduced unnecessarily irrele-
vant topics' in the consideration of this proposition, which 11.1'0 calculated 
to be mutually destructive in our arguments. It is a pity that he should 
be objecting to the very tardy recognition of the necessity for removing 
the various surcharges which were introduced as 0. measure of emergency tax-
ation on the ground' that the Bgriculturist is tRxed very heavily. Sir. when-
~  the plea for the reduction of taxation of agriculturists was brought 
~ he has always received more than necessary support from those who 

are not hit by this kind -of taxation. At no time did we fail to sympa-
thise with the condition -of the agriculturists and to emphasise the neces-
sity for reducing the taxation on agriculturists. As B matt.er of fact., Sir, 
but for the provision tbe Honourable the Finance M'Clmber bas -made for 
Bih&r and Orissa, it woul,d perhaps have been possible to remove even the 
balance of surcharge. I do D,ot, however, ~ to oppose the grant 
for ~  and Orissa, because we recognise that tbe provinces which hBve 
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got to be started should receive these grants, but they can dnly be paid 
by mutually helping each other and not by indulging in destructive argu-
ments of the kind my' Honourable friend has chosen to put forward today. 

111'. President (The Honourable Sil" Abdur Rahim): The question is: 

"That in 8ub-clause (S) of clause 4 of the Bill, for the word 'one-twelfth' the 
word ·one,.ixth' be 8ubstituted." 

The motion was negatived. 

111'. Prelident (The Honourable Sir Abdur Rahim): The question is: 

"That clause 4 stand part of the Bill." 

The motion was adopted. 

Clause 4 was added to the Bill. 
\ 

Mr, President (The Honourable Sir Abdur Rahim): The question is: 

"That claese 1 stand part of the Bill ... 

The motion was odopted. 

Clause 1 was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim): As regards the Pre-
amble, that has tc be amended, isn't it? The words "fix the duty for 
British India" have perhaps got to be taken out. Somebody has an. 
amendment. 

Mr • .A. H. Lloyd: May I submit, Sir, that the particular amendment 
did fix the duty on salt and then remitted it. So it is ill order. 

111'. Prea14ent (The Honourable Sir Abdur Rahim): The ~  is: 

"That the Title and the Preamble stand part of the Bill." 

The motion was adopted. 

Tho Title and the Preamble were added to the Dill. 

The Honourable Sir .ram .. Grla: Sir, I do not move the motion which 
etRJlds in my name to proceed further with the Bill today. 

Mr. S. Satyamartl: Why not? May I know why he is not moving? 

IIr. President (The Hon'ourable Sir Abdur Rahim): Then \'\'0 come to 
Demands for Supplementary GrantR for 1935-86. 

D 2 



DEMANDS FOR SUPPLEMENTARY GRANTS. 

TRANSFER TO FUND FOR SIND AND ORISSA BI11LDINOS. 

fte Honourable Sir lam .. Grigg (Finance Member): Sir, I beg to move: 
"TlI"t a supplementary sum not exceeding B.s. 45,00,000 be granted to tbe Go\'ernor 

General in Council to defray the charges which will come in course of payment during 
the year endin, the 31st day of March, 1936, in respect> 01 'Transfer to Fund for Sind 
aud Ori88& BUIldings'." 

Mr. Preaidlllt (The Honourable .Sir Abdur Ra.him): There are some 
amendments, and one is in the name of Mr. Ayyangar. 

Mr ••• .A.Danthasayanam .An&Dgar (Madras ceded Districts Bnd Chittoor: 
~  Rural): I don't move it. 

Inadequate Funds faT Railways in Orissa. 

Mr. B. DII (Orissa Dh;sion: Non-Muhammada'D): Sir, I beg to move: 
"That the demand for a 6uppll!mentary grant of a Bum not exceeding RH. 45,00,000 

in respect. of 'Transfer to l<'und for Sind "lid Orissa Buildings' be reduced by Rs. 100." 

Mr. President (The Honourable Sir Abdur Rahim): What is the 'object 
of that? 

Mr. B. DII: My point is that this sum is quite inadequate for build-
ings in Orissa. 

Mr. Prllident (The Honourable Sir Abdur Rahim): You want more? 

Mr. B. DII: Yes, Sir. I would not be so ungrAteful as to take away 
Rs. 100 from the 27l lakhs which t,he Finance Member has kindly sct 
apart in his budget for Orissa Capital buildings .. . 

Dr. P ••• Banerjea (Calcutta Suburbs: Non-Mul'Mmmadan Urban): 
You will lose what you have got. 

Mr. B. DII: I will gain more. If you will only have a little patience 
to hear what I say, my friend will see that I will gain more. 

In the course of his budget speech, the Honourable the Finance Mem-
ber mentioned in paragraph 55 that "We propose to limit dIlr liabilities 
strictly to Re. 45 lakhs, and, out of this 45 lakhs. 17. to Sind a.nd 27l 
lakhs to Orissa" ,-the word "strictly" has set me athinking, since he 
made his remarks. How would the Finance Member confine his bud-
getary statement in respect of Orissa Buildings to 271 lakhs? Here I 
have a statement to show that when the province of Bihar and OrissS' 
jointly came into existence in 1912, the Government of India gave them 
for building purposes ;as. 152 lakhs, and the Government of Bihar and 
Orissa spent four crores of rupees on their buildiIlgs on provincial account 
in that part of the province which is known as Bihar and Ohota Nagpur. If 
they had spent a little more money in Orissa then, they would have 
made the land of Orissa today, instead of a place of huts and famines, 
a land of beautiful buildingl md palaces, . but al Orin.. would have 25 
per cent. of the amount of money that the Bihar Government spent on 
Bihar and Chota :Nagpur. the Government of Bibar aod cmua OISght to 

( 3166 ) 
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have ~  ~ orore of t;lpees in OriSSIl in public buildings, but, 8S far as 
. I Cliln Vlsuabs8 ~  posItIOn! ~  have spent nearly 20 lakhs throughout 
the whole of OrlBsa for bUlldmg purpOlies during those Tears. . Tbe Fiu-

. snoe Member lecognises that it is an obligatory duty of the Central Gov-
ernment to . ~ buildings to give a. start to all the provinces when 

. they come mto eXIstence. He himself mentions that the Frontier Pro-
vince received as a prt!sent all the buildings that the Government of India 
possessed, and my friend, Dr. Banerjea, who was a little bit excited a few 
minutes ago, will recognise that it was a rueful day when the Govern-
ment of India decided to transfer the Capital from Calcutta to Delhi. 
And, Sir, what happened? Your own province got buildings worth crores 
and crores of rupees from the Government of India . . . 

Dr. P ••• Banerjea: It was very wrong on the part of the Govern-
ment of India to have removed their capital from Calcutta to Delhi. 

JIr. B. Das: My friends, ~  Bengal have profited thereby, because 
they have got so many bUlldmgs from the Central Government. The 
Audit Department \\;11 soon appoint 8 Controller of Accounts in Orissa. 
Has my Honouraoble friend included within this Rs. 27i lalths a building' 
for the Controller of Accounts? No. I know it is not included. 

'!'he Honourable Sir James Grigg: Who told you? 
1Ir. B. Du: The estimates that were prepared by the Orissa Com-

mittee did not include this. In the Sind province, taMe is Karacai, a 
beautiful city with beautiful buildings. Those of us who have gone to 
Karachi have seen the magnificent buildings there, not only bdonging to 
the Government of India, but belonging to the Government of Bomba'Y, 

. and all these are handed over to the Governmli'nt of Sind. But fate has 
gone against Orissa. From the Government of Madras we have got 18,000 
square miles of land but it has no official building. The Orissa Adminis-
tration is going to have one distlrict headquarters at Koruput und two 

~  headquarters, and at present they do not· know whether 
they willhnve these offices-in tents or in huts. I would, therefore, 
earnestly. urge on the Honourable the Finance Member to revise his esti-
mates and to give, not what I demand, but what the Government of 
Bihar and Orissa have demanded on behalf of the Orissa Administration. 
As far 8El I know, the Orissa Administration has demanded nearly Rs. 20 
la.khs for the district headquarters and the two sub-divisional headquar-
ters. There is a certo/in school of administration in Orissa who do not 
want that the Capital of Orissa should bo located at Cutt-nck. They do 
not know what travails the Government of India went through when they 
located their Capital at Delhi. The estimate of Rs. 4 crores went up to 
Rs. 23 crores. There are some mr.:d schemers in Orissa who want the 
Capital of Orissa to be built in some no-man's land, and they will build 
their towns, gardens, hospitals, even clerks' quarters and chaprnsis' quar-
ters. God forbid that that will come to pass, because that will ~ the 
s:J.me sort of gamble as the predecessor of the Honourllble the Finance 
Member did in 1912 when the Government of India wos located in Delhi. 
and the estimate of Rs. 4 crores went up to Rs. 23 crores. I do not 
want that .the Government of India should give me· a larg'='1' sum of 
money than the Rs. 27l.1akhs they have estimated for the building por-
'tion of the capital town, hut that does not contemplate the buildings that 
a'l'e required to complete the administrative units jil. the district and sub-
divisions of the district. That, according to my own estimate, requires at 
least Rs. 20 lakhs, and I do honestly urge that that· ium of money rna, 
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rMr. H. Das.] 
be given. I may remind the Honourable the Finance Member, and he 
himself has told us that, in spite of giving the Frontier Province a pre-
sent of those huge buildings belonging to the Government of India, they 
had to give Rs. 8 18'kha in addition. I submit that Orissa must be 
brought up to the status of the Frontier Province or the Province of 
Sind, or the status of Bihar as it was between 1912 and 1920. While 
other people in Orissa have estimated a demand from tbe Centre of crores 
of rupees fOr buildings, I am not so sanguine as to demand a large sum 
cf money, but I do want that the Government of India should give 
sufficient money for Orissa, so that these ~ mlly be constructed 
at the cost of the Government of India, and not from the paltry revenue 
of the province of Orissa. I am not going to talk here of Ildditional sub-
vention, IlS I have got a special cut under another demand, but my Hon-
oura'\lle friend knows that the revenues of Orissa do not permit the Orissa 
Government to gamble away from the small resources of the province in 
extravagant expenditure on public works. Therefore, the initial cost of 
the buildings should be met by the Government of India. 

:IIr. Prastdent (The Honourable Sir Abdur Rahim): Amendment 
moved: 

"That the demand for a Bupplementnry grant of a Burn not ' ~ ~. 45,00,000 
in respect. of 'Transfer to Fund fo\' Sind and Orissa Buildings' be reduced by Rs. 100." 

:IIr. K. B • .&ney (Berar Representative): I fully sympathise with my 
Honourable friend, Mr. B. Das, in his earnestness and desire to get more 
money for his province, which is !Io new province. The difficulties whicb 
he ha'8 pointed out are· that the grant that is made here will not be suffi-
cient or adequate to meet the expenditure which the Provincial Govern-
ment will have to incur for raising buildings, particularly for the district 
headquarters and so on. As the Government of India has helped the 
Orissa people in having a new province, it becomes somewhat obligatory 
upon them to give them some assistance in m8'king it a decent province 
also. From that point of view, nobody will object to the demand that 
is being made by Mr. B. Das in the interests of bis province. But I 
want to make a suggestion for his consitleration and for the consideration 
of other Members also. One of our standing complaints against this Gov-
ernment. is that it is unnecessarily extravagant in spending money on 
brick and mortar. Palatial buildings for offices and Secretariats have 
been a fetish with them and we have been criticising them for that. I 
believe that our friends in Orissa may legitimately desire to have a de-
cent co/pital and a decent district headquarters also. but they should dis-
abuse their minds altogether of having palatial buildings in their head-
quarters and capital towns. They must set a lesson of spending modestly 
on public works and showing better work by having buildings of smaller 
dimensions nnd of a less costly nature. 

:IIr. B. Daa: That is all I want. 
:IIr. K. B • .&ney: I have not got the estimates before D;le, and I can-

not say whether the particular amount that is wanted here will be suffi-
cient or not. But I want them ts> keep this ideal in their minds and not 
to go in for imitation of extravagant expenditure on Capita'ls which the 
British Government has been building here and elsewhere also. It was 
only for the purpose of giving that warning that I really got up, other-
wise, I sympathise with the demand for more grant to Orissa if found 
absolutely necessary. 



, DQlANJ)S POR SUPPLE_nARY GaANT9. 3169 

fte BOIlO1U'able Sir lames Grigg: It is with a aenae of deep disap-
pointment that I reply to ~  Honourable Member's cut motion. I am 
one who has attracted to hlmself a good deal of controversy Bnd a good 
deal (If nttack in this House, and now I thought that at last I had don& 
IOmething which would win me a certe:in measure of gratitude from, at 
any rate, four or five Members of this House. But what is the position? 
~  of the, five :M.embers from Sind, four are absent, and of the two. 

Members from Orissa, both ~  put down cut motions. Well, Sir, if it 
would be any pleasure to the Members from Orissa, let me say at onc8' 
that, if the House should agree with them in this cut motion, I am quite 
prepared, in this matter, at any rate, to accept their view. (Laughter.) 
But, of course, they do not want that at all. Here is the position. This 
amount is what the Government of India are prepared to give to Orissa 
in respect of their Government buildings. If they need more Govern-
ment buildings, that, presumably, is a matter which will have been 
placed before Sir Otto Niemeyer by those who nre entitled to speak on 
behalf of OriSSB, and I think that anything above the Rs. 271 Ittkhs 
which the Government of India are prepared to allot to OriSSIL must be 
provided by Sir Otto Niemeyer. I gather that the Honourable Member 
proposes to raise in connection with the next grant the question regs.'rd-
ing the recurring subvention to Orissa. I am not sure whether it is rele-
vant thel'e, hut, npnrt from that, t,hat I\lso is a matter which is Bub 
judic.!. The Honourable Member hns RubmiUed a considerable doclUrrlent 
to Sir Otto Niemeyer, I know, and he really ought to have enough con-
fidence in the strength of his ca'Be and leave it at that. As I said just 
now, if the House wishes to have his cut in this grant, I shall certainly 
be. prepared to accept it on condition that the cut is debited solely to 
Orissa. 

Pandlt lfnakantha DIS (Orissa Division: Non-Muhammadan): I am 
very happy to learn that the Honourable the Finance Member expects 
thanks from Members from Orissa. 

~ Honourable Sir .TaJD. Grigg: I did not expect them. I was dis-
appointed not to get them. 

Pandlt lffiakantha Du: We are ready to thank him whole-heartedly 
jn this matter, for a separate province has been a life and death problem 
with Orissa. We have been fighting for it for the last 30 years or more. 
I do not know the plans and estimates of the buildings or anything else 
about it. This I must confess; and also that we have nl)t got 8 public 
body like a Provincial Legislature in Orissa which has examined it. l 
hope all these details will be examined and discussed and the public of 
Orissa will have some hand in framing this estimate with which the Gov-
emment of India will agree as far as practicable. But, here, in this con-
nection, I want to make two or three points clear, which I expect my 
Honourable friends may remember. Perhaps with the word "subvention" 
is aElsocitl.ted Borne idea which i!'l not '(JTlma tIlde palatable ('ither to the 
giver or to the receiver. But I may remind the House that Orissa was 
8 full-fled/led empire some three hundred ~  ago. It WRS the last to 
lose its independence only in the latter part of the lSt.h century. It had 
oversea colonies, trade and spherel of influence and it has got the glori-
ous ~  of mOllument.al works of art, arehiteeture a.nd cru;tineering 
Rnd buildings, whic:l, evoke admiration from even foreigners. We were 
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not poor 8S we have been made to be in neglect. During the English 
rule we have been divided and put in slices in several provinces-at the 
tail 'end of each province-and have, in the past, contributed for , ~ 
sitiee, High Courts, training and technical institutions and. Provmc1al 
Government buildings like Council Houses and Secretariates m aU those 
.provinces. If we look at Orissa today, we see nothing. ~  land ~ ~  
rotten in imitation, our irrigation neglected. our educatlon langUlshIng, 
and we have no money. 

We pay all taxes for the protection and promotion of industry, but we 
have no industry. Even in Bihar, there are sugar factorics, in Bengaol 
there are coal mines and iron ~ . In Madras, there is the textile 
industry. What is ~  in Orissa? We pay without return-without any 
lxpectation of it. We are a purely consuming Province.. I calcul8lted 
on another occasion that each consumer in India pays. Rs. " now to the 
State and to the Industries. T!lUs, including the Orissa Native States, 
we, 120 lakhs of Oriya people, are paying Rs. 4 per head-in all about 4 
crores and 80 lakhs of money. Half of this money is coming to the State 
Exchequer. 

Dr. ZiauddiD. Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): What about Tatanag8ll'? 

P&Ddlt JlUak&utba Du: It is not in Orissa unfortunately. We claim 
it still. But what I was saying is that I want the House 'and the Gov-
ernment to remember this in connection with grants or subventions to 
Orissa. We pay two crores and 40 lakhs to the Central Government in 
tax and an equal amount to Industries outside Orissa for protection. 
Will.the Govrrnment of India give us anything more, though it should, 
in justice, perhaps for some years at lenst, give nothing less? Hence 
when a grant is made to Orissa let not people be carried away with the 
idea that we are getting all this for nothing. 

I need not say more on this point today. There is another . point 
which I want to mention. There is one district headquarters which iR 
going to be built at Koraput in t.he partially excluded nt'en of ,1nipllr, 1 
am afraid the decision is going to be that this district will include the 
little area of 2(1{J sl]uare milPII, i. e.. Parla'kimedi, a normally administered 
area, which has no affinity and no CQnvenience of communication with 
other areas of Koraput district. We have received-Mr. B. Das and 
myself have received more than a dozen representations from various 
meetings, Ilssociations and individuals from this little area of 200 square 
. miles, protesting against its inclusion in the contemplated Koraput dis-
trict. They all enjoin us to press the Government to see that this nor-
me:lly administered area, which was so long with Ganjam and whose head-
quarters are now Berhampore 'and Chatrapur, should not go to Koraput. 
I personally know that this will be a very bad arrangement. People 
t.here nre greatly perturbed and practically upset at this proposal, and 
they have also pressed tbis question directly in ilelegrams and letters, I 
understand, on the Government for their consideration. In this connec-
tion, I press their olaim; with all the emphaais that I command, 10 that 
they may remain in the normally administered area of Ganjam, and noli 
be included in Koraput and. thus singled out to be linked to the partiaUy 
excluded area of Jaipur. 
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:.r. •. ADaIlthalaylZWD A,1J&1lpr: . I support this ~  . motion ~ 
with a qualification. I come from a presidency where, unfortunately, the 
Government nnd oUl'l'!elves have not been able to find BIlything to com· 
plain. The Local Government of Madras has always been showing a 
surplus budget. We, in the mufassil, know how that surplus is arrived at, 
how the poor man is made poorer still but it appears that this is the 
day for those who complaoin. They get all the success and all the money. 
If our friends frollt OriHB8 wnnt money, I ha,·e no objection to their having 
a loan of 47 lakhs or 47 crores if necessary. Let the whole money be 
spent on buildings and buildings alone. We are splitting this country 
into hundred different pieces, each piece trying to wag the hend, tail and 
the body of the other pieces. We know how these new Provinces came 
into being. I am not going into ancient history. Again and again, I 
have heard my Honourable friend, Pandit Nilakantha Das, say that the 
poor people are taxed, in the matter of kerosene and othEr necessities 
but what right has my Honourable friend a'nd his friends to come and ask 
that the general taxpayer from Cape Camorin, Eastern Bengal and the 
North·West Frontier Province must join to contribute to build up this 
Orissa Province. (Interruption by Pandit Nilakantha Das.) 

Kr. Preaident (The· Honourable Sir Abdur Rahim): The Honourable 
Members should settle their disputes outside. 

Kr. J[. Ananthaaayanam AyyaDgar: I shall presently come to 
that ..... 

Pandit Nilakantha Das: J do not want from anybody cisI'. 

Kr. X. Ananthasayanam. Ayyangar: All t,hat I IIID Rtatin" is that all 
of us may join together and grant a huge loan both to Orissa" and Sind. 

Kr. B. Das: Aecwpted. 

Sir Cowaaji J'ehangir (Bombo.v Cit." : Non·Muhammadan Urban) : 
At what rate of interest:l • 

Kr. M. Ananthasayanam Ayyangar: At any rate of interest that 
prevuils. say 3 or 3t per ,cent. Sir, I would say that alread,v the central 
revenues al·e heavily taxed. The North·West Frontier Province in ohe 
oomer takes o.WI\Y 8 cror6, Sind takes away Rs. 1 crore 8 lakhs. The 
Sukkur Bl:Lrrage is not, we are told, a harrage but, 1\ sink, it is not 
gOIng to give us 11 pie. Some paper that, was distributed showed that 
Sind lind Orissa furnish un a.ppalling story although we were assured by 
the Honourable Member who comes from Sind (litv that the Sukkur 
Barrage w!ll certainly yield a profit. . • 

. Kr Pre8id.,. (The Honourable Sir Abdur :Rahim): 'j'he Honourable 
Member need not go into that. 

"Mr. 1[. AD&Dthilayanam· .&nugar,= All'! would say, Pot4 witb respect 
to Sind and Orissa, is that, even as they are, without the separation 
oharges, dU the basic value of the original expenditure, they t)re not 
able to support themaeh·es. What I find is that if the provinces IIore 
cut away into two separabe· portions of Bind and Orissa and the existing 
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establishments are maintained, even then there is a deficit, and well, with 
respect to Orissa, we nnd a yearly oharge, owing to separation, of 19'1 
lakbs. Even before separation, there is a deficit of 20 lakhs· in revenue. 
Similarly is the situation with respect to Sind. Thus, not a pie even 
from t.he ordinary revenueR of Sind or Orissa has been used for buildings. 
towers or tUITets either in Madras or elsewhere. Already they are deficit 
Provinces. They go on asking for more and more, so that the general 
tax-payer may be taxed more heavily. All this is surely very sorry 
business; and it requires too much courage on the ~  of my friend to uk 
for such a contribution. 1 would Ba:v let there be a loan for such purposes 
and nothing more. • 

JIr. President (Thc Honourable Sir Abdur Rahim): The question is: 

"That thl' demand fo1' a Bupplementary grant of a sum not exceeding R·s. 45,00,000 
in respect. of 'Transfer to Fund for Sind anrt ~  Buildings' be reduced by 
RI. 100." 

The motion wss negatived. 

Kr. President (The Plonournble Sir Abdur Rahim): The question is: 

"That n supplementary 8um not exceedin\t Rs. 45,00,000 be granted to the Governor 
Gl'neral in COIlDcil to defray t.he charges which will come in ~  of payment during 
t.hE' year ending t.hr 31st dav of March, 1936, in respect of 'Tran3fer in l"und for 
Bind and Orissa Buildings'." • 

The motion was adopted. 

TIU,NS 1!IR TO TnE REVENUE RESERVE FUND. 

The Bonourable Sir .Tames Grlgg: Sir, I beg to ~  

"That a Rupplementary ~  not ~  Rs. 1,97,00,000 hp gt'autcd to the 
~ ' General in Counl'il t(") defray ~ ~  whil'h will come in course of 

payment during tho year ending t.he 31st day of Mal'ch, ..~, in respect. of 'Transfer 
to the Revenue Reserve Fund'." 

Jr.r. President (The Honourable "Sir Abdur Rahim): Motion moved: 

• 'That 1\ suppJementary Bum not exceeding Rs. 1,97.00,000 he granted to t.he 
Governor General in Council to defray the charges which will come in courle of pay-
ment daring the year ending t.he 31st day of March, 1936, in rellpect. of 'Transfer to the 
Revenue Reserve Fund'." 

Rf'f'tllal of S'I1,plil!lt. 

Mr. S. satyamurti (Madras City: Non-Muhammadan Urban): Sir, 1 
should like to move my a.mendment concerning the refusal of supplies. 

Mr. President (The Honourahle Sir AbdurRahim): That IS not in 
order? 

Mr. S. satyamurtl: I ltubmit,Si?,-8Dd I have read your ruling of last 
year,-that this is a new service. The Revenue Reserve Fund is for tbe 
first time being creo,ted by the Govemment, and you have tuled, Sir, 
that when a new service is brought about by means of a supplementary 
demand, we can raise this question of poliey. 
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Mr. President (The Honourable Sir Abdur :Rahim): The Chair finds 
Wlere js a ruling here by Sir Ibrahim Rahimtoola that seems to be against 
the' HouoUl'sble Member; viz.: 

"The Member Ihould deal with the motion on financial grounds and IIhould not 
concentrato on making out a grievance." 

-(Pp. 1228·30 of Rulings, 29th September, 1931, Part II.) 

Mr. S. Satyamurti: I have not got that ruling with me, but I 'do not 
suppose, Sir. it refers to s "new service"; that is the distinction I seek 
to make. There was a long argument ll\st year, and I took all these 
points and the Finance Member accepted the view that when he asked 
for a demand for a new I:'<'rvice, we can raise the entire question of policy. . . 
Mr. President (ThE. ~  Sir Abdur Rahim): Is it a new service, 

or not? 

Mr. E. Sajiva Row (Government of India.: Nominated Official): The 
demand is for a new service, but even in the case of a new service it does 
not mean that, as in the case of an ~  demand for a grant, an 
Honourable Member can raise questions of policy. We admit, Sir, that 
this is a new service, but in respect of a supplementary demand for a new 
service, I submit the discussion should be confined to that particular 
service, lInd one cannot refuse supplies on the ground of general 
grievances. 

Mr. S. Satyamurti: I do not think one raises any question of general 
grieva.nces, except the cl'eation of this fund, nnd the policy behind the 
creation of this fund. 

111'. X. Sanjiva Row: That they can certainly discuss, Sir. 

Kr. S. Satyamurtl: Sir, just one word about an incident that 
happened here this morning. My Honournble friend, Mr. Sri Pruasa, 
got up, nnd ~  the support of ouI' Party to the European Group's 
cut motion on the :f:t'inance Bill. Now, owing to later developments, we 
changed '1vr attitude. I merely wo,nt to explain that he had full authority 
to state what he did stllte, and it was II. last minute change, and I only 
want to muke that perfectly clear. 

Sir, I beg to move: 

"That t.he demand for a .upplementary grant of a 8um not exceeding RII. 1,97,00,000 
ill reapect of 'Transfer to th6 Revenue Reserve Fund' be reduced to Re. 1." 

Sir, this is dealt with in this blue book at page 2, and it merely says: 

"This is in accordance with the proposal explained in JIIIoragraph 36 of the Spec,ch 
by the Honourable t.he FinaDce Member on introducing the ~ Proposals for 
1936-37." 

Sir, I want to make one, preliminary observation. The habit of 
creating Funds and getting block grants put into those Funds is becoming 
a little ~ fashionable with the present Finance Member. Thus, we have 
aJready a Road Development Fund, II. ~ Fund, a Uura1 
DevelopmenL :Fund, a Civil Aviat.ion Fund, I think, and we are now 
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[Mr. S. Satyamurtt] 
having this Revenue Reserve :Fund. Last yee,r, Sir, I took a number of 
points, but you, SiT, while holding them to be in order, gave a broad hint 
that it is for the House to consider whether it can support this practice of 
putting large sums into funds in this way, and thus practically voting 
whRt are called block grants, Rnd I also' want to draw a distinction 
between tlJis Fund and other }'unds. The Road Development }:t'und is, 
after all, administered ultimately by the Local Governments, and, in the 
first inst.ance, after cODsiderationand decision by a Committee of the whole 
House. 

The Honourable Sir .Tame. Grigg: Sil', I do not know whether my inter-
vention now is unne.ceesary or untimely. If so, I shall apologise after-
""ards, but I think the Honollrable Member iF: rather. in this instance. 
flogging n. dead hOrRe. As regards this Fund, t,here is no question of 
taking any items of expenditm'e RWllV from the purview of the Hou!!/!'!. 
'l'hey will be provided for by demands for grants in the ordinary way, 
and the onl.Y method of operating the Fund will" be to appropriate from 
it in aid of revenue. The House does not part with one iota of its control 
,over expenditure ..... 

Kr. S. Satyamurti: I am thankful for the interruption; I think it mnkes 
the point different from the point governing other Funds. 

The Honourable Sir .Tames Grigg: It is quite different. 

1Ir. S. SatyamuH1: I will, therefore, not pursue the point, but will 
go on to the next point. Now, let me take paragraph 86 of the Honour-
able the FinanC!G Member's speech. It contains the reasons for the 
ereation of this fund. I think, Sir, we must begin a few lines above that, 
and J wn11t the attention of Honourul.le Membel's whu are interested in 
thiR to be turned to the speech of the HonouraHe the Finance Member 
on page 15 (paragraph 35) ",herE' he !layR: 

"After ~ grant there will remllin available from 1935-36 a 8um of RH. 1,97 lakhA 
anll before r can deal with thi'\, wo wust not only luok at the polOition as it is likely 
to be in 1936-37 hut we must also (:&lIt ~  Rnd attempt to make Rome E'stimate of 
the position we shall he faced with in 1937-36 and the immediately anccel,ding ~." 

Then, para. A6 begins: 
"We now expect to have a non-recurring balance of Rs. 1,9"/ lakhs avialahle from 

1936-36," th(lt is the ~ ' .  yen'r, "and an estimated surplus of Rs. 2,05 lakhs avail-
ablE' in 1936-37. What does this imply for 1937·38 which we are assuming to be the 
bt yeaI' of Provincial .\utonomy. If all gnes well, we may perhap. count upon 
certain reductions in interest chargeR and improvements of revenue which \'I ill produce 
what in Government of India parlance is known 0.1 a bettennent of lOme Rs. 2t crol'8l 
over the figures for ~ ." 

So that. Sir, taking these various surpluses,- it comes really to more 
than six croret!.' ()n the other hand, having made this calculation on the 
credit r.ide, ~ HonoDrnble the Finance Member goes on to the, debU; 
side: 

"On the other hand, the I8paration of Bunni will coat us Us. 21 ~ iR tho., 
year while it woule! not be safe to 'aNume 1\ figlire of len than Rs., 2 CTOreIl .1 ~  
coat of tho initial adjUitmenta which will emerge from Sir Otto Niemeyer'. erlquny, 
that. is, on the eaistin, bali. of tazat.ion we can expect in 1937-38 a' beet, baN 
balance." 
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Now, Sir, this morning my Honourable friend said that he knew 
notl:\ing about the proposals which Sir Otto Niemeyer was going to make. 
I should like to know, as 1\ matter of intellectual curiosity, how he arrived 
a.t the figure of two crores, which he says it would not be unsafe to 
assume as the figure which will represent the cost of the initial adjust· 
ments, which will have to be mnde us 8 res)Jlt of that enquiry: 

"If thi!' conclusion is right ., 

-that is to say, if in 1937·38 we can expect at best 8 bare balance,-
"t.hen it. looks at firllt sight as if it would be unjustifiable to reduce taxation at all 
this year and of course it. is always much more satisfactory to play for safety in 
fillancial affa.ira. I know, however, what feeling was aroused 'in commercial quarters 
by the postponement of their claim for a reduction of the. emergency taxation in favour 
of the restoration of the pay cut and it behoves me, therefore, to look a little more 
closely into the pOSBibilities. For this purpose it i. necessary to look also at the yt!ar 
1938-39." 

I pause here, Sir, to invite the attention of the House to the f!.lct. 
that b.y this vote, we are really asked to budget partially at least for 
1938·39. It seems to be somewha·t a strain on our powers to forecast the 
future, that WE" should be asked here and now to sit down and visualise 
fUl'ourselv.es, on the testimony of the Honourable the Finance Member, 
what the financial position of the Federation and of the Provinces i. 
~  to be in 1938·39: 

"There ~ in that year to be no major alterations of expenditure." 

'v1.ay I ask, how does he know 'I Will he be here then? 

The Honourable Sir James Grigg: 1 said "ought". 

'](r. S. Satyamurti: What is the meaning of "ought not to be"? lOU 
expect there will not be . 

The Honourable Sir Jamel Grigg: 'fhere ought- not to be. 

1Ir. S. Satyamurti: My HonourablE' friend is an Englishman, /jilt! I 
wish he consults some good Dictionary. "There ought Ilot to be", in ('hat 
sentence, meuns "1 do not expect there will be in that year". 

The . HonoUr"'le SIr :hule. 'Gi'Igg: There is no justification for. 

lIIr. S. Sa.tyamurtl: 'fhen, why did he not Bay 80? Why did he not 
sny, "Th,:\re is no justification to have any major alterations of ·expendi. 
ture". 

The JIoDOUrable Sir Jam. Clrtg: I maintain 1 said the same thing 
in much fewer words. 

·Mr. S. SatyamurU.: How is he to judge what the ~  Member in 
1988.89 is going to do? Is the Honourable Member gomg to be here 
then-I do not know hia term of office? Will he then, in 1938·89. say 
tha.t there ought to be in tbat year DO major alteration of 'expenditure? 
Well, Sir, that is first of all his own opinion. Then be goes on: 

.~ 

"While we may bope that if ~  afla.irl eonti!'ue ~ go well, there may M a fartber 
npanlion of some R.. 2 crure. 1D revenue receipts. 
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[Mr. S. Satyamurti.] I 
Y,?u here see, Sir, a !leries of hypotheses. If we put any hypothetical 
~ , the .Government will not answer that, because ~ is a hypothetical 

questIon. If It cOllies to Our vote, then a dozen hypotheses are laid down: 
"If this calculation is justified," 

-another hypothesis,-

"then it would perhaps be legitimate," 

-you here see, Sir, there is subtlety on subtlety-

."to reduce taxation in 1936·37 by lOIllething like two crores if we can find a non.recuR. 
109 balance of about tho same amount to fill lip t.he conseqllcnt deficit in 1937.38." 

I accept this is jugglery with figures, but I do suggest, to ask the 
House in voting for the budget of 1986-87, to make a series of calculations 
,-,nd provide for contingencies which mayor may not happen for the year 
1938·39 ultimately is ~  too munh of this House. He goes on: 

"Here then is the .. ignifieanee of t.he RI. 1,97 lakhs remaininll OVIU' from 1935·36. T 
propose to ,uk the House to transfer this halanee to a Revenue Reaerve Fund available 
ttl help out the finances of the first year of Provincial Autonomy and in this way I 
can, with a fairly clear conscience propose remissions of taxat·ion in 1936·37 so long at 
they do not alienate revenue to a great.er extent than about two crore. a Yl'ar." 

I am asking my Honourable friend for some elucidation of the phrase 
"Revenue Reserve Flmd ". What does it mean? Does it mean whether 
this is a fund to meet possible deficits in expenditure, or does it mean a 
fund for the purpose of reducing taxation, or a fund for the purpose of 
preventing increase of taxation? What does it. mean? Does it mean 
again a fund which will go to the relief of Federal taxation or Provincial 
taxation, or will it be divided between Federation and the Provinces, and 
if so, in what proportion? What is this fund for? I should like some 
definit,ion. What is the revenue reserve fUlld for? I just put down some 
questions, and I am sure abler Members of this House will be able to put 
more questions as to what exactly the scope of this revenue reserve fund 
is. The Honourable Member says, this fund will be available to help 
out the finances of the first year of Provincial kutonomy. Whose finances? 
The Federation or the Provinces? In what pronortion? Then, he says, 
that on this basis he can give remiBBion of taxation only to tlie extent to 
which they do not alienate the revenue to n. weater extent than about 
two crores of rupees a year. I submit that the House ought not to vote 
for this revenue reserve fund. I am not now talking politics. I am not 
concerned now with the Government of India Act, 1935. It is not before 
us, hut I do ask the Honourable the Finance Member seriously one 
question, a question asked by the Madra. Mail, a paper with which my 
Honourable friend over there, Mr. James, is familiar, a paper which is 
not an enemy of the Government, it is one pf the f:.;iendly Press 

IIr. 1' .•. lames (Madras: European): Not ollr paper. 

Mr. S. Satyamurtl: .When did yoti become the Govemment of India? 

!'hI Honourable Sir Jaml. Grill: It dissembles its friendliness pretty 
wen. . .1 
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K:r. S, J ~  It asked this question. "Who appointed Hir 
4.1-11 J ~ Grigg.- Deputy Providenoe to Provincial Autonomy?" 

.. He lS the .Fmance Member of the Government of India and 
why should he bother his . ~  ubout providing three years' needs' from 
out of the revenue reserves 10 order to help out Provincial Autonomy? 
Today, the House has accepted some amendments to the :Finance Bill. 
Of course, the third reading of the It'inance Bill my Honourable friend 
would not mova although it had been down on the agenda, even after 
the salt tax amendment had been carried, that the "Honourable Sir James 
Grigg will move that the Dill be passed"; yet he did not move it and' 
when I asked him why, he would not give any reasons. Apart from 
the' salt tax abolition which amounts to about ei .. ht crores this House 
has carried some more amendments to the Finane: Bill for' reducin .. the 
postcards to two pice and certain other concessions, but all these c:nces-
sions will not (lome to anything more than one crore. May I ask why 
this money should not be used to cover the deficit in the next year's 
revenue by accepting these amendments to the Finance Bill? Why should 
it not be done? Why should it be taken apart, and set aside as a revenue' 
reserve fund? There is undoubtedly a demand from all sectionll of the 
community in the country for some relief or other of taxat,ion. You have 
denied aU that relief, at least partiaUy in some cases. Having done that, 
you get a surplus of two crores which you will not spend in relief of taxa-
tion next year, but will keep up this taxation except to the extent to 
which you havE,\ reduced it by the surcharges of income-tax, one-third this 
year. You want to keep it for financing out Provincial Autonomy. It 
seems to me that it is not right and this House ought not to support it. 
And, if this vote goes against Government, it simply m 3ans, according 
to the orthodox finance expounded by the Finance Member, ,that this 
money will go to what is called the reduction or avoidance of debt. To 
that extent, it will result in a betterment next year of about 2 crores. 
If you put ,two crores more for the ~  and avoidance of debt thill 
year than you would consider proper, it is perfectly possible for you next 
year to reduce it pro tanto. If in two years you want to put in 6 crores 
and thiFl year you }Jut in 5 Cloores, next year you may put in only 1 crore. 
Five and one are six, just 8S three and three are also six. 

One laFlt word and I have done. My Honourable friend, the Finance 
Member, towards the end of that speech, said: 

"If I have erred. I think it is in departing too milch from lhe strict canons of 
financial orthodoxy which I put. forward llLst. year, "i,., t.hat non-recurreDt ~ ~ 
should not. be devoted to recurrent demanda." 

Is he quite sure that these two crores, which he puts in the Revenue 
Reserve Fund for ImI7-38, may not be 1\ recurrent demand l' Is it ~  
orthodoxy to eannark this for a possibly recurrent deman4? 

"The only juatification for this departure is ~ fact. ~ . India's ('conomie and 
political haromt'ters are hath rising. If t.hey contmue to rIse, all may he well. . If 
tlley do not, the risk will be proved . ~ Q J . ~'  perhn.ps 1 mav pnd hy lIIlylDg 
that the economic barometer cannot l'llIA If the pohtleal harometer fall. and that the 
politi .. .al barometer must. fall if the political thermometer rises." 

It is riRing; it will ripe stnt further if the F!nance Member will, accept! 
no amendment to the Finance Bill from any AIde. And so, he WIn hAve 
his pound of flesh RDd will not ~  anything else. It is becrl\lse I feol 
that the realisation of 'these two croret will help the Finanoe Member to 
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[Mr. S. Satyrunurti.] 
~  some amendments to the Finance. 'Bill and wiLl give mooh' ~  

re?ef to the taxpayer of one kind or anot.ber, that I ask all sections 6f 
tblS House to vote with me aD this cut motioo of mine on the principle· 

~  Government have no right to keep up emelpDCy taxatioD,and to 
bUlld up a surplus for a revenue reserve fund t-o come t.wo years 1ater oa 
insufficient and no reliable data. ' 

Sir, I move. 

111'. President (The Honourable Sir Abdur Rahim): Amendment moved: 
. "That the ,demand for a supplementary grant of a Bum not exceeding Re. l,97,OO,OOQ 
lD respect of Tl'&Dllfer to the Revenue Reserve Fund' be reduced to Re. 1. II 

Dr. P. N. Ba.narJea: Sir, I am sorry, I am unabi£' to agree with my 
Honourable friend, Mr. Satyn.murti, on this question. We have always 
blamed Government for their lack of foresight, and now that they come 
forward and begin to show some little foresight, we should not take· any 
exception to it. I think the needs of the provinces are very great at the 
present moment. Mnny of the provinces are showing budget deficits and 
when Provincial Aut,onomy is introduced, the first few years will be yea1'8 
of very grea.t ttial for them. I:t is, therefore, necessllry that funds sboutd 
be provided to the Provincial Governments during the first few years of 
their existence. Th£' province'S Ilre in chB'rge of t.he nation-building depBrt-
ments,-sanitation, public health, education, industrial rlevelopment, and' 
agricultuml improvement,. If they are not nble t,o make any headway 
with these departments, ]lrovinC'ial Autonomy is sure to fail. Sir, I ~  
that the FinaD;(le Member had been able to put 0. larger sum of mone.y 
into this R.evenue Reserve Fund; but small 8S it is. it ,,·ill go at least some 
way towards solving the problem of provincio.l finance. It will help t,he 
deficit provinces to make their two ends meet, ani! it, will also give those 
provinces which are not in deficit something with which to develop the 
nation-building departments under their control. 

On these grounds, ] oppose the amendment. 

Sir OOWaali Jehangtl: Sir, my Honourable friend, MI'. Satyamurti, 
reft1M'ed to somE1 of the points I raised in the very first discussion on the 
buJrret when 1 took exception to the Finance Member of the Governmbfllr 
of ~  making forec8sts of our revenues some years ahead of their 
~  nnd upon the demands that may be mll:de ,!-pon the Govern--

mont of India in the future from more than one ~ J . I most l'E!&-
peC'tfuHy pointed out that it was not a very safe ~  ~  do /lnd th(lse 
forecasts will more likely t,han not be ~. And I.dld pOInt out then. that 
the surplus oftbe ~  year .W8S bemg kept m reserve· for, a likely 
deficit not in t.he next year, but JD the year to come, and I tJtought thRf; 
that ';as rather exceptional. Sir, if ~, an,tount is to. be ~ to a fund 
I would l'ather that the fund was called ~  taxation fund ,for, after 
all, alt'hough It is & non-recurrent surplus It did come out of the pocket. 
of the taxpayers and should it ,not. he ret\l;ned to the pockets of. the tax-

a ers ir;I. onc form or another? Now, SIr, I do not awee wlt,h Mt'; 
~ ~  whtin be ~,. ilhat it is not .~ business C?f the ~  ~  
to \ry and pt'Qvide ,for relief to the, ~ ~. It IS Burely hIS ~ . 
it',is tlte business. (?,f eWJry' ODe of us m thIS . ~ ,who ~  ~~. , 
proVinceIJto'·. tha1J'tila' ""~ pf India,. 11) A ~ to_ ~  
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greater and ~  relief to the provinces. Why, ever since 1921, we have 
been engag«:d In the task.of urging the Government of India to give relief 
to the provmoes. Why dId we conte.st the Meston settlement,? Why did 
Bengal contest the Meston settlement? Why did Madras contest the 
Meston settlement? Because, we felt that we were victims of that settle-
ment. The Government of India took more than their due but we 
in ~  ~  did ~  get our due, und Sir Otto ~  is no'; 
looking mto that questIOn. But I do object to any attempt to anticipate 
Sir Otto Niemeyer's report and to put down two orore8 of 11I0ney for the 
year after next as a contribution from the Government of India to the 
provinces. I consider it may be too little; it is possible that the Honourable 
the Finance Member may not be able to satisfy the provinces with only. 
two crores. 

'!'he Honourable Sir Ja.mel Grill: Very likely. 

Sir Oowlljl Jehanglr: Then why put down these two crores in the 
Finance Member's budget speech? Why try and anticipate? We do not 
know what Sir Otto Nieme)'er is going to report. we do not know how 
much money he will say you shall put down for the provinces and hand 
over to the provinces. You take two erores of money, ,,·hieh is surplus, 
from the current year and. you put it aside to pay for a supposed deficit. 
I object to moneys raised from emergency. taxation being set aside to pay 
supposed deficits of the future. It is 8 principle I object to, a principle 
which I challenged in Illy first speech on this budget, which raised the 
wrath of my Honourable friend, the }'inan('e Member. I think it is wrong 
budgeting. We have paid this money into your coffers by emergenoy 
taxation and the Government, of India have no business to make guesses 
into the future and put it aside in order to pay deficits that n.re to come. 
If the defioit was in the next ~ , I can understand his taking it and 
saying that he would put it in t,he next year's budget. He starts on 
two suppositions, first. that Burma is going to cost us so much for sepa.ra-
tion, and seoond, that Sir otto Niemeyer is going to cost us two crorea. 
On that basis I refuse to allow anything to go into a Reserve Fund. I am 
not against a Reserve F'und--call it n Relief of Taxation Fund. If my 
Honourable friend will change t.he nAIDe into Helief of Taxation Fund, I 
am prepared to allow him to keep it,. Keep it, aside and give UB relief next 
year out of this money, but do not put it aside with the deliberate ~  
of using it for payments to provinces or on the. ground. th.at tohe separatIon 
of Burma is going to cost us Rs. 2Jf crores. It IS on prmClple ~  I a.rgue. 
We have not succeeded in persuading the Government of IndIa to return 
these two crores for relief of taxation immediately. We have pointed out 
other wa.ys and means of paying for the cuts we have efferted, le,ving 
nsidA the cut on salt. 

'!'he Honourable Sir .James Grigg: It is a bagatelle! 

Sir OO1Ml11 JehaDgir: It is 1\ bagatelle, beeause it is going to be cerM. 
fled. It is a big zero, t,he Honourable Member knows that the. out- ift 
the snIt tax is a bagatelle. I do not meRn to SBy that he should ~  
the other outs which wore business ~ . real outs. (I,Bughter.) V. e 
hope Bnd expeot him to oarry thof;e cuts int.o ~  postcard and some . 
reliefs costing ,Rs. 74,000 moved by one of my fnenda. ~  were the 
only ~ ' really ~ ~ CytD, Therefore, Sir, w. }lave J Q ~ out ",flyS 

• 
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I i:;il' CO\\'4sji Jehangir,] . 
and means. 'rhis amount is to he put aside for the relief of taxnticu 
because, as my Honourahle friend, Mr. Satyamurti, pointed out, it c'l\me 
out of emergel}cy taxation. We lUay then consider ways and means next 
yel:lr as to how the amount is to be returned to the pockets of the f.ll'X· 
payer. Will he change the na1l1e of t,he Fund into Relief of TaxatifJIl 
Fund? Perhaps we shall know where we shnd, but to keep it I\side for 
t.he purpose of paying for defidts or sUPPolled deficits the year after ~' 
not the next ~'  not a principle J eRn agree to. 

'!"he Honourable Sir .James Gria: Sir, during the course of the speech 
of the Honourable Member who spoke last, I went through several tr8'llsi· 
tions of thought. To start with, I did not think I understood what he was 
driving at, then I began to think I SRW some rhyme or pattern in his 
oration, but at the end I am quite clenr that I do not 'understand what 
~ is driving at. Somewhere T seemed to see in Mr. Satyamurti's mind 

a similar confusion of thought, and I lIhink ~  I may tlay so without 
offence-was a little less perspicacious than usual. He asked me a series 
of what! struck me as rnther rhetorical logic.chopping questions-as to 
whether this was a fund for extra expenditure or a fund for reduction of 
taxation or a fund for t.he 8voidnnce of ~  taxation. If you view 
the matter properly, thosp are nil RsI,ing thfl same question in another 
form. It really is not fI qllel!t.ton of gront t.o t.he provincial budget or a 
relief oft provincial taxation or a grant-in·nid for extra provincial expendi. 
ture, but simply a matter of central budgeting and of exerQisiug some 
foresight as to the charges whicfl hnve been plllced upon it. Now, it ill 
indubitably the case that Parliament has plnced upon the CentrS'1 Budget 
ce:1ain extra charges which are not exactly cnlculuble, hut of which it is 
necessary to make some cstimatfl before you ('nn conceive what the 
fiDaDch,'I' position in the immediately succeeding years is likely to be. 
The fact that one of those burdens placed upon the central budget by 
Parliament is grant,s to deficit provinces is irrl'lcyant for this purpos(\. 
Another kind of burden is the extra cost to the central budget caused by 
the separation. of Burma, and another the grnnt!! for the creation of .J1ew 
provinces. Here are these definite burdpns whi('h, though foreseeable, in 
fact are not ~  in exact amount and it would be the most 
grotesque folly not to attempt to make Borne appraisement of their amount. 
tn the case of Burma, we now have something to go upon, and we h8'VC 
made a more or lesR reasonable estirruite. In the cl!.se of Bir Otto 

~ '  report, of course it. is. a guess. It is true that-again com· 
mitting that horrible crime of exercising some foresight or forming some 
appraisement in my own mind or what I would recommend if I were in hiR 
pORttion-I mention the figure of two crores of rupees. That seemed to be 
a terrible crime. The Honourable Baronet used an argument which I 
find pretty staggering. H ('. said these two crores are not. enough . 

. Sir ~  .JehaJ1llr: Ma:v not be enough. 

. fte .Honourabll Sir Jamel Grigg: The two erores that you have made 
provision tor may not be enough, therefore do not make any provision at 
.111 It is not .11 sound argument. But as I said in the budget speech-in 
sJ>iteof Mr. Saty8muri;i's little lecture on. the English language-I main· 

~ ~ .. I . ~. the matter a8 clearly 8S. I co.uld in the bu4get speech-
- IOOkinB at i;hp bJU'dens 'which '~ ~  ~  ~ J . , . ',.'. 



aisi 
(Interruption frolll Sir Cowllsji Jehangir.) 

The Honourable Sir .Jamea Grigg: May I wake my speech without 
audible comment from the Honourable Member? 

Sir Oowuji .JehaDgir: I beg your pardon . 

• The Honourable Sir James Grig: Looking at the burdens-,.and apprais-
ing them at such magnitude as I could-which are certain to fall upon 
the central budget in the next few years, I came to the conolusion that 
if I could help out one particular year with a non-recurring amount of 
two crores we could see our way througJI the early years of provincial 
autonomy without th." nccessity of imvosing any new taxat:on or re-
imposing any taxation which has been taken off. If the position is much 
better than it appeared to me according to my calculations, quite obviously 
there will be an extra margin for reduction of taxation or for increa'Bed 
grants to provinces or for some other purpose; and to that extent, whether 
you call it a revenue resel've fund or relief of taxation fund or 'an extra 
expenditure fund, or a provincial grants fund, it is all the same thing, 
and the rose reaUy does sJllc·n quite lif! sweet by whatever name you call 
it. 

I say that looking ahead Ill! best as I can, ] arrive at the conclusion 
that with a single non-recurring Bum of B.s. 2 crores we can see our way 
through succeeding years without re-imposing any taxation which has 
been taken off, and almost certainly without the necessity of imposing any 
fresh taxation. 

Then, Mr. Satyamurti-I did not quite follow one of his arguments, 
because I did not hear. him very well and the two parts of it seem.ed 
to be mutually inconsistent-said: "Why should anyone predict? Let 
this lapse to debt avoidance und get over the deficit in the following year 
by raiding the sinking fund". W ell, in actu8'1 financial fact, that is 
absolutely the same thing as we are now proposing: the only difference-
nnd I maintain it if! Q considerable differenoe-that mv method avoids a 

.frontal raid on a sinking fund whieh is already too smail. I do th:nk that 
-and here I agree for once. with the Honourable Member from Bombay 
in what he said in his speech the other day about the importance of 
prellerving the credit of India in the face of the outside world-and I say 
that 8' frontal raid on the sinking fund cven more than a hidden raid on 
it IS a thing whieh should if possible he Ilv(lided; and I, therefore, prefer my 
own device of a revenue reserve fllnd to Mr. Satyamurti's device of an 
increased sinking fund in one yeal' followed by a raid on it in the follow-
ing year. But I do not believe from what he went on td say thllt thiB 
wus really his pilln. What he )'eally !'uid wns "This 2 crores ought to 
be taken" to reduce ta.xation in this year". Let us follow the result of 
that and see how much better off we are. Taxatron will be reduoed by an 
~  two crores this year by the use of this non-recurring two crores. 
'fhere will then be a deficit vf 4 crores next year, so that extra ta'xation 
to +.he extent of 4 crores will have to be reimposed next year, which means 
that. taking the two years as a whole you. are ~  even. The amount 
of taxation taken out of the country IS approXImately the same; hut 
instead .)f being on an even keel, in one year you reduce taxation and 
next yeaT you increase taxation by double the. ~ ~  and ths.t is inescap-. 
able given the premises. As I say, by exerCiSIng a httle foreSIght, we can 

~  .lin even keel and not have this jumping ahont which is bad for 
B .2 



[Sir James Grigg.] 
everybody. In effect at; far 8S I can understttnd their arguments, Mr. 
Hatyamurti and Sir Cowasji Jehangir lire at one in this matter. '£hey 
were completely thrown over by the speaker on behalf of the Nationalist 
Party, and it is ~  agreeable to me to find myself in complete agreement 
with a member of the Nat,ionalist Party. This argument appears to be 
this: do not let us ~  any foresight; who are you to imagine that 
:vou can make calculations ahead? You do what appears to be nearest 
your llose, and let some wiser providence-I hope I am not misquoting 
the Honourable Member opposite too much-let some wiser providence 
look after next year and the following yeaTS. That is aU very well; but 
it is an invitation I do not propose to accept. The job of the Finance 
Member is to look ahead and to exercise some foresight; and that being 
80, I claim that the device that I presented for the judgment of the House 
is the ~  and safest means oil doing that and the one most in the interests 
of Indian credit. 

1Ir. PreIld8llt (The Honourable Sir Abdur Rahim): The question is: 

"That the demand for a Rupplementary grant of a sum not exceeding Rs. 1,97,00,000 
in respect of 'Transfer to the Revenue Re!lerve Fund' be reduced to Re. 1." 

The motion was negatived. 

Inadequate S1I1Jvrnti011 to Orissa. 

1Ir. B. Du: Sir, I beg to move: 

"That. the demand for a, supplementary grant . . . ." 

The Honourable Sir .Jam .. Grigg: May 1 rise to a point of order? Is 
tws in order on this demand? The subvention to Orissa is found from 
the budget for 1900-87. This is a disposal of the surplus of }935-36, and 
there seems to me to be very incomplete connection hetween the two. 

1Ir. Pruld8Jlt (The Honourable Sir Abdur Rahim): The matter has 
already been discussed. The Chair does not think it is in ordt:!r: 

1Ir. B. Daa: Then may I speRk on the general motion? 

1Ir. Pr8lid8llt (The Honourable Sir Abdur Rahim): The Chair does not 
see how the H(mourable Member can discuss any question of policy. 

1Ir. B. Du: I merely want a sli'Ce out of this Rs. 1,97 lakhs for this 
year for Orissa. 

1Ir. Prelident (The Honourable Sir Abdur Rahim): The Chair has looked 
into it: it is a Revenue Reserve Fund, and the Honourable Member can-
not take anything out of it. 

IIr.B". DII: I would merely draw the attention of the House that a 
part of this sum should have gone to Orissa and a lesser sum should have 
gone to the Revenue Reserve Fund. " 



Mr. President (The Honourable Sir Abdur Rahim)' No; it is out of 
or,d,er. 'fhe question is: ... . 
G " ~ G:, , ' ~ ~  1I0t excet'cling Hs. 1,97,00,000 Le granted to the 
iOvernOI ~  m CoWlCtl to defray the chargea which ",ill· come in collne of 

tPllYtnhlentRedurlllg tRhe year .:;ndiog the 3ht day of Mal',;b, 1936, in I'tlKJIt'ct of '1'r&n8Iel' 
o. e venue esel'V(, ... und' . " 

The motion was adopted. 

l:Juluch;8tan, 

The Honourable Sir Jame. Grigg: Sir, I beg to move: 
"~  1\ Bupp!ementary, Bum 1I0t exceediug Us. 40,b7,{)()Q lie I'a.nted to the 

Governor General 11\ Council to defray the charge- whl'ch wI'11 g , . . f t d' h . . g come In courlitl 0 
paymen, urlllg t e yeaI' endmg the 31st dal' of March 1936 in I'e' t f 
Baluchistan' , " ' , spec 0 

Mr. President ('l'he Honourable Sit' Abdur Rahim): Motion moved: 

"That a supplementary sum not exceeding Rs, 40 67 000 be ranted to the 
Govel'lIor Ge,neral in Council, to defray ~ charges which ~  com: in course of 
payment durlllg thE' year endmg the 31st dav of March 1936 il' reBpect of 
'Baluchistan'," . ' , 

Does the Hc.nourable Member, Mr. Satyamurti. want to move h .. 
amendment? .r. S. Satyamunt: Yes, Sir. 

Mr. Prflsident (The Honourable Sir Abdur Rahim): The Honourable 
Membor wants to argue that this is much too large a sum? 

Extravagance. 

Mr. S. Satyamurti: Yes, that it hilS been extravagant expenditure, 
Sir, I beg to move: 

"That the demand for 1\ 8ul'plementnry grant of a sum not exceeding Rs, 40,67,000 
in respect of 'Bnluchist.'\n' be reduced by Us, 100," 

It is printed wrongly 'to' Rs. 100. 
It i!!l Q token cut really. The reference to it is found in page 8 of this 

small book, in which the detuils are g'iven; and I am raising it merely to 
get some 'information 011· t,he items of expenditure mentioned in these 
books. YOll will find on page 8 the details of the expenditure are given. 
This is required to meet a portion of the voted expenditure involved, 
during the current year, in consequence of. the eart?quake i,n Baluchlistan. 
The details are BS follows: I want partICularly information on two or 
three items in that statement-hutting. t,entl1ge, water supply and lighting-
Hs. 15,H,OOO. It is a ~  sum, and I should like to know really' 
if during the earthqualte and for the temporary reliel of sufferers, they 
~  to spend Rs. 15,41,000, and if eo, for how many months, for how 

mRny -people, Bnd at what rate were these huts ~ , tents bought 
Qnd water Rupply and lighting arranged, Then, SIr, we have got 
!mother it.em, Re. 10,14,000. I should like to have some details about it. , 
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Then, Sir, under Rufal reconstruct/ion, there is an item of Rs. 1,50,000. 

W!.Lnt to know it any villages have been reconstructed, and what are 
lhe items covered by this phraall 'Rural reconstruction'? 

Then, under (mj. cO.lltributioh to ~ Viceroy's Earthquake Relief 
Fund, Rs, lO,OO,OOO. We have some information as to how this portion 
'If the contribution wus spent, but we should like to have some more light 
thrown on it. 

Then, Sir, YOIl will see a 'Note' below, which says: 

"The non· voted expenditure amounts to about Rs. 1,00,000 including Rs. 7,000 in 
England. The Sbmdinl{ Fiuance CoJilmittel' has agreed, 1'itle Proc£edillis of thll 
~~  of the Standing Fin&Jlce Committ.ee, Vol. XV, No.2, pages 80-82, paragraph 

Now., if you will kindly turn to the Standing Finanoe Committee 
proceedings, Vol. XV, No.2, YO,l will find, Sir, this item is dealt with in 
some ddail. On page 80 of the proceedings of the meeting of the 
Standoing FinliD<:e Committee, Vol. XV, No.2, dated 1st February 1936, 
it is stated: 

"The attention of the members of the 8tnnding Finance Committee is invited to 
paragrapha 1·5 of the memorandum (printed at pages \l·10 of the Proceedings of the 
Stnndiug Finance Committee, Vol. XV, No.1), regal'ding the special expenditu\'e 
necesllary in consequence of the earthquake in Baluchistan, that was presented for 
theil' information on the· 2lat September, 1935." 

Pausing there, I invite your attention tothis Volume No.AV, No. I, 
in which this Note is given. That 'Note' is a long one, and I do not 
proposl3 to detain t.ht! House by ,. . ~ it in extenBo; but there are 
just one or two matters on which I should like to have some information. 
Paragraph 8 says: 

"To this, the Government of India made II grant f!'OllI public revenues of RR. 10 
lalths. Large expenditure all the immediate provision of food, sheltel', c10theR and 
Rlt'dical (!omfortA hod to be incurred at once, against the Fund, at the diRcretion of the 
local authorities." 

I should like to know, Sir, if any estimate has been made of this 
~ . 

Then in para. 4, it is stated: , . 

"there are certain items of expenditure in connection with relief, the incidenc£ of cost 
of which aa betwl>lln the Fund and the Government- revenues has not. been finally 
decided, e.g., free passes by "rail which were ,enerously ~  immediately after. the 
di.".ter to enahle refugees to proceed to other parts of ~, where they had relatIVell 
who could temporarily support them, 0\' where they had a prospect of p,mployment. 
The Standing Fimmce Committee will be informed of the ultimate decision on such 
mattera, should it involve directly or indirectly any ~  from ' ~  
Tevenue. in excess tlf' the Rupees 10 lakhs thr grant of which to the Fund JB now 
brought to their lIotice." 

In the next paragraph, the first· sentenoe ~  

"In regarll to expenditure, directly chargeable to public revenues, r.ceurat .. estimatE'. 
are not yet availahle. A demand in ~ ulual form., will be pl'esented later in the 
year." 



Dl!lJ(AND8 FOB SUPPLEMl.NTAR1· GRANTS. 

I want inforlll'ltion on both t.hes,e points. 
. Then, I pass. on, Sir, tv paragraphs 8 and 9 in which Salvage opera-

hons 1:U"E: dealt w'lth, and they refer to the actual work of street and house 
dearanetl which at'e estimated tv cost about Rs. 2,20,000 during the 
current year. Whut are the detuils? 

Then, in paragraph 12 relating to temporary accommodation, this is 
what is Etated there: 

"Arrangeme.nt:e are ~  made to construct a number of c(,rl'ugllted . ~  hutR 
to house the cl'-II estabhshmenb, IlIlIoUI', ,md pel"!;On8 proceetiing to Quctta 10 connec-
tion with the recovery of their property. The winter will 800n be on, when the use 
of tents will be out of the question in view of the intense cold. On the basis thut 

to ~ . 3f!O ~  would be ':leeded, HI ~ ' of 11. )"khs was originally alTived lit, 
but It III beheved that thlll number will he sUlceptlble of considerable reduction on 
detailed Bcrutiny." ' 

Now, ~ , I want to kT!')"1" if thore 1s any printer's devil there? 

Sir Aubrey lIakalte (Fureign Secretary): I have not . got this boole. 

Mr. S. Satyamurti: It, is referred to in the connected papers. . YOII 
ought to hllve it. It is printed lit puge 4 of the J ~ of the meeting 
of the St.anding Finance Committee, Vol. XV, N0. I, dated 211!t Septem-
oflr, 1935. I am reading from paragraph 12. 

~ , Sir, I want ,to know if there is any printer's devil there. J am 
not nn engineer, but to me the figure of 11 lakhs for constructing abOlit, 
350 huts is somewhat sta.ggering. I would like to know if it; ~  a mistsle!', 
or if t,here is any explanation forthcoming. Fllrt,her on, it is stilted: 

"In this connection Government, baB emphasised the neressity for careful regard 
tt) economy in the _Ie of accommodation allotted, I,ut· has ordered that·, in the 
circumstances, accommodation should he Riven I'('nt·free. The totlll COMt of .thue b"h, 
of the tempoI'ary accommodation, includillll; tl'lIt • .10thI''' thall "~  sllpphed ~  ~  ... 
military) provided fOl' the refugl'eM imm('dintely Riter thp. ,,11I·tbqMke " ~ of hghtlng 
arrangements during the current. Y('1I1' is , ~ lit H.R. 15,08,35(" of whwh Re. 4,350 
iM recurring." 

These are staggering figures, Sir. 

JIr. President (The Honourable Sir Abdur Ruhim}: Is it in the 
proceedings for the 1st February, 1986? 

1Ir. S. Satyamurtt: No, Sir; .it is in the proceedings of the Standing 
Finance Committee, Vol. XV, No.1, ciab'ci 21st September, 1935. 

Then, Sir, I go on to page 5 on whioh I find that the scale of . ~  
~  to the varioHa offic.ers emnlo.ved on t,he earthquake operatIOns IS 
nn :l high scale, an<l I should like to know if it was nel'eSl!llry to pay 80 

mllch os 311 tha.t. 
Then. Sir, at page 6, under paragraphs 21 Rnd 22, I ~J  like to 

know whether the expenses for ~ ~  ~  ~ Ra.1lways ha,:e 
I 1 ted and how much of It IS cut down m thiS 400 lakhs, If 
lean comp e , . 'd d hit' d to anything,1:J.ow . much ~  it, ~" if nothing IS provl e, ow Iii propose 

,pl'ovide for that, 
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L Mr. S. Sat y 11m urti. ) 
Then, At page 7,' jt is stated: 

"The next big talk with which the milit.a.I·Y authorities were faced was the evacua-
tion of lurvivol"8. 28,000 individuals were sent from Quetta during the first half of 
J'une including about 5,000 wives and children of Indian troop.. The evacuat.ion oi 
Kuropean personnel presented a special problem. They wr,re sel1t, to Karachi and 
f'volntually a special ship waa chartered 10 ~  them to the Unitt>d Kingdom. 750 
peraoDAI were evacuated in this vessel. Over 400 passages were engaged for t.hole who 
could not he given 'berth. on the special ship. The total expenditure on the evacuation 
amounted to Rs. 17 lakh •. " 

Now, Sir, I should lika to have some details of this, and I should also 
like to know whether it was right to incur such a large expenditure RS 
17 lakhs, on metol.r t;ending people. ,lIIel whet her it had the superior 
clr..im on relief funds It" opPoRed to other lind mOI'e illl;lortunt rlaims. 

Then, Sir, at pages 9 and 10. un abst.ract of the t.otal expenditure on 
this is given. It totals approximately Us. 80 lal(hs, and you will find at 
pageR' 9 ~  10 tJ.e est.imlltes are given. The hutting and tentage amounts 
to Rs. Hi lakhs, the samE.' figure which WIIS brought up later. At pagc 10, 
you haye lZot two sets of fig-urf's right up to item No. lO, which is civil-
Rural -Relief Rs. 1.41,000, l>osts and Tdegrllphs·-hutting Ilgain-
R. 1,18,000, RailwaYfI-hutt!ing u.gain-Rs. 1,00,000. Under ]dilitary we 
have got, issue of blankets, clothing, camp accessories. Rs. 5 Inl(hs, supply 
of rations to ch'il popuilltiun Us. 6 lakhs, transportation charges Rs. 17 
lakhs, deterioration of tent, age Rs. 2.50,000, and t.emporury hutB Rs. 10 
la1ms, on the whole, malting Ito;!. 80 lukhs. That wnfl the estimate. This 
note was placed before the Standing Finanee Committee on the 21st 
September, 1985. 

Sir Aubrey .etcalfe: May I point out on a maUer of information, 
that ,,;hat, th€' Honourahle Memher is now rending was only an estimate 
produced in September last? A great man,v of the ~  to which he has 
referred are non-voted items of military expt>nditure. The only amount 
which t,he House is n')\\' Bslted t.o pass is the' sllpplementary demand 
which is contained in this later hook. Rs. 40 Il1lths. Of ~  Rs. 80 lakhs 
1\ good deal was non-"oted and n ~ , deal of it W8S defence expenditure. 
some of which has come out, and somc of whieh has increased. and I 
submit that it is not relevant to the present ~ . 

JIr. I. latyamurtl: Sir, we are asked to vote for Rs. 40 lakhs, while 
they have spent 01' prollosr:. ie, Imend about Rs. AO lakhs. I have a 
ril!'ht to comment on the fact that they spent on the whole Rs. 80 Iakhs, 
though they are asking us to vote only Rs. 40 lakhs. 

IIr Aubrey .etcalfe: That wns the estimnte prepared ~  September 
last wIlen it was extraordinarily difficult t,o find out. what would eventually 
be s'J)ent. Tt was mereI:v put forward for the provisional information of 
the Standing Finance CommiHee. This ~  . which is now 'Put 
forwRrdia, agann, to a'large extent, ap. estimate. We eannot be sure 
whet·her as much as ·that witlbe spent, but ~ J  f1.Q1;Pjng' like Re, 80 
takhs would be spent of voted money. . , 
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1Ir. S. Satyamunt: My Honourable friend is no more relevant. I 
want to know exactly what is the total expenditure which has been 

_ ~ or. is likely to be incurred ~  the end of this year under this. 
bead, if this supplementary demand 18 voted by this House, whether 
under voted or non-voted head. The estimate now Bsked for is Rs. 4(). 
lakhs. The estimate is here, but I want to know from my Honourable 
friend if be could give me 'information 88 to what is the total amount of 
expenditure incurred under these various heads or likely to be incurred 
before the end of this year, whether under voted or non-voted heads. 

Sir Oowllji JehaDgir: You want what is actually 'inourred or tht> 
estimate for future expenditure. Not reconstruction. 

1Ir. S •. ~ .  Whatever the various items are-so far as 1 can 
186, the items are salvage, tentage, hutting, transportation, san§tary 
~ , police :lnd so on. They do not, as far as 1 can see from the 
ligures given here, trench on reconstruction. They are mere temporary 
relief. That is the point, on which I want information. 

Sir Aubrey Metcalfe: ~  1 make one suggestion? It might help if 
~  Honourable Member would put questions and allow me to answer 
them. It would be quito imp'ossible for me in the course of my speech 
~ answer this flood of questions. 

Mr. Prealdant (The Honourable Sir Abdur Rahim): I think this mll.y 
stand over tlill tomorrow. It will help both sides. 

1Ir. S. S&tyamurt.i: 1 am quite ready to go on. H it will help t.he 
other .. ide, then it can stand over. 

Sir Aubrey Metc&lfe: It is only with a desire to give all the informa-
tion that I can. I have no st&rlographer here to take· down the Honour-
able Member's speecb and ~  is quite impossible for me to t.ake down all 
these questions. 

1Ir. Preeident ('fhe Honourllblc Sir Abdur Hahim): If that will suit 
the Honourable Member. 

1Ir. B. S&ty&murti: It is not !L question of suiting ~  Blld him, I want. 
t.o convey the thing to t.he House. This t!an go on ~  tomorrow, I alii 
,-erlectly willing to stop here, and begin ~  speech .agam tomorrow. That 
will suit me. 1 shall finish the speech 111 five nunutes, the ~ 
Member ean get 1\ eopy of the ,speech and ma.y answer tomorrow. 

Kr. PreIldent (The Honourable Sir Abdur UBhim): Vory well. 

III S SMy&munt: To relmmc. at page 80, of Vol. XV, No.2, of th" Stan&g . Finance Committee's report, ther!:' is 11 ('oncisp statement of 
the proposal and ~ rARsonR therefor: 

"The total expenditure involved during 1935·36 ~ ~ to ~  eRt,i,matea 110 far 
•. i. kn01l9n at. present, is RH. 42,40,410, or Rs. 42,41,000 In roun gures. 

I want to know what is the expenditure debitable flO the ~  head. 
~  i., t.he military head: . 

rt" f thiR expenditure is nOll-r,ocul'rent . . .. It; III ~  
"By far ~ great.."!r Pi Itn °lonp; the pxtra pstnhlishml'ntIL employed in connectIon 

at. present .~  to lIay or ow: " 
with t.he emergenCJ will hI' reqUired. 
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I submit the HOilourable the I!'inance MeDlber ill less th&n fair toO 

himself and to the House, to present a supplementary demand without 
(laring to 8scertain or without ascertaining and letting U8 know how long 
these ext.ra sta.ff are required. My Honourable friend comes here and 
88)'s,-"1 am exercising foresight for three years ahead", but be cannot 
look three months ahead, and tell us how long these extra establishments 
are required, Is it fair to say, I won't tell you how long these establish-
ments are required? He won't exercise Rome for68ight and tell us that, 
under this year's budget. 

Sir Gowaali .JehaD&ir: All t,hose figurf'R ar(' in t.he next, year's budget .. 
• JIl. S. Sa'Jamurtl: At. page ~  this matter I want to draw your 

ati-entioll ns also that of the House: 
"AlmOl!t tht' whole of tht' pxpenditurl' hu heeD iDcurred already ia anticipation 

(If approval" 

Where does the House come in? Weare asked to vote away «l 
lakhs .... 

lIr, Pre8ldent (The Honourable Sir Abdur Rahim): That does happen 
sometimes and a supplement.ary demand is permissible Hut whether in 
this case it is juatified or not, is another matter. 

Mr. S. Satyamurti: I do not. want to raise a point of order. My point 
is the control of this House becomes illusory, if a supplementary demancl 
is presented, and 1 am solemnly Rsked to vote for it, and I am told by 
the Honourable the Finance :Member that almoRt· the whole of the expendi. 
ture hRS been incurred, alrt'ady in Imticipnt.ion of approval. 

Sir Aubrey: Ketcalfe: CWI the House eontrul all tlarlhq \lake? 

Kr. S. SatyamurU: But the HoulOc eun control hUlIlan beings dealing 
with earthquake effects and spending money I\S if it was pomebody's private 
property and not. the peoph·s· mOlley. We r:llnnol control earthquake" 
but can cont.rol men. I do want· to suggest to my Honourahle friend 
that he cannot play with the monies of this eountry, simply bec'ause he 
can come at the end of the year anel say that. the amount of the supple. 
mentary demand has been spent already. 1 do appeal toO the House-T 
quite recognise that the rules do allow them to make this ~' 
demand,-but the rules also provide that, if they had spent the money, 
they must come next year for an excess grant, but to pretend as if they 
want the consent of this House, although they had. spent the ~' 
already, is, I submit, less than fair to this House: 

"It will be of interest for the Committee to know in this connection that the p. 
penditure on extra police and extra public health staff haa been redaClld from 2.10 
luh. and 1.41 lakh. respectively all originally eatimated in September, 1935, to RI. 1.8] 
lakha and Ra. 1.20 lakhs respectively." 

How did this happen? 
Then: ~  is ~ J . about ,motor cars. 'fhen I come to para. 

~  8 ,lD ~  vanous detaIls are gIven. I am glad that my Honourable 
~ wlll ~  me full answers tomorrow. I particularly wa'Dt the litmost 
~  ?etails for the RB. 15,08,850 on hutting, tentage, water Bupplv 

and hghtmg, etc., ~ Rs. 6,28,940 on salvage operations, and ·Be. 1.41,000 
on Rural reconstructIon. 
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'. 'rhesellore t.lw vurious points which 1 WRut to raise ill N>nllection with 
this demand .for tlart,bquake ~ . 1 do suggest that t,he money has 
b,een spent lD a IlIl111nCl" whICh could easily haye heml im}lrOved UpOIl. 
'Ihe ~ .  WIIS u most unfortunate catustrophe, hut, surely, such 

.. ~ .  ought not to be t'Rken advlIlltug-e of t,o spend money in a 
:8Plrlt winch . ~  :. I:u:k uf respt.nsibility. .l J ~' t hink-I I:Iho.l1 
stand corrected If my Honourable friend gives me detuils-thut to spend 
~ . ~  lakhs on hut,!,; and tents is somethitig which We humhle folk cannot 
really understand. 1 do not want really to beut the thing more. 1 reaJlv 
ask these questions for infonnation's suke. It seems to me t,hnt the Gov·. 
ernment ought not tu take advantage of un earthquake in ordel!f'to spend 
JIIOIWy, und then CUil1e .and SIIY: 'We cannot control eart.hquak.es'. Earth-
quakes lire unfort,ullRte things, Hnd when f.he.,' (:ome W'f' ought to exer(·iRe 
the utmost possible vigilllnre ill seeing that publi(, monies lire not wosted. 
1 feel tha.t, on the whole, we hove no information liS to tho total ~ ,

ments; we have no informatioll of the total eX}le.ndit.ure incurred or likely 
to be incurred under both voted and non-voted heads, We have no in· 
fonnation as to the various detailed items of this expenditure, Above &11, 
the expenditure has already been incurred. It, therefore, seems to me 
that the House is entitled to a full and frunk sl1l1t.ement from th{1 HOllour-
a.blc the Foreign Secretnry us to how the expenditure WIIS incurred Ilnd to 
justify the snme, and also to satisfy ~ that t,hey could not have asked 
for the sanction of this Hpllse earlier, before actuf\.J1y incuning this ex-
penditure. Sir, 1 move. 
Ilr. PreBident (The Honourable Sir Abdur Rahim): Amendment, moved: 

"That the demand for a. supplementary grant of a Bum not exceeding RII. 40,67,000 
ill respect. of 'Baluchilltan' be reduced by RH. 100." 

Prof. If. G. Jtanea (Guntur ~  Nellvre: l'iOll-Mllhummadun Rural): 
Here is an item of expenditurc of 1,50,000 for rural reconstruction. My 
Honourable friend, M1·. 8atyanlUrti, hus asked for some information in 
regard to the manner in which this mouey is proposed .to be spent. Ouly 
recently we read in the papers that Government were thinking of consti-
tuting advisory committees in order to enable i;hem to ~ help alld 
Ilssistanee to t.he peasants who were "ery badly . affected In the last 
earthquakc. We have not had any informution so far as to how Gov-
ernment propose to constitut-e these committees, how Rssistance is to be 
given to these peasants and how assistance has been given I,ill now to 
those peasants who have been adversely affected by ~  earthquake. ~  
one lakh nnd H. half is to be spent on rural reconstructIOn. Is the meanmg 
put upon it the same as that put ~  it by Mr. ~ , t,he Indian 
Socrates-keeping the houses and the ~  clean, t-eachmg ~ people 
how to be o1<'an, how to bathe and keep thel.r clothes clean or does It m<mn 
real rural reconstruction as we understnnd 1\'. Are thest' peasunts whostl 
houses were destroyed, whose lands were spoiled and who ~  heavy 
losses going to be helped to start their life afresh and ~ ge.t the1r houses 
{)onst,ruct,ed, to improve their lunds an.d to t?,rry on '~  I would 
like to have full details in regard to tIll!'! parbcular expendIture of one Iakh 
50,000 rupees .. 

Sir Aubrey Metcalfe: lUhe Honourable Member renlly seeks infonna-
tion, I can give it at once. This ~ and fifty thousand has ~ spent 
entirely on the !'epair of karesle. wInch were .all destro;yed and whIch ~ 
essential to the irrigation of agricu}t.u1'al land III Baluchlst'an, It has been 
1fpent. ,. 
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Prof .•• G. :&anga: Therefore, lL meuns that the ~  were not 
helped directly at all. Even when their houses were destnm:>d, they were 
not assisted. • 

AD. Honourable Kember: Y<!u did not hear him properly. 

Sir Aubrey .'calfe: Thele k4,elle, are irrigation ch3nnela whieh ~ 
.all destroyed and are absolutely essential to agricultural operations in that 
part of the world. They have beon repaired Rt a ('ost of one' l[\1;:h 111Id 

fifty thousand. 

Dr. P .•. Beerjea: That is for the benefit of the villagers. 

Prof. •. G •. Ba.Daa: We were given t>() understand in the Simla. Session 
that considerable damage Wl\8 incurred by the peasants 80S a result of 
the earthquake, and Government were thinking of spending some consider-
able sums in order to help them to recover from those damages. So, it is· 
quite clear that these peasants were not helped in that direction at all. 
I would like to know whether Government propose at least from now on to 
do anything in order to help those peummts to rehabilitate themselves and 
to recover from the damages ond the losses they have suffered from ~ 
eart.hquake. 

1Ir .•. V. GadgU (BombRY Central Division: Non-Muhammadan Rural): 
As an inst'ance I)f how money has bep.n spent rockh·ssly in connection with 
Quetta salvage and rel'ollst.ruetion, I wish to invite the attention of the 
HOllse t,o what has been saiel on page 4 of t.he Proceedings of the meeting 
of the Standing }<'inance Committfl(' of the 21st September, ]935: 

"In connection with salvagl' operations and for the transport of personnel and 
material generally, a' contraet for motor transport has been entered into with th·: 
Bagai Motor Service Company for the hire of IIOme 50 lorries, for a period of lix 
monthN in the fint instance. The Company is to rl'ceive about Rs. 31,500 per men8l'm 
fOI' the hire and GoVt'rllllll'ut j, to find its own petrol which ~ estimated to cost about 
fia. 12,000 a month." 

I have worke(l out the figures, and if Government had actually pur-
chased all these lorri('l:; t,h(' sum would be certainly less than ~ total 
hire for the period. The monthly hire is Rs. 31,500 and the period is six 
months. If you work it. out, eaeh lorry costs Rs. 4,380, and if you were 
to deduct the pay of the driver, say, at Rs. 30 per month, it comes to 
Rs. 4.200. With t.hat SUIll, I am sure, new lames could have been pur-
chased by the Government,. At the time when the Finance Committee 
met, ~ was point,ed out by me, and proof that the <h>vemment was 
conscious of the reckless character of the expenditure is to be found on 
page 81 of the Proceedings of the Standing Finance Committee held on 
Ule 1st, February when this (,,ontract was renewed, the hire per month was 
reduced to Re. 17,760 per mensem against the original figure of RB. 31,500 
per month. J am sure that Bny one who has had something to do with 
motor cars and lorries will sav that a greater example of recklessness on 
the part of the Government cannot be ~. This. Quetta ~  
il' going to be another Bcandal. BS large m magmtuM as the MUnItion 

. Board sclmdal or the Bomhav Backl>e.y Development scandal and the 
':Mf'spot. muddle. . 

The ~' then adjourned till Elevpn of the elor.l, on Wednesday ~ 
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